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LOK SABHA

Wednesday, 3rd December, 1958

The Lok Sabha met at Eleven of the
Clock.

[MR. SeEaARER in the Chair)
ORAL ANSWERS TO QUESTIONS

Mica Exporters

*495. Shri Vidya Charan Shukia:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 760 on the 22nd August, 1958, and
state:

(a) what incentives have since
been given or proposed to be given
to the Mica exporters to enable them
to fulfil the targets fixed under ex-
port promotion scheme; and

(b) what measures, if any, have
since been suggested by the Export
Promotion Council for some process-
ing of Mica before export to secure
increased value therefor?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
{(a) No targets have been fixed for
mdividual exporters, and no fiscal
or other incentives are proposed to
be given. While specific export pro-
motion measures are being studied by
the Council, steps have been taken to
facilitate larger exports to traditional
markets and to cultivate non-tradi-
tional markets.

(d) Manufacture of micanlte; manu-
factore of mica brick from mica
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waste; and manufacture of mica
powder from mica waste by wet pro-
cess,

Shri Jaganaths Rao: In view of the
fact that even on the last occasion it
was stated that some measures have
been taken for export promotion, may
I know whether larger quantities of
mica have been exported in the last
3 months?

Shri Satish Chandra: I have not
got the figures for the last 3 months;
but the export from the month of
January to June, have been more or
less on the same scale as last year.

We have not got so far the figures
after August.
Shri Nagi Reddy: May I know

whether there is any proposal,to set
up a mica wet grinding plant and, if
so, what would be its capacity? May
I also know whether any technical
aid is being sought from foreign coun-
tries?

The Minister of Industry (Shri
Manubhai Shah): There are two pro-
posals for setting up mica wet
grinding plants. One is based on
the patent evolved through our
laboratory in Calcutta of the Ceramic
Institute. The Rajasthan Government
is also setting up another plant with
American collaboration. The total
quantity of mica wet ground will ke
about 400 tons 'a year when both the
schemes start working fully.

Shri Damani: Our main export of
mica is to U.S.A., France and the UK.
May I know our export to which coun-
try has fallen and what is the reason
therefor?

Shri Satish Chandra: I
notice.

require
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Shri Jagassths Bao: May I know
if the State Trading Corporation s
purchasing mica from the Mica as-
sociation in the country and trying to
export to foreign countries?

Shri Satish Chandra: The State
Trading Corporation is not handling
mica except exports to East European
eountries.

Qaxl Matin: It appears that mica
splittings which are a waste product
in India are in great use by foreign
importers. However, Dr. Lokenathan
of the National Council of Applied
Economic Research has pointed out
that substantial exports of mica
splittings will ruin the Jong ferm
prospects of Indian mica, since the
waste can and aften is converted into
synthetic mica. Dr. Lokenathan has
suggested the sefting up of a mica
grinding plant at Calcutta to utilise
waste mica. Such a plant would re-
quire an investment of Rs. 3 lakhs
only and would give a net return of
17 per cent or more. Have steps
been taken to establish such a plant?

Mr. Spesker: The hon. Member
must put a question and not give
arguments.

Qasl Matin: May 1 know whether
Dr. Lokenathan has suggested the
setting up of a mica grinding plant at
Caleutta to utilise the waste mica and
also that the plant requires an invest-
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country and that the Rajasthan Gov-
ernment has already come forward?
If so, is there any necessity to col-
laborate with any foreign firm?

Shri Manubhat Shah: The Council
made only an economic study and it
was not competent to go into the
technical side of it. Our technical
officers have gone into the question
thoroughly and they have said that
one factory should be based on the
patent evolved in the Calcutta In-
gtitute and another with foreign col-
laboration.

Shri Jaipal Singh: At present mica
is exported on a consignment basis as
vpposed o the cif which js favoure
able to the exporter. May I know
whether any change in this method is
sought to be introduced?

The Minister of Commerce (Shri
Kanungo): Change cannot be of our
thoice. We would much prefer it on
& cif. basis but the trade is mostly on
Consignment basis.

Shri V. P. Nayar: May ! know whe-
ther Government have any idea of the
Quantity of splittings exported and
how the export of such splittings
would affect our future trade?

Shri Kanungo: Splittings are ex-
bPorted. But, 1 would require notice
to give the exact figures and the ratio
between mica and mica splittings.

8hri V., P. Nayar: 1 wanted to know
how it will affect the future trade in
View of the fact that splittings are
used outside for manufacturing
Synthetic mica.

Shri Kansungo: Our reserves are
Quite enough to meet internsl de-
Mands.

Shri Marish Chandra Mathur: May
I know if Government have introduc-
ed any system of registration for the
exporters of mica and whether the
Mmanufacturers of Rajasthan have re-
Sistered any protest against it? It
3o, what is the nature of the protest
or representation given to the Gov-
ernment?
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Shrt Kanunge: There is no system
of registration of exporters as such.

Shrt Tyagl: Is mica included in the
list of export commodities on which
recently Government announced some
railway freight concessions?

Shrt Kanungo: No, 8ir.

Shri Jaipal Singh: I would like to
follow up the question of Shri Nayar.
The question which he really meant
to put to the hon. Minister was that
mica splittings are converted into
synthetic mica whereby our future
mica trade might me endangered.
To that the hon. Minister replied that
we have ample supplies and so forth.
I¢ synthetic mica comes into the mar-
ket real mica will have no use to that
extent.

Shri Manubhai Shah: That is not
exactly quite 0. Whole mica is quite
a different thing; and spotless mca
is more or less a very high speciality
of India itself. As far as the export
of mica is concerned the mica split-
tings are converted into micanite and
wet drawn mica sheets which are of a
much lower and inferior quality.
Therefore there is no likelihood of
any competition, arising out of the
splittings going out and of the synthe-
tic micanite brick produced in other
countries.

Pandit D. N, Tiwary: The hon.
Minister just now said that  steps
would be taken to set up mica plants
where mica is produced in large
quantities. May I know whether the
case of KXodarma where mica is pro-
duced in large quantities is being
considered?

Shri Manubhai Shah: No factory
is contemplated for producing mica.
1t is a natural mineral. What is con-
templated is the making of micanite
bricks and mica powder and  other
things from mica splittings.

Shrl Vidya Charan Shukia:  The
hon. Minister said that there was no
scheme for the registration of mica
exporters. But, in the last meeting
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of the Mineral Advisory Board in
Hyderabad it was suggested and it
was also stated that the STC has in-
troduced a scheme for the compulsory
registration of mica exporters and
they have to pay one rupee and that
they were trying to deveiop new
markets for mica and that there were
protests from the Mica Associations
from all over the country.

Shri Kanungo: Export of mica by
apybody is permissible to any destina-
tion. Those who want to deal with

the STC have got to register them-
selvea.

Shiri Tyagl: 1 wanted a clarification.
1 had read in the Press that mica was
given railway concession. The Minis-
ter says, ‘No'. Will he ascertain whe-
ther mica was in the list or not?

Shri Kanungo: I am not sure about
it. My mpression is that it is not
because railway concession has been
made applicable only to manufactur-
ed goods mostly.

‘On the Spot’ verification of Claims

*496. Shri D. C. Sharma: Will the
Minister of Rebabilitation and
Minority Affairs be pleased to refer
to the reply given to Starred Ques-
tion No. 403 on the 22nd August,
1958, and state the further progress
made with regard to the ‘on the spot’
verification of claime of displaced
persons?

The Deputy Minister of Rehabili-
tation (Shri P. 8, Naskar): There has
been no further progress in the
matter.

Shri D. C. Sharma: When was the
last communication sent to the Gov-
ernment of Pakistan and what was

the nature of the reply received from
them?

Shri P. 8. Naskar: So far as the
exchange of lists of properties is
concerned, Pakistan in last July sent
maustdabwtlnmbutthe
details of the properties were %0
vague that we could not locate the
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properties in India. So we returned
the list. Along with it we have sent
thirty of our claims of the displaced
persons indicating the kind of in-
formation required to be furnished
and the matter is resting there; we
have not received the details from
the Pakistan Government.

Shri D, ©. Sharma: I think a Joint
Committee was set up for speeding
up the disposal of the work. May 1
know whether there has been any
progress made by this Committee?

Shrl P. 8. Naskar: The Ministers
of Pakistan and India met and a com-
mittee of officers was appointed to go
into the matter as to how this list of
s, i what furm, {hey Thould e
prepared and forwarded to each
other. The Pakistan Government
sent us this list but it did not con-
tain enough details to locate the
property.

Shri D. C. Sharma: Is there any
chance of the Committee at the
ministerial level meeting in the near
future?

Shri P. 8. Naskar: It depends upon
the Pakistan Government. This sub-
ject-matter was initiated by them.

India Coffee Houses

+
“n [ Shri Subodh Hansda:
‘7 Shri 8. C, Samanta:

Will the Minister of Commerce
and Indusiry be pleased to state:

(8) whether it is a fact that Coffee
.Board has decided about the scheme
of gradual closure of India Coffec
. Houses;

"{b) if so, the reasons therefor; and

(¢) the total number of Coffee
‘Houses closéd upto-date since the
*adeption’ of this policy;

- ‘The Deputy Minister of Commeyce
and Industry (Shri Satish Chandrs):
*{a) Yes, Bir.
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(b) They have largely served the
purpose for which they were original-
ly intended viz., popularisation of
coffee.

(c) 38.

Shri Subodh Hansda: What will
be the number of persons who will
become unemployed due to the
closure of these coffee houses? Have
the Government made any arrange-
ments for their alternative employ-
ment?

Shri Satish Chandra: 775 employee-
had been retrenched as a result of
the closure of coffee houses. About
300 of them have formed a co-
operative society and some of the
managery wd Shers bave Yo wen
absorbed in the Government depart-
ments,

Shri Subodh Hansda: As the pro-
duction of coffee has increased due to
the propaganda work done by the
Coffee Board, what steps do the Gov-
ernment propose to take to carry
on the propaganda after the closure
of these coffee houses?

Shri Satish Chandra: The Coffee
Board has now started licensing ap-
proved coffee houses run by private
restaurants and hoteliers where coffee
will be made available......

Shri Joachim Alva:......at a higher
price.

Shri Satish Chandra: The purposc
of these coffee houses was to pro-
pagate the coffee habit among the
people and they have served that
purpose. . .. (Interruptions).

Mr. Speaker: ..No coffee is  dis-
tributed here. Shri Samanta.

Shri 8. C, Samanta: Is it not a fact
that due to the propaganda carried
on through these coffee  houses,
coffee production has increased cent
per cent? If so, do they think of giv-
ing more facilities and make the
people more coffee-minded and will
the Government think over the
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matter? We are facing difficulties in
tea export and we may face difficul-
ties in the export of coffee also.

Mr. Speaker: These are all sug-
gestions for action.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
We are very keen that the production
of coffee should increase and it has
increased to about double its quantity
as compared to the last year. Second-
1y, I would like to give more weigit
to exports of coffee because coffee is
generally taken in almost all the
European countries and I wish that
tea should also be exported in
addition to coffee. We are trying to
help in the increased production of
coffee and have taken steps in that
regard.

Shri Tangamani: As a result of the
closing of these 33 coffee houses, as
many as 700 have been retrenched.

Mr. Speaker:
stated 475.

The hon. Minister

Shri Satish Chandra: 775.

Shrl Tangamsni: Bo, it 1; more than
700. For the balance of 150 class IV
employees and nearsv 37 managers,
may I know wagther their wages
have been cut since July? 1f so, what
are the reasons and will the cut be
restored?

Shri Satish Chandra: I do not know
what the hon, Member is roferring
to. Out of 775 employees, some have
started co-operative coffee  houses;
sixteen such co-operative coffee
houses have been started and about
70 or 80 people from the managerial
side have been absorbed by the Coffee
Board or other Government depart-
ments. The Government of India also
have made special arrangements for
the absorption of other retrenched
employees in Government hotels and
other organisations wherever possible
::.d they are being gradually absorb-

8 DECEMBER 1008
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Shri Tangamanl: My question is
about the cut in the wages of those
who are still employed.

Mr. Speaker: Unless the answer
comes in what can be done? If the
hon. Member goes on asking. I do
not think there is any possibility ot
getting an answer. The hon. Minis-
ters understand as they can and give
whatever information they have.

Shri Mohammed Imam: Ig it not a
fact that in the interest of coffee
industry which is largely prevalent
in the State of Mysore and in the
South, the continuation of these
coffee houses is absolutely necessary
not only to popularise coffee in the
other countries but also to ensure
that people get pure coffee and not
adulterated coffee?

Mr. Speaker: The hon. Members
are all asking for the restoration of
the coffee houses....(Interruptions).

As far as I am able to see, the
number of questions and the interest
the hon. Members are taking are
sufficient proof that coffee habit, has
come to stay and no more propa-~
ganda is necessary.

Shri V. P. Nayar: We want to know
whether the Coffee House here will
be here since we hear that instead of
that there will be a tea canteen run
by the Tea Board,

Shri Satish Chandra: It will be
continued. The Coffee House in
the Parliament House will be con-
tinued.

Mr. Speaker: If there is any dangeft,
I shall see that the Coffee House is
kept here,

Colliery Employment Exchange

+
o198 g:ﬂﬂ 8. C. Samanta:
, Subodh Bangda:
Shri Barman:

Will the Minister of Labour and
be pleased to state:

(a) how far the proposal to etart
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Colliery Employment Exchanges has
proceeded;

(b) whether the State Governments
concerned have submitted their views
in the matter; and

(e) it 30, whether a purport of their
views will be Izid on the Table?

The Parliamentiary Becretary to the
Ministor of Labour and Employment
and Planning (Shri L. N. Mishrs): (a)
to (c). The State Governments of
West Bengal and Bihar have with the
concurrence of Government of India
sanctioned the opening of the Ex-
changes at Asansol for Raniganj Coal
Fields and at Jharia for the Jharia
Coal Fields respectively.

Shri 8. C. Samanta: What are the
peculiar problems that have enticed
the Government to open separate
colliery exchanges?

Shri L. N, Mishra: These exchanges
will help and guide the retrenched
and the surplus labour in these coal

fleld areas.

Shri 8. C. Samanta: Is it not a fact
that there is one Gorakhpur labour
organisation under the coal fields
recruiting organisation to  supply
Jabourers? May 1 know  whether
euch other organisations will be en-
couraged by the Government over
and above this recruiting organisation?

Shri L. N. Mishra: There are some
recruiting centres, especially in
Gorakhpur area. Their functions are
entirely different from the functions
of these exchanges.

fihri Subedh Hansda: May I know
as to who will bear the expenses of
these employment exchanges?

Shri L. N. Mishra: It will be borne
in the proportion of 60 : 40.—80 by the
Centre and 40 by the States.

Shei Zaipal l:g:hk;.hm any
Spetial reasan Damodar
Cosifie}ds area a Colliery Employ-
mat Exchange is not being opmmed?

3 DECEMBER 1858
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Shri L. N. Mishra: To begin with
we are having only two pilot Ex-
changes, and after geining some ex-
perience we will expand the scheme.

Damage due to Rains

*499. Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) what is the total damage to
public buildings of Delhi by rains
during the monsoon;

(b) what amounts have been sanc-
tioned for repairs and what amount
has already been spent; and

(c¢) what is the break-up of the ex-
penditure?

The Deputy Minister of Works,
Housing and BSupply (Shri Anil K.
Chanda): (a) to (c). A statement is
placed on the Table of the Sabha.

STATEMENT
Ks.
(@) Rs. 38, 027
(b) Amount sanctioned . § 38,027
Amount already spent 10,675

(o) 1. Boundary wall of the
Malsria In. titcte, Deli. 3,300

2, Boundary wall of tne

Delhi Polytechnic . . 500
3. Potice Headquarters

Building, Kashmiri Gate,

Delhi . . 1,500
4. Safdarjung Flre Stmon,

New Delhi . 7
5. Victoria Zanana Hospm!,

Della . 300
6. Govt. of Indis Pren,

New Delhi . . 5,000

Toras 10,075

In mostof the other cases, the works
haVehenumedmnbmthcbclo(eob-
tractors wall be paid shostly.

Skri Harkh Chandra Mathuz: Did
Government have any enquiry made
into this affair and if so, may I know
what are the conclusions of that en-
quiry and the action taken by Govw-
ernment on them?
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Shel Aanll K. Chanda: A Committee
was appointed by the Prime Minister
with Shri K. C. Reddy as Chairman
to look into this question. An in-
terim report submitted by that Com-
mittee has already been placed on the
Table of the House.

Shri Harish Chandra Mathar: 1
want to know whether the enquiry
has been completed, what are its con-
clusions and What action has been
taken by Government.

Sbri Anil K. Chanda: An interim
report has, as I said, already been
submitted and laid on the Table of
the House. The Committee is still
having its deliberations, It is a very
intricate problem. We expect that
the final report will be ready towards
the end of this month.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I would
like to add so far as this particular
question about damage to buildings
is concerned, that aspect of the en-
quiry has been completed. My hon.
colleague was referring to the damage
caused by rains to buildings, roads,
drainage system anJ sewerage system
in Delhi and also New Delhi. Re-
garding the larger question, the first
report of the Committee has already
been placed on the Table of the House
on the 18th of August, 1 believe, and
the Committee is continuing its
deliberations. It is a very complex
and controversial problem. A number
of technical matters are involved n
this. Three technical teams are mak-
ing investigations of various kinds.
Their investigation reports were due
last month and we expect them to be
in our hands soon. The Committee is
seized of the matter and it is hoped
that the report of the Committee set
up by the Prime Minister will be
available by the end of December.
So far as this particular matter is
econcerned, action has been taken, the
matter has been looked into and there
is nothing more to be done about it.

Shri Wodeyar: May I know whether
the type of construction of public
bulldings in future will be different
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from the present one since it is con-
sidered as defective?

Shri Anil K. Chands: I do not know
how the hon. Member comes to that
conclusion. There was very unusual
rainfall during those days due o
which there were some damages to
some of the older buildings. As the
statement shows, the amount involved
is very small.

Shri Assar: May I know whether
it is a fact that when the basement
of Krishi Bhawan was flooded the
officers with the help of the staff
tried to clear the water but they were
not successful; if so, why were they
not successful and what was the
amount spent?

Shri Anil K. Chanda: This question
has been raised before in this House.
The basement of Krishi Bhawan got
flovded and we had to call in addi-
tional pumps from the Defence Ser-
vices. In course of time the water
was brought out of the basement.

Shri K. C. Reddy: May 1 invite the
attention of the hon. Member to the
first report, which I said had, already
been placed on the Table of the
House. There is one full page devot-
ed to this question, why the basement
of Krishi Bhawan was flooded. If he
goes through that statement he will
have all the information that he
wants.

Shri V. P. Nayar: The hon. Minis-
ter stated that the enquiry hss been
completed. May I know whether any
specific enquiry has been made
about the extent of damage caused
consequent on defective construction,
sub-standard construction and also
sub-standard maintenance?

Shri K. C. Roddy: No, Sir; this
flooding did not take place becouse
of sub-standard maintenance.

Mr. Speaker: He refers to general
damage to buildings. He wants to
know whether in the report any pas~
ticular section is devoted to dmmmge
cansed to buildings due to faulty come-
truction and faulty maintenance.
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Shri K. C. Reddy: As the statement
placed on the Table of the House in-
dicates the number of buildings that
were affected is about 12 or 18. That
is the number of buildings affected by
these rains. The hon. Member is
raising a general question ss to whe-
ther the maintenance of these build-
ings or the structural quality of these
buildings has been looked into. It has
been looked into.

Shri Harish Chandra Mathur: May
I know what was the total damage in
the Telephone Exchange building as
well as in the prestige building,
Krishi Bhawan? May I also know
whether it Is rniot a fact that even dar-
ing the previous year a warning was
given and no notice was taken of it
which resulted in this trouble?

Shri Anil K, Chanda: There has
been no structural damage whatso-
ever.

Shri Harish Chandra Mathur: My
question is not confined only to the
structural damage. I want to know
the nature of damage in the Tele-
phone Exchange building and in the
prestige building, Krishi Bhawan. 1
also want to know whether in the
previous year all these facts were
brought to the notice of Government
and no action was taken for one ye:u-.

Shel K. C. Reddy: So far as the da-
mage to the Telephone Exchange buil-
ding is concerned, I think the hon.
Member would do well to put that
guestion to my colleague, the Minis-
ter for Transport and Communications.
I think a question has been asked in
this House and also in the other House
about this particular matter and in-
formation has been given in the past.
Aas-vagards the latter part of the ques-

ction, -whether some notice had been
given esrlier and whether we had
taken natice of it, I would like to have
. further particulars before I can ans-
wer the question definitely.

3 DECEMBER 1988
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Shri Anll K. Chanda: On the basis
of the recommendations made in the
interim report, action has already
been taken to de-silt the drains and
the sewerage system,

Socio-Economic Planning

*500. Shri U. C. Patoatk: Will the
Minister of Planning be pleased to
state whether any plan has been for-
mulated for utilising the defence orga-
nisation for socio-economic planning,
in regard to manpower resources for
implementing the Plan?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
No special plan has been formulated.
To the extent considered practicable,
the Defence Services are being uti-
lised in developmental activities.

Shri U. C. Patnaik: In view of the
difficulties felt by the Planning Com-
mission about shortage of human re-
sources for the Plan and in view of
the fact that in spite of taking re-
course to the Sadhu Samaj, the Bharat
Sevak Samaj and other organisations
the Planning Ministry has not been
able to formulate a plan to take into
consideration the human resources of
the country, may 1 know what steps
are being taken by the Planning
Ministry and the Planning Commis-
sion for utilising the Defence per-
sonnel, as a part of their normal peace
time role, to take up various works,
as in Americg where floods gnd other
things are being taken up by Ameri-
can engineers as a part of their
peace time role?
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The Minister of Lahour ang EBm-
ployment and Platuning (Shri Nanda):
8ir, the assumption is not correct
that our developmental programmes
are suffering on account of any short-
age of man-power. That is not so.
On the other hand, there is the large
sized problem of unemployment in
the country.

Shri U. C. Patoalk: Trained and dis-
ciplined man-power.

Shrl Nanda: As far as utilisation
of Armed Forces is concerned, the
question has been raised here very
often and a reply has also been given
that the Army has a special role and
congistent with that it is sharing in
our developmental activities o Ythe
extent it is feasible.

Shri U. C. Patnaik: May I know if the
planners are taking into consideration
the Defence Organisation for educa-
tional and vocational training courses,
courses for....

Mr. Speaker: The hon. Member has
all through these two or three years,
whenever an occasion has arisen, been
making this suggestion. It has been
equally answered that the Defence
- personnel ought not to be drawn away
for other purposes. During Question
Hour we cannot settle that differ-
ence.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 believe, Sir, a discussion
is going to take place on the hon
Member’s motion in regard to almost
this very subject one of these days—
I forgot what date has been fixed.

Shrl U. C. Patnaik: That is a differ-
ent subject.

Shri Jawaharlal Nehru: I am per-
fectly prepared; 1 should like, indeed,
the House to consider how best to
Wtilise the Defence equipment, De-
fence technical personnel and Defence
ordinary personnel. The most obvi-
ous thing is to use the Defence equip-
ment which is not fully used in
Ordnance factories and the technical
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personnel which is of a very high
order. The ordinary people to be
used raises other problems, because
in this country there is no lack of
man-power. But, if any suitable sug-
gestion is made which does not affect
their other duties we shail certainly
consider it.

Shri C. D. Pande: As the Sappers
and Miners in the Army are very
efficient in road-making and bridge-
making and we are having a shortage
of such means of communication, will
Government assign certain portions of
our road:making to the Army so that
the work may be completed early and
we may be relieved to that extent?

Shri Jawahurlal Nehru: No, Sir.
The Army is making roads and has
made some very big roads like the
one to Nepal and other places. They
ase making them and they will conti-
nue to make them. But we cannot
use them for all sorts of civil pur-
poses like this; there is no lack of
people today.

Shri Joachim Alva: Has the Plan-
ping Commission at any time serious-
ly pondered over this problem, for
jnstance, by calling up the Defence
Ministry people and having consulta-
tion on this matter?

Shri Nanda; Yes, Sir. We have had
consultation with the Defence Minis-
try on this subject.

Shri 8. M. Banerjee: Now that the
pon. Prime Minister has said that
gteps are being taken to step up pro-
duction in the defence establishments.
may I know whether there are steps
taken by the private sector to see that
the defence industries do not expand
and what steps are taken by....

Mr. Speaker; We are going away
from one subject to another. It docs
pot arise out of this question. The
hon. Prime Minister implicitly said
that we are going to step up. He
said that because we are going to step
up production we do not propose
utilizing them for any other civilian -
purposes, etc.
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Shrl Jawaharial Nehru: One is of
the ordinary rank snd file of the Army
and the other iz of the technical
equipment and personnel. Recently
there was a Defence Production
Exhibition here, and even how, in the
big “Indie~-1958" Exhibition, there is
a big defence pavilion which shows
what we have actually donel It is
not a Qquestion of the future. It shows
what is being done on a bigger scale
than ever and the things that are
made. As a matter of fact, our mis-
fortune is that when Defence does
that, objection is raised by some hon.
Members in this House because they
think that this affects the private sec-
tor. I do not agree with that.

Shri B. M. Banerjee: Thank you.

Shri Jadhav: Cannot this technical
personnel be used for the purposes
of land reclamation?

Mr. Speaker: Here is the problem
where hon. Members have started
giving suggestions as to how such
and such a thing can be used. I am
not going to allow the Question Hour
for making all suggestions. They
wﬂ{ be endless.

Shri Nagi Reddy: In view of the
fact that in 1952-53 the Army per-
sonnel did a great job in the famine
affected areas in Royalaseema, would
the Government consider the ques-
tion of expanding this facility in the
areas where there is famine almost
every year?

Mr. Speaker: I would suggest to ai:
the hon. Members to send their sug-
gestions to the hon. Prime Minister.

Shri U. C. Pataaik: One question,
Sir. With regard to what the hon
Prime Minister referred to, about the
rank angd file, may I know what steps
are being taken in this country to
give necessary training to the service

during service in technical
and ;other subjects, 3o that as soon as

WM. Speaker No “so that”

Shet U. C. Pataaik: That is what is
being done in other countries.
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Mr. Speaker: "So that” is'not neces-
sary. The question is; “Are any steps
being taken?”

Shri Nands: Steps are being takeh.
There -are schemes in priogress for
that purpose.

Mr. Speaker: Next question. .

Raja Mahendra Pratap: May I know
whether any scheme ia there to uti-
lize all the citizens of the country?
Not one should be left outside.

Mr. Speaker: Next Question.

Raja Mahendra Pratap: The hon.
Prime Minister has not replied to my
question.

Mr, Speaker: The hon. Mentber may
put down a separate question.

Textile Mills

4

«s02, J Shrl S. M. Banerjee:
“ | Shri Raghunath Singh;

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether the Central Govern-
ment has permitted State Govern-
ments to take over certain close
textile mills under orders from com-
petent courts;

(b) if so, the number of mills taken
over or likely to be taken over by the
State Governments; and

(c) the names of those State Gov-
ernments which have taken over the
closed textile mills?

(a) to (c). Four closed Cotton Textile
Mills have been taken on lease hy
the Government of Kerala and
Bombay (2 mills each).
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Detween the State Government con-
cerned and the mill Company. The
Question of taking permission from
the Central Government does not atise
in such cases. It is not possible to
say how many mills will be similarly
taken over in future.

Shrl 8. M. Banerjoe: In view of the
fact that two mills have elosed down
in Kanpur,—Messrs Atherton West,
Ltd. and Kanpur Cotton Mxlb—may
I know whether the Government have
decided to take over those mills and.
if so, when?

Shrl Satish Chandra: Investigation
is being carried on in respect of
Atherton West, Ltd., but the Govern-
ment of India is not taking them over.
We have seen press reports that the
Government of Uttar Pradesh is con-
sidering the matter, but no formal
communication has been received by
us so far.

Shri 8. M, Banerjee: 1 mentioned
two mulls. The Kanpur Cotton Mills
and the Atherton West, Ltd., about
which investigation is going on. What
about the Kanpur Cotton Mills where
Mundhya was there? What has hap-
pened to that mill? Will the Govern-
ment take over that mill?

Shri Satish Chandra: It is a ques-
tion relating to the taking over of the
miils by the State Governments. We
have not received any communication
so far from the State Governments.

Shri Raghunath Singh: How many
mills are not working at present in
India?

The Minister of Industry (Shri
Manubhal Sisah): 36 mills are closed
and 32 partially closed.

Shri Ramanathan Chettlar: Out of
the&'lamm:,hovmanyotthmm
uneconomic?

Shri Manubhai Shah; That is too
wide a question, but a working party
-m-mmumhqmmm
83 found that more than 80 per cent.
of the mills are ecomcemic ang shout
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20 per cent. are either uneconamic or
marginal. All our efforts have been
to modernize and rehabilitate them,’

Shri Dasappa: May 1 know whether
it has not come to the notice of the
Government that Kapila Textile Mills
in Mysore State have closed down and
that a large number of employees
have been thrown out of their job,
and may I know what steps have been
taken by the Government in this
regard? i)

Shri Manubhai Shah: Of all the
Members, perhaps the hon. Member
1s most aware of all the active steps

we have taken to re-start the Kapila
Textile Mills,

Shri Damani: May 1 know whether
it is a fact that the labour laws and
amenities are not applicable to these
mills run by the State Governments
as are applicable to other mills be-
cause of the lower cost of producuon.
and may I know how it is going to
affect the other mills?

Shri Manubhat Shah: It is not a
very correct assumption. Last time
also, I had taken the opportunity to
clear the misunderstanding that ex-
cept in the case of the Narsinghji
Mills in Sholapur where for a certain
period of time labour agreed to have
deferred payment of wages for some
time—that also was later on restored
by the Chief Minister of Bombay—
there has been no non-application of
any labour laws or the economic
benefits accruing from them to any
labour where the milis have been
taken over by the State Governments
either in Bombay or perhaps to be
taken over in Madras and Uttar
Pradesh.

oY 1o Wo waf : Wt WA WY
TR AN g v e ol
fave i, Ferever faee, werrte aay
warer firew, wdlor & goaw § W
fanc ey wmr § ?
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st vy o€ wig : 7w W gy AW
T & 1 Y AN LT AT BT ATE
ag @At ¥ § fr firwr frr forer &Y
wié & fofar & AF fagr mar ¢
wgi a% faal & a=x QT *1 g B,
3¢ fad wx £, R qrdd W § 0
TR Y w7 firaT § Iad @A ¥ A
9 7w fad frx ot a9 & et W
O T gwcfaw ¥ Nrd a3 §, 2o
§fefrraxgd e gl §, = foor
T gwar § foady ag g e ¢
aqr o ¥ qdF fox ar @A §

Y arvwg €@ s ¥ 5 et
SareT § syngi Fasl € &%, e frong

Shri Rameshwar Tantia: May 1
know on what terms the Government
will release those mills to the owners
and within what time-limit, if better
times come and the owners of the
various mills want to have them back?

Shri Manubhai Shah: There is no-
thing to prevent them from taking
back. If a mill is taken over under
sections 15, 16, 17 or 18 of the Indus-
tries (Development and Regulation)
Act, and if the Government is satis-
fied that as a result of the efforts of
the various controllers the mills or
the economic units started re-working
and if the previous owners or share-
holders apply to us, we will give due
consideration. But it must be not
forgotten that we must be in a posi-
tion to rectify those misdeeds of years
and decades in a year or two, and also,
we would not hand over the facto-
ries back to them unless we are abso-
lutely sure that the management of
the new mills by the old people will
improve.

Shri A. C. Guha: May I know if the
Government have accepted the recom-
mmendations of the Textile Enquiry
Committee to have a Corporation to
run these closed mills and, if not,
what is the altermative proposal of
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the Government to run these factg-
rles?

Mr. Speaker: We are going into a
larger question. The question must
pe confined only to attempts made
to ask the State Governments to
take over the mills.

Shri Raghunath Singh: 70 mills
have closed down in India. That is
a serious matter.

Some Hon. Members ros¢—

Mr. Speaker: We are going to have
a discussion on the Textile Commitee
HReport and also on export promotion
very shortly. Hon. Members will
%indly rTewerve il their guestions for
that occasion.

Indian Traders in Tibet

+
Shri Shree Narayan Das:
Shri Bhakt Darshan:
Shri Naval Prabhakar:

S,
Shri Ram Krishan:
Sardar Iqbal Singh:

Will the Prime Minister be pleased
to state:

(a) whether any Association of
Indian businessmen trading with
Tibet submitted to him a memoran-
dum pointing out the sad plight of
Indian bus:nessmen there;

{b) 1if so, the precise nature of their
grievances; and

{c) the steps so far taken to remove
them?

The Deputy Minister of External
Aflairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) The memorandum related to a
number of points for the improve-
ment of condition of Indian traders
in Tibet Region of China. Their im-
portant requests were the change in
the procedure governing the issue of
landing certificates for the grant of
rebate on exciseable goods imported
to Tibet, delegation of powers to the
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Indian Trede Agent at Yatung for
renewal! of passports held by Indian
traders, running of private vehicles
and purchase of lands in Tibet by
Indian traders, and the recognition of
Bharatiya Vyopari Sangh.

{c) These points are being examin-
ed in the light of the Sino-Indian
Agreement of 1954 and Indo-China
Trade Agreement. Suitable action
will be taken on those which concern
the Government of India and in others
approach will be made to the People’s
Republic of China, if found necessary.

Shri Shree Narayan Das: May 1
know whether there i any proposal
to get the trade agreement revised in
the near future?

Shrimati Lakshmi Menon: There is
no such proposal.

off wwr o ;. 9w A f A qeuy
7 fasara o fw w1 wfivee g 3
T T o wwend Ih ow @ £
I T § B qF GEAT Y 9 Ay
ATAT AT AT AHA F ?

WA WA A &afe g s
(it Sravgeenw Age) : frw a<g &
qrETg ?

oft wwy vk : formr areg ' araT
*1 Ieo fipar T § YT o TRIdEw
fear a1 3, Tw Ay A fowrad v
. Of wfr f o g At F
wrearer feay ST @ 1 F e seAr
gfr v a¥ F wa g% daw
&Y T ?

ot wageew Age A A F
T wrr ¥ 1 I W awehE e
g v €, g garfea off, g ang-
fow ff, g Ivalt it off ) ag Ty
AT § | XN WA GATSC ¥ F w47 AOw
§ 1 i wedd ¥ oo R €
Tk et ey § 1A ag gF
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wraTd g TAT raTy aave gy § s
fosr o d gt ar A X |

oft waw ey ¢ AT WY
W | %y v glaw Gwm foar
ITEM | JEAW TR A I WA
waew § 7

off wergeeTe AgE ;S wAEw
ag & wioer qar § 1 vEW oF AT A
g oY il wriwz & Rt § ary
ZH AT & AT A FE AR E |
T g DN g s & wRzE
e W Qv U £ Y Swar §
ag S at g9t gwr fowr a@r v
WA R AN e dFe g T # ag
S ahEd ¥ T @ €

Shri Ram Krishan: May I know
whether these difficulties have had any
effect on Indian trade?

Shri Jawaharlal Nehru: Indian trade
suddenly jumped up tremendously
about three or four years ago-—I mean
Indo-Tibetan trade through Yatung. As
a result of this, in the course of the last
three years, a large number of new
Indian shops were opened at Yatung
because obviously it was profitable to
them. But in the course of last year,
conditions have changed. There are
some new regulations, etc. and about
100 shops at Yatung have not got
exactly these facilities which they had
previously. As a result, some shops
were closed down.

Shri Hem Barua: May I know whe-
ther a major difficulty affecting Indo-
Tibetan. trade is the fact that Chinese
authorities are trying to make pay-
ments in paper currency and not in
silver dollar or in cheques on Indian
banks? If that is 50, may I know whe-
ther Government have discussed this
matter with the Chinese authorities
with a view to resolve this deadlock?

Mr. Speaker: Is it part of the memo-
randum?
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Shri Jawakarial Nehru: 1 do not
think s0. But the Chinese Government
like most other Governments are nor-
mally short of foreign exchange. Pre-
viously, i.e. before last year, good deal
of silver dollars came to India, which
was profitable to India by way of
foreign currency coming in. Now they
have clamped down this issue of silver
dollars in order to save their foreign
exchange, as indeed we try to do in
our own country. That has led to one
source of profit going away from the
Indian traders. We cannot protest
against that. Normally payments are
really by barter, They buy things
from us and they give other things
to us.

Shri Hem Barma: This stoppage of
payment in silver dollars is affecting
Indo-Tibetan trade, because Indian
traders refuse to accept the Chinese
paper currency. I want to know whe-
ther this deadlock is going to be re-
solved or not, because our banks are
under our control.

Shri Jawaharial Nehru: How can
we insist on our banks accepting som=
paper currency? I do not know how
we can insist on it. We do not accept
anybody else’s paper currency.

Mr. Speaker:
negotiation.

It is a matter of

ot wew o ;W AN & =
q 7z wrey sty & f w0 F o fora
¥ ow § i & qre quifesr g
o1 vah ae ¥ offefas & wgm
qfeeda Y mar g1 o frew & sy
W & mfat & afan &
upaifal & g =R N
g A1 w1 W vy 7 e
et wrd?

9t e Ay : ax FAOTH T
g ww T ol arar 1 § vy o ¥E
fis @y u¢ o fegera & sof
o gt et e far o %
cufed s off fw qwdiw ar dre
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at gtk wgr qerw qw ft ;v wgt
o8 gt 8 of § W st gy
¥ awg & o gu gt fowed Wt 4,
T garfew § s arw argefea €0
¥ waww § g sl % we
argarfan aeft g€ | sw @ AR F
T I v %7 w5 § F og ewlt
g e wnfigd, ot W€ wrdank o
T T TRy |

Exports to West Germany

+
Pandit D. N. Tiwary:
*s04. {sm Panigrahi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether two German experis
came to Delhi in September, 1938 and
discussed ways and means for pro-
motion of exports from India to West
Geimany;

tb) whether they visited any trade
centres in India with this view; and

(¢) whether any agreement has been
reached for promoting exports and if
so, the nature of the agreement?

The Minister of Commerce (8hri
Kanungo): (a) and (b). Yes, Sir.

(c) No, Sir The purpose of the
visit was advisory and exploratory.

Pandit D. N. Tiwary: What are the
places visited by these experts?

Shri Kanungo: One gentleman was
mainly interested in specialising in
tobacco blending and so, he visited
the tobacco markets and growing
places in South Indiz. The other
gantleman, who was interested in ex-
port promotion, visited several places
like Bombay, Bangalore, Cochin and
Madras, places from where exports
are made.

Pandit D. N. Tiwary; What is our
export to West Germany now and
what is likely to be the export after
this visit?
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Shxi Kanungo: I have not got the
figures with me. These experts have
given us some advice about increasing
our exports to West Germany.

Shri Panigrahi: What are the tradi-
tional exports from India to West
Germany and whether there has been
any fall in these exports, and if so, in
what goods?

Shri Kanungo: The trade with West
Germany completely dropped imme-
diately after the war, but now it is
looking up. Traditional exports are
hides and skins, jute, shellac, mica
and some little amount of cotton. But
we are going to diversify our expnris
to West Germany and find out whe-
ther we can export other commodities
as well.

Shrima Renu Chakravartty: In
view of the fact that our balance of
payments position with West Germany
is very much adverse to us, what is
the expectation of Government after
the visit of this delegation as to how
far we will be able to increase our
exports to West Germany?

Shri Kanungo: It is dificult to anti-
cipate, because our imports for some
time will be mostly of capital goods
and their valuation will be very much
higher. The only way to get over
that is to explore ways and means of
increasing our exports so that the gap
might get reduced. .

Shri Tyagi: It is a serious matter,
because. ...

Mr. Speaker: What is the question?

Shri Tyagi: In view of the rising
adverse balance in our trade with
West Germany from Rs. 66 crores in
1856 to Rs. 106.8 crores in 1957, and
particularly because West Germany...

Mr. Speaker: What is the question?

8brl Tyagi: Now Germany is a party
to gn agreement with many other
European countries where they have
agreed to bring into effect concessional
rates of tariff etc. between themselves
and after this agreement known as
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the Europeass Common Market Agree-
ment came into being. What steps
are we contemplating to reduce the
gap in the balance of trade?

Shrl Kanungo: That agreement has
not came into existence as yet.

Shri Tyagl: It will come into exist-
ence on lst January.

Shri Kanungo: It is still under
discussion. We are aware that the
balancing of our trade will be diffi-
cult, because we will have to continue
to import higher-priced capital goods.
Therefore, we are taking all sorts of
help to find out how to increase our
exports and thus reduce the gap.

Shri Tyagi: Before we start trade
with them on such g large scale could
it not be negotiated that they have
to buy from us as far as they could?

Shri Kanungo: That is what exact-
ly is being done.

Shri Tyagi: Has that been done?

Shri Panigrahi: Recently our Minis-
ter, Shri Manubhai Shah, visited West
Germany. May I know whethér he
had talks with West German repre-
sentatives about promoting export of
Indian goods to West Germany and,
if so, what agre those goods?

The Minister’ of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Are you referring to East Germany or
West Germany?

Sbhri Panigrahi: West Germany.

The Minister of Industyy (Shri
Manubhai Shah): The Rome Treaty
Agreement, as my hon. colleague just
now mentioned, is going to come into
force only next year. When a com-
mon market is being established
countries like ourselves, who have
mostly to depend on others for manu-
factured articles, are likely to be ad-
versely affected. But we ave a multi-
literal country and it is not possible
with those countries, excepting bet-
ween East European countries, to en-
ter into balancing Dbi-lateral agree-
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ments. Therefore, our efforts are %o
diversify our trade, and when I was
in West Germany I contacted several
associations of merchants. It is quite
possible that if our traders, with the
help of our Government, make in-
tensive efforts in Germany, there is
ample market for jute, tea, cotton,
textiles, shellac and various other
commodities. But, as my hon. col-
league has stated, we have to import
capital goods. So, we must exert
ourselves to the utmost to sell more
to Germany through efforts between
merchants and merchants and bet-
ween government and merchants,

Shri 8. M. Banerjee: I just want to
ask one question.

Mr. Spesker: I have already allow-
ed more than seven questions.

Buildings for Central Government
Offices in Chandigarh

*5068. Shri Ram Krishan: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a)‘ whether there are proposals
under the consideration of Govern-
ment to build multi-storeyed bui'dings
at Chandigarh to accommodate Cen-
tral Government offices in that place;

(b) if so, whether estimates and
plans have been prepared; and

(¢) the details thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes.

(b) The estimates and plans are
under preparation.

fc) In a multi-storeyed building ac-
commodation is proposed to be pro-
vided for the following offices:

(i) Central Board of Revenue—
(17,000 sq. ft.).

(if) Ceditral Public Works Depart-
ment—(2,000 sq. ft.).

(iii) Ministry of Home
(18,000 sq. ft).

Affairs—
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Shri Ram Krishan: May I know whe-
ther it is a fact that the Central Gov-
ernment have purchased many build-
ings from the Punjab Government for
accommodating Central Government
offices?

Shri Anil K. Chanda: We have not
bought any house in Chandigarh.

ot wew weir  F oreAT wTEeT
fis ag O ¥ § 7w aOR wR
¢, ¥ aF 3§ W § d@ar § wwgm
T §4 a% 7g 7ETA A AAT ?

8hri Anil X. Chanda: I indicated in
my answer that the plans and esti-
mates are under preparation.
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Shri Rameshwar Tantin: When the
Government chooses to re-start some
of the mills may I know whether the
labourers will get their accumulated
wages for the intervening period?

Bhri Abld Ali: No, Sir.

Shri S. M, Banerjee: The hon. Minis-
ter has stated that about 34,000 labou-
rers are idle. May I know whether it
has been brought to the notice of the
hon. Minister that lay-off wages have
not been paid in two mills in Kanpur
to the tune of Rs. 2 lakhs {o 3 lakhs?
What steps are being taken to see that
the wages are paid?

Shri Abid Ali: Workers will get
whatever amount they should get
according to the rules under the Indus-
trial Disputes Act. In cases where it
is not being ohserved, when brought to
our notice, we forward it to the State
Governments concerned, who are ad-
ministering this particular item.

Shri Rameshwar Tantla: As the tex-
tile industry is in trouble just now,
may I know whether Government will
examine the wages given to the
labourers in the various States and
industries and fix them in such a way
that no particular State or industry
suffers?

Shri Abid Ali: The Wage Board has
already been appointed for this indus-
try. So, this item will certainly be
taken up by them,

Raja Mahendra Pratap: What about
workers participating in the manage-
ment?

Shri S. M. Banerjee: The hon.
Minister has stated that there is some
difference between West Bengal and
other States in the matter of wages
and dearness allowance. He has also
stated that a Wage Board has DBeen
appointed. May I know when the
Wage Board is going to submit its
report?

8hri Abia All:
more months’ time,

201(Ai) LSD-2,

It will take some
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Raja Mahendra Pratap: Are the
workers agsociated with the manage-
ment of the Mills? .

Shri Abid Ali: Not in this case.

st To Wo wat : w7 WA
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Some Hon. Members rose—

Mr. Speaker: 1 have already allowed
Some questions.

Shri S, M. Banerjee: The hon. Minig-
ter has stated......

Mr. Speaker:
details

We cannot go to
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Shri Tangamani: The hon. Minister
has stated that 34,890 workers are
thrown out as a result of the closure,
May I know whether it is as a result
of the total closure of 32 mills or
whether it includes also those persons
who are partially employed as a result
of the partial closure of the 368 other
milis?

Shri Abid Ali: In answer to quest-
ion 502 this matter was sufficiently
discuseed. My hon. colleague, Shri
Manubhai Shah, has made this quite
clean

‘The Minister of Labour and Employ-
ment and Planning (Shri Nanda): It
is both,

Mr. Speaker: Shri H. N. Mukerjee,
Shri Muhammeqd Elias, Shri Shree
Narayan Das.

Shri Raghunath Singh: My question
No. is 510.

Mr. Speaker: I have not come up to
that. As Shri Shree Narayan Das is
not here, we will take up the next
question,

Shri Raghunath Singh: Question
510.

Shri Tangamani: Shri Shree Narayan
Das is here. He is one of the spon-
sors of the question.

:Mr. Speaker: He did not get up
when I chlled hig name. If he does
not want to ask the question, I can-
not force him.

An Hoa, Member: He has asked it
w.
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Mr. Speaker: When I call an hon.
Member he must ask his question,

Shri Shree Narayan Das: My name
was not printed in the list of guestions
and that is why I did not ask it

Mr. Speaker: I have got hig name
here. Very well, he may ask it now.

UK. Transit Camps for Gurkha
Reecruits

+
Shri Shree Narayan Das:
*509.{ Shri H. N. Mukerjee:
Shri Muhammed Elias:

Will the Prime Minister be pleased
to state:

(a) whether the camps maintained
in Indian territory by the United
Kingdom Government for the recep-
tion and transit of Gurkha recruits to
its army have been completely wound
up; and

(b) if not, how long is the winding-
up likely to take?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Of the two main depots
at Lehra and Jalapahar, the one at
Jalapahar has already been closed
down. The other is expected to be
wound up in March 1959. In addition,
there is a small transit camp at Bar-
rackpore.

Shri Shree Narayan Das: May I
know whether just near the border in
the territory of Nepal the British Gov-
ernment are having a camp and whe-
ther some British soldiers are going to
be stationed there?

Shrimati Lakshmi Menon: We do not
know what is happening in Nepal,

Mr. Speaker: It is not in Indian ter-
ritory. Therefore they do not know
what exactly is happening elsewhere.

Shrimatli Rens OChakravarity: For
closing down these recruiting centres
attempts have been going on for four
years now. Why is it taking such a
long time?
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Shrimat! Lakahmi Memon: Till such
tims as they have their own arrange-
ments, they will carry on with these
oentres,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Hon. Member is quite right
that they are taking a long time, but
one has been closed down at last and
the other will be closed down in four
montbs’ time.

Mr. Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Industrial Committee on Coal Mines

*505. Shri T, B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Sixth Session of the
Industrial Committee on Coal Mines
has been held; and

(b) if not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) Not yet.

(b) The report of the Mines Safety
Conference is to be placed before the
Industrial Committee on Coal Mines.
But as the Conference has not yet
concluded its deliberations, it has not
been possible to convene a meeting of
the Industrial Committee

Art Silk Yarn

*508. Shri N. Keshava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) on what basis the allotment of
imported art silk yarn is being made
to the silk handlooms and to the
power looms;

(b) whether the system from quan-
tity of yarn (1bs.) per loom has been
chenged over to Rupees; and

(c) if s0, when and for what reasons?
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The Minister of Industry (Shri
Manubhal Shah): (a) A statement is
laid on the Table of the House, [See
Appendix III, annexure No. 1].

(b) No, Sir. The system of allot-
ment of the imported art silk yarn was
never in gquantity per loom, It has
always been in Rupees per loom.

(c) Does not arise.

British Textile Mission

Shri Raghunath Singh:
Shri Bimal Ghose:
| Shri Tridib Kumar
*510. Chaudhuri:
Shri Jadhav:
Lhrl Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a British Textile Mis-
sion has visited India recently and
met Indian textile interests;

(b) whether any scheme form regu-
lating exports of Indian textiles to
Britain has been agreed to between
the British and Indian textile inte-
rests;

(c) 1if so, the nature thereof; and

(d) what will be the effect of the
above scheme on our foreign exchange
earnings?

The Deputy Minister of Conmmerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir. Two members of the
British Textile Delegation to Hong-
kong are reported to have had some
informal discussions recently with
Shri Kasturbhai Lalbhai, Chairman of
Indian Cotton Mills Federation at
Bombay.

(b) and (c). Government have no
definite information as yets

(d) Any arrangement having ad-
verse effect on foreign exchange will
have to be congidered by the Govern-
ment at the appropriate time.
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Salt Industry in Orissa

*511. Shrl Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Central Board for
salt 1n its scheme submitted to Gov-
ernment has suggested any proposal
for development of Salt Industry in
Orissa; and

(b) if so, whether any amount has
been allotted for such developmental
works and various other activities
concerning Salt Industry for the State
of Orissa for the year 1958-59?

The Minister of Industry (Shri
Manubhai Shah): (a) The Central
Board has not submitted any scheme
for the development of the salt in-
dustry in Orisa; but the Regional
Board for West Bengal and Orissa
have recommended investigation of
the possibility of development of the
salt industry in Orissa as a whole and
in Chilka Lake and in the Balasore
District of the State, in particular.

(b}-A sum of Rs. 140,000 has been
allocated for the development of the
salt industry in Orissa during the
current year.

Shellac Factories

f Shri Damani:

*512-9 Shri Rajendra Singh:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether Government are aware
of the fact that nearly all the Shellac
factories in Palamau district of Bihar
have closed down; and

(b) if so, what are the reasons for
their closure and how many workers
have been affected thereby?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is placed on
the Table of the House. [See Ap-
pendix III, annexure No. 2).
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Industrial Development

»515. Shri Morarka: Will the Minis-
ter of Planning be pleased to state:

(a) the total investment made by
the private sector for the industrial
development during the Second Five
Year Plan period so far;
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(b) how doss it compare with the
otiginal and revised targets; and

(¢) how much more is likely to be
invested in this sector in the remain-

ing period of the Second ¥ive Year
Plan?

The Deputy Minister of Planaing
(Shri 8. N, Mishra): (a) According
to rough estimates made in the Plan-
ning Commission the total investment
made in organised industries in the
private sector during 1856-57 amount-
ed to about Rs, 140-145 crores. It is
envisaged that investments during
1887-58 would have been almost of
the same order as in 1956-57.

(b) and (c). Overall investments in
the organised industrial sector that is
likely to materialise during the Second
Plan period are estimated at Rs, 575
crores as against Rs. 685 crores envis-
aged at the time of formulating the
Second Plan. The investments al-
ready made during the first two years
of the Plan work out to about 50 per
cent of total investment likely to mate-
rialise during the Plan period.

American Trade Team's visit to India

Shri Warior:
*516. } Shri Vasudevan Nalr:
Shrimati Mafida Ahmed:
L Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a ten-man team of
American business executives engaged
in trade in handicrafts and handlooms
fabrics visited this country at the in-
vitation of Government;

(b) whether there had been any
discussions with the team; and

(c) it so, the result thereof? -~
The Minister of Industry (8hrl
Manubhai Shah): (a) Yes, Sir. The
{team congisted of 10 persons.

) Yes, fir.
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(e¢) The visit of the team enabled
its members to acquaint themselves
with the range and variety of our
handicrafts and handloom products.
The knowledge so gained and the busi-
ness contacts during the visit will be
used by the Team to give in its Re-
port, suggestions and recommendations
for the expansion of our export trade
with the U.S.A. in the above produets.

Import of Cosmetics, Textlles and
Artificial Diamonds

*517. Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleaged to state:

(a) the total cost of cosmetics, tex-
tiles and artificial diamonds imported
during 1956-57 and 1957-58;

(b) whether any reduction has been
made in the import of above materials
during the period from March ¥ Sep-
tember, 1958; and

(c) it so to what extent?

The Minister of Commerce (Shri
Kanungo): (a) A statement ig 9aid on
the Table of the Sabha, [See Appen-
dix III annexure No. 3].

(b) Yes Sir.

(c) A statement showing compara-
tive import figures of materials in
question during March-September
1958 and the corresponding period of
1957 together with the difference is
laid on the Table of the Sabha. [See
Appendix IIl, annexure No. 3].

Fertilizer Factory in Assam

*518. Shri Basumatari: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether the Government of
Assam have submitted any proposal
for establishing a Fertilizer Factcry
in the State of Assam; and

(b) if so, whether the proposal has
been accepted and the steps taken im
the matter?
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The Minister of Indwstry (Shrl
Manubhai Shah): (a) Yes, Sir.

(b) The request of the Assam Gow-
ernment is under examination along
with similar requests received from
other State Governments in the con-
text of planning additional fertilizer
factories.

Engineering Indusiries

*519. Kumari Vedakumari: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t is a fact that pro-
duction has been affected in the Engi-
neering industries due to shortage of
steel and raw materials;

{b) if 30, the extent of fall in their
production; and

(c) the steps taken or proposed to
be taken in the matter?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c). A state-
ment giving the information is laid on
the Table of the House. [See Appen-
dix TI¥ annexure No. 4.]

Film Industry

Shri A. K. Gopalan:
Shri Kunhan:
*528. { Shri Narayanankutty
Menon:
Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
received further representations from
the fiim industry regarding the crisis
in the industry due to lack of raw
films; and

(b) it so, what steps Government
propose to take to meet the demands
of the industry?

The Minister of Commerce (Shri
Kanange): (a) and (b). A few repre-
senwations have been received against
the vestriction on the import of raw
film, Sometimes shortages do occur
either due to the late arrivals or
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trregular flow of imports, Howewer,
adequate provision has now boen made
and it is expected that the legitimate
and normal requirements of the film
industry will be nret after allowing
for the voluntary cut of 80 per cemt.
agreed to by them.

Indian Officers on Study Leave ia
UK

*521. Shri Vajpayee: Will the Prime
Minister be pleased to state:

(n) whether it is a fact that the
Indian High Commission in Lomndoa
has been experiencing difficulty in res-
pect of Indian Oflicers on “study
leave” in the UK. who compelied by
a paucity of exchange and such other
difficulties have to fall upon the Com-
mission for loans or advances;

(b) whether the High Commission
has forwarded any suggestions in this
regard;

(c) 1if so, the suggestions; and
(d) the action taken thereupon?

The Parliamentary Secretary to éhe
Minister of External Afiairs (Shri
Sadath All Khan): (a) Yes.

(b) Yes

(¢) The High Commission made the
following suggestions:—

(1) Officers going on study leeve
or officers whose study or
training is to be sponsored by
the High Commission should
be provided with adequate
funds before proceeding to
the United Kingdom to meet
their essential needs for at
least one month after arrival;

(i) Formal sanction terms for
study leave or training should
reach the Righ Commission
well in advance of their
arrival; and

(iii) OMicers should be supplied
with & copy of Last Pay Certi-
ficate or Leave Salary Certi-
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ficate before they lenve for the
United Kingdom followed
immediately by the Accoun-
tant General's formal autho-
rity to ensure that there is no
delay in disbursements in the
United Kingdom.

(d) Suitable instructions for the
implementation of the recommenda-
tions of the High Commission have
been issued to all the State Govern-
ments and Departments of the Gov-
ernment of India.

American Spice Trade Association

o522, Shri Aurcbinde Ghomal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Government of
India is regularly contributing eny
money to the American Spice Trade
Association;

(b) if so, the reasons therefor; and

(c) the total amount so far contri-
buted?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) to (c). Government of India as
such are not regularly contributing any
money to the American Spice Trade
Association. However an amount of
Rs. 28,650 was contributed by the
Cashew and Pepper Export Promotion
Council and Rs. 7,500 by the Central
Government in March, 1858. The
Association heve undertaken to publi-
cise the superior quality of Indian
pepper, in addition to general publicity
for other spices.

Export of Pepper and Coir Yarn

*523, Shri E. V. K. Sampath: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there had been any
decline in India’s exports of pepper
and coir yarn and goods in 1957-58
as compared to 1956-57; and

(b) if so, the reasons therefor?
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The Deputy Minister of Commesve
and Industry (Shri Satish Chawndirs):
(a) Yes, Sir.

(b) Exports of pepper declined duse
to increasing competition from cheaper
varieties of Indonesian and Sarawak
pepper. While the export of coir fibre
and coir goods showed some improve-
ment, there was a decline in the export
of coir yam for which no specific
reason can be given except the normal
fluctuation -in demand.

.Bare and Co., Howrah

*524. Shrimati Renu chkravartty
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the tripartite meeting
proposed by Government to discuss
the holding up of priority project jobs
in Burn & Co., Howrah and the lay
off of workmen, has since been held;
and

(b) if not, why not?

The Minister of Indmstry (Shri
Manubhai Shab): (a) and (b), Yes,
8ir. The Conference was held on 17th
November, 1958. With your permis-
sion, | may also add, Sir, that M/s.
Burmm & Co. have now reported that
the steel position has improved and
that their management have decided
to open their Panel shop for recom-
mencement of normal production with
effect from 8th December, 1958. Aill
the Panel shop workers, who were laid
off have been asked to resume work
on 8th December, 1958.

Life Insurance Corperation Employees

*525. Shri Jadhav: Will the Minister
of Labour and Employment be pleased
to state:

(a) whether it is a fact that certain
demands including payment of bonus
have been made by the All India Life
Insurance Employees’ Association,
Bombay; und

(b) if so, when the final decision
about this issue is likely to be taken?
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The Deputy Ministor of Labour
(Shrt AMA AM): (a) Yes.

(b) When a report is received from
the Regional Labour Commissioner,
Bombay, who has taken up concilia-
tion proceedings.

Exports to USA.

*526. §hri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state;

(a) whether there is any improve-
meat in the export of the Indian goods
to US.A. this year in comparison with
that of the last year; and

(b) whether the imports into India
from the U.S.A. have declined during
1958-59 as compared to 1957-58?

The Minister of Commerce (Shri
Kanango): (a) and (b). A statement
showing India's exports to and imports
from the U.S.A. during the first eight
months of 1958, for which figures are
available and the corresponding period
ol 1837, is laid on the Table of the
Houge.

STATEMENT
(Rs. in lakhs)
Jan-Aug. Jan-Aug.
1957 1958
Imports from the
US.A. . 98,28 74,03
Exports (including re-

exports) to the
USA.. . . 82,56 65,14

Figures are provisional and subject to
revigion,

]
Fire in Sindari Fertilizer Factory

*827. Shri B. Das Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a fire
broke out in the Electrical Power Plant
of the Sindri Fertilizer and Chemical
Factory in the month of July, 1958;

.
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(b) it s0, what was cause
fire and what is the total amount
lows;

(c) whether it i a fact that
production of ammonium sulphate
been affected by the fire and it
gone down;

(d) if so, to what extent; and

(e) whether any enquiry has been
made in the matter and any repost
received?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (e). State-
ment is laid on the Table of the House,

R&

EEE

STATEMENT
(a) Yes, Sir.

(b) The fire appears to have started
due to the bursting of some internals
inside Potential Transformer Chamber
of Reactor No. 1. It then spread to
the Bus-bar selector switch which also
burst and burning oil spread out to
the adjoining oil circuit breakers,
cables and bus-bars. The insulating
compound on bus-bars in Section
melted, caught fire and spread out.
The total amount of loss is estimated
to be about Rs. 7 lakhs (excluding loss
sustained in production).

(c) Yes, for two days only.

(d) 1,500 tons of Ammonium Sul-
phate,

(e) Yes, Sir.

Retrenchment in New India Assurance
Co. Ltd.

*528. Shri E. Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the attention of Gov-
ernment of India has been drawn to
the retrenchment of staff by the New
India Assurance Co., Ltd,;

(b) if so, whether the employees
represented their case to Government;
and

(c) the action taken by Government
in the matter?
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The Deputy Minister of Labour
(Shri Abid All): (a) to (c). An indus-
trial dispute relating to retrenchment
has been raised by the employees of
the New India Assurance Co.,, Ltd.
The Concilistion Officer intervened in
the matter. His report is being con-
sidered by Government.

National Classification of Occupations

529, Sardar Igbal Singh:
Shri Rameshwar Tantia:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is any proposal
to publish “National Classification of
Occupations”;

(b) if so, the details of this pro-
posal; and

(c) when this publication will be
published?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) and (c). A statement is laid on
the Table of the Sabha. [See Appen-
dix III, annexure No. 5.]

Indians in Burma

*530. Shri Mahanty: Will the Prime
Minister be pleased to state:

(a) whether Indians in Burma have
to pay a sum of Rs, 50 each for re-
newal of stay permits; and

(b) whether on this account Indians
in Burma have been put to great
difficulties?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Yes. Under
the Burmese Foreigners Registration
Act, all adult foreigners have to pay
& fee of Rs. 50 for the annual renewal
of their stay permits.

(b) The poorer section of foreigners
yesiding in Burms, including Indians,
have been hit hard by the imposition
of this fee.
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Nomenclature for State Undertakings

*581. Shri VMdya Charan Shukis:
Will the Minister of Commerce amd
Industry be pleased to refer to the
reply given to Unstarred Question No.

984 on the 27th August, 1958, and
state:

(9) the progress made in the exami-
nation of the matter regarding new

no;nenclature for State Undertakings;
an

(b) by what time & final decision is
expected to be taken thereon?

The Deputy Minister of Commerce
and Industry (Shti Satish Chandra):
(a) and (b). It has been decided to
exempt Government companies from
the requirement of section 13 of the
Companies Act, 1956, whereby com-
panies registered as private limited
companies have to use the word “pri-
vate” 1n their names. The Hon'ble
Member’s attention is invited in this
connection to the draft notification
laid on the Table of the House on the
17th November, 1958, in accordance
with section 620 of the Act.

L]
Atomic Energy Conference

*532. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to the Starred Ques-
tion No. 132 on the 14th August, 1958,
and state:

(a) whether any decisions were
taken at the Commonwealth Confe-
rence on Atomic Energy, held in Lon-
don recently; and

(b) if so, the nature thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The Conference was of
an informal nature and designed to
show the Commonwealth delegates the
work being done at the UK. atomic
energy establishments and also to
provide an opportunity for intoqnal
discussion of their particular require-
ments with reference to recent deve-
lopments in the atomic energy fleld.
In consequence, no decisions were
taken at the Conference.
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(b) Does not arise.
Supply of Wireless Equipments

Shri Subodh Hansda:
"”'{sm-n §. €. Samanta:
L4

Will the Minister of Works, Housing
and Supply be pleased to state;

(s) whether the Bharat Electronics
(Private) Limited supply all the trans-
mitters and receivers required by
Government; and

(b) if not, which are the other
agencies which do so?

The Deputy Minister of Works,
‘Bowing and Bupply (3hrt Andl K.
Chands): (a) No, Sir.

(b) The requirements of Govern-
ment in respect of transmitters and
receivers are alsoc being met by a
number of Indian Agents for import-
ed stores. A list of such firms regis-
tered with the Directorate General of
Supplies and Disposals is placed on
the table of the House. [See Appendix
111, annexure No. 6].

Heavy Electrical Private Ltd.

S 8hri 8. C. Samanta:
*83. 2 Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
projects of the Heavy Electricals
(Private) Limited are going to be
rephased in view of the acute short-
age of Foreign Exchange; and

{b) if so, the details thereof?

The Minister of Industry (Shri
‘Manubhai Shah): (a) Yes, Bir.

{b) A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No. 71.
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Dearness Allowance to Bank
Employses

“535 { St 8. 1. Banestee:

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether banks in ‘D’ class areas
are paying Rs. 25/- as dearness allow-
ance to their employees;

(b) if so, whether this is based om
cost of living; and

(c) if not, the basis thereof?

The Deputy Minister of Labeur
(Shri Abid AlM): (a) and (b). Accord-
ing to the Bank Award (as modified)
the clerical staff in class ‘D’ Banks in
Area IV is entitled to a minimum and
maximum dearness allowance of
Rs 25- and Rs. 40!- respectively,
which 1s adjustable for variations ia
the cost of living index.

(c) Does not arise.

Trade Unions

Shri §. M. Banerjee:

Shri Tangamani:
*536. { Shri N. Keshava:

Shri Jadhav:

Shri Jhulan Sinha:

Will the Minister of Labuor and
Employment be pleased to state:

(a) whether membership of All
India Trade Union Congress, Indian
National Trade Union Congress, Hind
Mazdoor Sabha and United Trade
Union Congress as on the 31st March,
1958 has been verified;

(b) if so, the verified membership
of each organisation; and

(c) the number of unions affiliated
to each organisation?

The Deputy Minister of Labeur
(8hri Abid Al): (a) Not yet.

(b) and (¢). Do not arise.
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*537. Shri Shree Narayan Das: will
the Minister of and Indus.
tzy be pleased to state:

(a) whether any study has becn
madeutothecuumnndextentof
fall in prices of primary commodities
exported from India in the importing
countries specially in USA.;

(b) if s0, with what result;

(c) whether it is a fact that fall in
prices has resulted in loss to India to
& very great extent; and

(d) what is the estimated loss of
foreign exchange due to the fall in
prices of primary Produce exported
by India?

The Minister of Commerce (Shri
Kanungo): (a) to (d), A statement is
laid on the Table of the House.

STATEMENT

Yes, Sir, The fall in  prices of
primary commodities stems largely
from the recession in the general eco-
nomic activity It s not easy to cal-
culate the exact loss of foreign ex-
change directly attributable selely to
the fall in prices. A statement giving
the declines in the unit values of
export of primary commodities ex-
ported from India is laid on the Tabic
of the Lok Sabha. [See Appendix II,
annexure No. 8]. It will be seen that
the loss of foreign exchange directly
attributable to the decline in these
unit values has been arithmetically
estimated at about Rs. 31 crores in
1957 and Rs. 18 crores during the
first half of 1958, These estimates,
however, naturally do not take into

clines in demund in foreign markets,
pressure of competition from other
sources of supply, and the steep fall in
the purchasing mu!s;lﬂthe countries
dependent for thejr ign exchange
Tesources on the sale of primary pro-
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Coal Mines Bonus Schemse

538 Shri T. B, Vittal Rao:
{Shrl Kodiyan:

Will the Minister of Labour “t:
Employment be pleased to refer
the reply given to Starred Question
No. 1231 of 18th December, 1937 and
state:

(a) whether any decision has since
been taken to amend the Coal Mines
Bonus Scheme with regard to remqvll
of attendance qualification for eligi-
bility; and

(b) if not, the reasons theref@”

The Deputy Minister of Labowr
(Shri Abid All): (a) and (b). The
matter is still under examination.

Employment Pattern Survey

Shri Ram Krishan:

"”‘{sm D. C. Sharma:

Will the Minister of Labour asd
Employment be pleased to refer to
the reply given to the Starred Quuni
tion No. 989 on 27th August, 1958 a
state the progress made so far in con-
ducting Employment Pattern Sumy_
by the Delhi University in collabora
tion with the Ministry of Labour
and Employment and the Planning
Commission?

Labour
The Deputy Minister ot

(Shri Abid AH): Collechqn of data
has been completed. It is  being
tabulated.

Vocational and Technical Training
Centre under Dandakaranya
Scheme

*54¢0. Shri Panigrahi: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state: ]

(a) whether there ls any proposa
for setting up a Vocational and 'l'e§:h-
nical Training Centre in connection
with Dandaskaranya Scheme;

i d per-

(b) the number of fhsbhce )
sons to be trained in this Centre; and

(c) when and where the Centre is
proposed to be established?
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The Deputy Minister of Rehabllita-
tion (Shri P. 8. Naskar): (a) A Voca-
'l'nlnlng Centre is propos-

t Koraput for ime

(b) The total number of trainees,
local and displaced, will be 276.

(c) At Koraput in early 1959-60.
Per Capita Income

:Ml. Shri Morarka: Will the Min-
ister of Planning be pleased to state:

(a) whether any estimate is made
of the actual rise in the per capita
income of the people due to the
Second Five Year Plan;

(b) if so, the results of such esti-
mates; and

(c) how do they compare with the
plan targets?

The Deputy Minister of Planning
(Shrli 8. N, Mishkra): (a) and (b). In
1956-87 ie., the first year of the
second plnn, per capita incomes show-
ed ah increase of 3.8 per cent. over
the level of the previous year. For
1957-58, the estimates are not yet
avaflable.

(¢c) The target of increase in per-
capita incomes over the plan period
wag indicated in the Plan Report at
18 per cent,, giving an annual average
of 3'6 per cent. As compared to this,
per capita income in 19856-57, as al-
ready mentioned, showed an increase
of 3.8 per cent. over the previous year.

Dock Labour Board

*§42. Shri Narayanankutty Menom:
‘Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government have taken
any steps to constitute the Dock
Labour Bosrd for the Port of Cochin;

(b) if so, the steps taken; and

(e) when the Dock Labour Board
would be constituted?
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The Depuly Minister of Labour
(Shri Abid AM): (a) Yes.

{b) The interests concerned are
being consulted.

(c) As soon as the Cochin Dock
Workers (Regulation of Employment)
Scheme is finalised.

Austerity in Building Constructions

o543, Shri Rajendra Singh:
Shri Hem Barua:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the attention of Gov-
ernment ot india has ‘been drawn W
the suggestion recently made by the
Minister of Commerce and Industry
in his address to the Council of Insti-
tute of Chartered Accountants regard-
ing observance of austerity and sim-
phicity in building constructions; and

(b) if so, the extent to which it has
been put into effect?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House. {See Appendix
111, annexure No. 9].

Indiang in Argentina

Shri A. K. Gopalan:
“‘{smxum

Will the Prime Minister be plessed
to state:

(a) whether large numbers of
Indians residing in Argentina wish to
visit their wmother country for short
duration;

(b) whether the Indian Embassy in
Argentina are not issuing regular
Indian passports to such persons; snd

(c) it po, the reasons therefor?
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The Doeputy Minister of External
Affairs  (Bhrimati Lakshmi Menon):
(a) to (c). So far as we know there
are altogether about 250 Indian
nationals in Argentina. There is no
difficulty of Indian Nationals in
Argentina visiting India. For people
of Indian origin in Argentina who
have become Argentine nationals, the
question of providing them with
Indien passports to visit India does
not arise. In odd cases where people
of Indian origin do not possess old
travel documents or other records,
necessary enquiries are made. There
has been no case of a refusal of pass-
port to an Indian national in Agren-
tina to visit India.

There are at present a few pending
cases in regard to whom enquiries are
being made.

Displaced Persons’ Colonies in Delhi

545 J Shri Vajpayee:
* ™\ Shri U. L. Patil:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the Central Govern-
ment have agreed in principle to allot
a certain sum to the Delhi Municipal
Corporation for civic amenities in the
displaced persons’ colonies in Delhi;
and

(b) if so, the total amount proposed
to be allotted and the colony-wise
allocation thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes

(b) The details are being worked
out in consultation with the Corpora-
tion.

Dalingkote Colliery, Darjeeling

*546. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that Daling-
kote Colliery in Darjeeling District,
North Bengal is threatened with clo-
sure;
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y
(b) whether allegations of malprec-
tices have been brought to the notice
of Government;
(c) the number of workers retren-
ched; and

(d) the steps taken by Govermment
in the matter?

The Deputy Minister of Labour
(8hri Abid All): (a) Yes.

(b) Yes.
(¢) Nineteen.

(d) Seven complaints have already
been filed against the management in
a court of law, one under the Pay-
ment of Wages Act and six under the
Coal Mines Bonus Scheme. The
question of taking further legal action
agamst the management for infringe-
ment of the provisions of the Indus-
trial Disputes Act, 1947 is also receiv-
ing attention.

Wool Industry

*547. Shri Raghunath Singh: Will
the Minister of Commerce and Indus.
try be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report-
ed statement of the Chairman of the
International Wool Secretariat regard-
g the outmoded methods prevailing
in the Indian Wool Industry; and

(b) if so, the action taken or propos-
ed to be taken to improve the Indian
Wool Industry?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) A Development Council for
Woollen Industry has already been
set up by Government and it will do
everything possible to improve its
conditions.

Border Dispute

*548 f Sardar Iqbal Singh:
* \ Shri Rameshwar Tantia:

Will the Prime Ministey be pleased
to state:

(a) whether it is a fact that Pakis-
tanis have made encroachments on
t-a:~q Border at Hussainiwala and are
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not allowing the repairs of canal on
the other side;

(b) if so, details of steps taken by
the Government of India in this mat-
ter; and

(¢) with what results?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) to (¢). There
has been no encroachment by Pakis-
ten authorities in the Hussainiwala
Headworks area in the recent past.
There were encroachments in the area
some time after Partition, but the
position as in 1956 has remained, as
envisaged in the Agreement of that
year between the Prime Ministers of
India and Pakistan.

As regards repairs to the other side
of the Dipalpur Canal, which takes off
from the Hussainiwala Headworks and
flows for a short distance in Indian
territory before entering Pakistan, in
February, 1857, minor repair work by
East Punjab Government Irrigation
Staff on the right bank of the Canal
in India’s possession was objected to
by the Pakistan Border Police on the
ground that the right bank of the
Canal was in their de facto posses-
sion and that they would carry out
the repairs. This has not been accept-
ed by India and it has been pointed
out to the Pakistan authorities that
the responsibility for any extension of
damage would rest with them. The
Agreement between the Prime Minis-
ters in September, 1958, envisaged the
steps to be taken for a general settle-
ment in this area. The attention of
the Hon'ble Members is invited in this
connection to the Statement made by
the Deputy Minister in the Lok Sabha
on November 29, 1958.

New Agreement between Pakistan,
US.A. and UK,
Shri N. Keshava:

549, { Shri Baghunath Singh:
Bh.rlla-lrllllan:

Will the Prime Minister be pleased

to state:

(a) whether it is a fact that the

Government of USA. and UK. are
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enteving into s new agreement with
Pakistan in support of the Baghdad
Pact; and

(b) if so, what are Government’s
reactions thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) There have
been some press reports to this effect.
‘The U.8. authorities have assured the
Government of India that the discus-
sions now being held with the Pakis-
tan Government do not envisage a
new military treaty, but are an out-
come of the Declaration isgued at
London by the Baghdad Pact Govern-
ments on July 28, 1958.

{b) Govermments’ views on the
Baghdad Pact, and on continued mili-
tary aid to Pakistan are well known.

Training of Indian Technicians
Abroad

“551 Shri Subodh Hansda:
"\ Shri 8. C. Samanta:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether the scheme for train-
ing of Indian Technicians abroad for
Small Scale Industries under the Ford
Foundation is also continued for the
year 1958-58; and

(b) if so, the total number of Tech-
nicians sent for training during the
current year and to which countries?

The Minister of Industry (Shri
Mapubhai Shah): (a) Yes, Sir.

(b) Nine to Sweden.

Bonns for Workers

Shri §. M. Baerjee:
""{sm-l Tangamant:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether the Steering Committee
on Bonus for Workers employed in



gy Written Answers

warious private industries has evolv-
od any basis; and

(b) it so, whether bonus is likely to
be paid by all such undertakings?

The Deputy Minister of Labour
(Shri Abid All): (a) No such Com-
mittee has been set up.

(b) Does not arise.

Employees’ Provident Fund Act

*553. Shri T. B. Viital Rao: Wil
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 1450 on
the 3rd April, 1958 and state what
will be the total liability on the own-
ers of Mica Mines when the Employ-
ees’ Provident Fund Act is enforced?

The Deputy Minister of Labour
(Shri Abid Ali): According to the
survey conducted in the year 1955 the
total liability of the owners of Mica
Mines will be approximately Rs. 38,690
on account of Employers’ share of
contribution at 6} per cent. and ad-
ministrative charges at 3 per cent.

Export of Jute Goods

,mehr!thrlslnn:
* | _Shri Hem Barua:

Wil} the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that exports
o;t jute goods are registering a decline
since 1857;

. {b) if 50, what is the extent to which
it has registered decline and the
type of goods in which the decline is
marked; and

(¢) the nature of steps taken to
arrest the decline and increase the
export?

The Minister of Commerce (Shri
Xanungo): (a) to (¢c). A statement
is{aid on the Table of the House. [See
Appendix @I, annexure No. 10].
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Import of Industrial Raw Materials

*555. Shrl Morarka: Will the Minis-
ter of Comumerce and Industry be
pleased to state:

(a) whether the import licences for
the industrial raw materials are is-
sued to the industries concerned or
whether they are issued to traders
also;

(b) if to the latter, the reasons for
the same; and

(¢) whether any price or distribu-
tion control is exercised by Govern-
ment on these traders?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to {c). A statement is laid on the
Table of the House.

STATEMENT

(a) Industrial raw materials are
licensed essentially to the iadustrie~
and in some cases to the traders.

(b) Licences to the traders are 1s-
sued partly to keep the normal trade
channel going and partly to meet the
demand of those industries who are
unable to import their requirements
themselves.

(c) There is generally no price or
distribution control, but in the case
of certain items like Tin Plate, Tin
scrap, Copper scrap, German Silver,
Cinematograph films not exposed, Art
Silk Yarn, Bleaching paste and bleach-
ing powder, etc. licencesare granted
subject to the condition thatthe goods
on importation will be sold to certain
specified categories of persons or at
prices carrying a fixed margin of
profit.

Coal Mine Werkers, Assam

*336. Shrimati Renm Chakravarity:
Will the Minister of Labour and Em-
ployment be pleased to state:

{a) whether it is a fact that the coal
mine workers in Assam especially in
Assam Railways and Trading Com-
pany, Limited are working at lower
wage rates than their counterparts i
the rest of India;
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(b) the actual rise in the cost of
living index between the tinve of the
agreement entered into between the
management and Assam Colliery
Mazdoor Congress in 1956 and the pre-
sent time in Assam; and

{c) whether Government propose to
take any steps to remove the discre-
pancies in wage rates prescribed by
Labour Appellate Tribunal and the
existing wage rates of the Company?

‘The Deputy Minister of Labour (Shri
Abid Ali): (a) Not in all cases. In
some cases the wages are higher and
in some cases lower

(b) 6:67%.

(c) The present wage structure 1s
based on an agreement reached bet-
ween the workers and the employers
and it is open to both the parties to
negotiate with each other for the
revision of the said agreement if
they so desire.

Nepa Newsprint

¢557.- Shri Panigrahi: Wil' the M-
nister of Commerce and Indusiry be
pleased to state:

(a) whether Government are making
allotmenis to newspapers and perio-
dicals from Nepa newsprint;

(b) if so, how much of ‘he Nepa
newsprint is bemng allotted for dis-
tribution to the newspapers;

(e¢) whether there are other com-
mitments for Nepa newsprint also; and

(@) if so, what are these commit-
ments?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) During the half year ending the
30th September, 1958, 522655 torc of
Nepa newsprint were supplied to
newspapers. .

(¢) Yes, Sir,

(d) A certain quantity of Nepa
newsprint is also supplied, as reguired
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by them, to publishers and printers of

text books and books of general in-
terest. The balance is released to
the market.

Study Team on the Working of Pub-
licity Organisations

. J Shri Vajpayee:
588. 3 Shri U. L. Patil:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government has set up
a study team to examine the existing
publicity organisations of State Gov-
ernments in relation to their work in
Community Development areas; and

{b) the progress o} work dione
hitherto in this regard?

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
Yes., This is being done according to
a resolution passed at the Abu Con-
ference.

(b) The Study Team has, after a
preliminary study in Delhi, visited a
few Information Centres in the States
of Uttar Pradesh and Madhya Pradesh
and collected relevant information
concerning the work in the two States
It proposes to continue the work
further in other States.
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"~ {sua:'lfin Singh:

Will the Prime Minister be pleased
10 refer to the reply given to Unstar-
red Question No. 354 on the 19th
August, 1958 and state the further pro-
gréss made in regard to the All India
Middle Class Family Budget Survey?

The Prime Minister and Minister of
External Affairs (Shri Jawrharlal
Nekru): The All India Middle Class
Family Living Survey which started
in July, 1958, was designed ‘o cover a
period of 12 months at each of the 45
selected centres. During this period
26,820 families have been proposed to
‘be surveyed for family budget enquiry
and ancther 8,940 for the study of
their level of living. So far about
7,500 fsmilies have been surveyed in
respect of the family budget enquiry
and 2520 for the level of living

enguiry.

Industrial Estates in UP.

905. Shri D. C. Sharma: Will the
r of Commerce and Industry
De pleased to state:

{a) the number of Industrial Estates
opened in the State of Uttar Pradesh;

(b) the various kinds of factories
érected therein; and

(c) the total expenditure incurred
thereon so far?

The Minister of Commeree and
Industry (Shri Lal Bahadar Shastrl):
(a) The U.P. Government propose to
set up five Industrial Estates in the
State during the Second Five Year
Plan. They are the Industrial Estates
at Kanpur, Agra, Deoband (Seharan-
pur), Loni Block (Meerut) and Kashi
Vidyapith (Varunasi). These schemes
are still in various stages of imple-
mentation.

Only one Industrial Estate has been
cUiiglited ahd openied in UP., and that
261 (Al) LSD.-3.
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is the one at Naini (Allahabed) which
had been constructed by the Nuatiooal
Small Industries Corporation

(b) The kinds of factories erected
1n the Naini Industrigl Estate are given
in the statement laid on the Table of
the Lok Sabha. [See Appendix I,
annexure No. 11]

(c) Details of expenditure {ncurred
so far on the different schemes of
Industrial Estates in UJP. are as
follows:—

Rs.
(1) Industrial Egtate, Kanpur . 29,68,300
(2) Industrial Estate, Agra . 10,45,535

(3) Industrial Estate, Deoband 42,100
(4) Industrial  Estate, Lom

Block, Meerut . . 50,000
(s) Industris! Estate, Kash:

Vidyapith  Block, District

Varanas: . . . 58,000
(6) Industnal Estate, Naini

(Allahabad) . . . 22,73,4%0

Faridabad Township

806. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Miner-
ity Affairs be pleased to state the
total loan and grants given to Farida-
bad Township under different-heads
20 far, year-wise?

The Deputy Minister of Rehabilita-
ton (Shri P. S. Naskar): A statempent
i3 lnid on the Table of the Sabba.
{See Appendix III, annexure No. 12}

Textile Mills in TP,

807. Shri D. C, Sharma: Will the
Minister of Commerce and Indwstry
be pleased fo state:

(a) the names of Textile Mills sitna-
ted in U.P. (big, medium and small);
(b) the total number of spindles of
each mill;

(¢) the output of cloth from each in
the last five years; and

(d) the tota] perceniage of each
mill with regard to their installed and
working capacity? .
ﬂoﬁhﬁnt: Commercy .
(a) to (d). A statement is lald on



‘&'53 “Witten Answers

R
Table of the Lok Sabha. {See Ap-
pendix III, annexure No. 13}

Skilled Workers

808. S8hri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(u) the total number of skilled
workers registered with the Employ-
ment Exchanges in the country as on
the 1st December, 1958; and

(b) the number of them likely to be
employed during the Second Five Year
Plan?

The Deputy Minister of Labour (Shri
Abid Al): (a) The information as on
Ist December, I95Y 1s not yet available,
The number of skilled and semi-skilled
applicants on the register of employ-
ment Exchanges on the 31st October,
1958 was 87,608.

(b) No estimate has been made.

Employment Exchanges

" 809, Shri Damani: Will the Minister
of Labour and Employment be pleased
to lay a statement on the table show-
ing:

(8) the number of persons regis-
tered with the Employment Exchanges
in the country upto the end of Octo-
ber, 1958, State-wise;

{b) whether any change in the
occupational distribution of employ-
ment seekers has been noticed;

(c) whether fall in the number of
vacancies has bsen noticeable with
the increase in job seekers;

(@) it so, the detzils thereof; and

' {e) the position of educated un-
employed and how far their pro-
blem is being tackled?

The Deputy Minister of Labour (Shri
AbM AM): (a) to (e). The informa-
tion s _given in two statements laid
on the Table. [See Appendix I,
aannexure No. 14)
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Bigyoles
810. Shri Bam Krishan: Will the

Minister of Commerce and Indusivy
be pleased to state:

(a) the names of the companies pro-
ducing bicycles in India; and

(b) the steps taken by Government
to increase the production of cycles?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) Two statements giving information
relating to the large scale and small
scale soetor respectively are laid on
the Tablc of the Lok Sabha. {See Ap-
pendix III, annexure No. 15]

(8} The units groducing &lcycles
are given facilities to import capital
equipinent as well as raw materials
and components, where necessary, sub-
ject to the availability of foreign
exchange The bicycle producing
units in the small scale sector are also
eligible to get financial assistance, as
for other small scale industries, from
the State Governments concerned.

Export Promotion Counclls

811. Shri Ram Krishan: Will the
Minister of Commerce and Inddstry
be pleased to state the names of goods
for which Export Promotion Councils
have been constituted so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

Eleven Export Promotion Councils
have been constituted so far for the
following goods:

1. Cotton Textiles

2. Plastics

3. Engineering

4. Cashew and Pepper

5. Mica

6. Tobacco

7. Leather

8. Silk and Rayon Textiles
0. Shellac

10. Chemicals and Allied Products
11, Sporfs Goods.
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Infiusizial Panels

8. Stri Ram Krishan: Wil the
Minister of Commerce and Industry
be pleased to state the names of indus-
tries for which Industrial Panels have
been set up so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
A statement is given below:—

1. Paper and Pulp

2. Leather and Leather Goods

3. Refractories

4 Electronics and Wireless Equip-
ment

Radio

X-Ray Equipmeat
7 Surgical Instruments and Appli-

ances

-

Development Councils

818. Shri Ram Krishan: Will the
Mwinister of Commerce and Industry
be pleased to state the names of the
Industries for which Development
Councils have been constituted so far?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
A statement 1s laid on the Table of the
Lok Sabha [See Appendix III, an
nexure No 18]

Printing Machine Industry

814. Shri Ram Krishan: Wil the
Minister of Commerce and Industry
be pleased to state the nature of the
steps taken so far to make India self-
sufficient in printing machine Industry?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
Proposals have been received from two
firms to set up the manufacture of
printing machinery. Question of self-
sufficiency can only be tackled after
some indigenous production starts.

Industries in Orissa
815. Shri P, K. Deo: Will the Minis-
tor of Commerce and Indusiry De
pleased to state:
(s) whether the scheme for starting
Industries in the State of Orizsa
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anticipation of the power supply from
Hirakud and Machhkund has been
finalised; and

(b) if so, the details thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(8) and (b). The scheme for the
establishment of industries based on
power supply from Hirckud and
Machhkud has not yet been finalised.
Some power supply has, however, been
pooked for a few existing industries
and for industries proposed to be set
up. A list of industries which are ex-
pected to utihse power supply from
the Hirakud and Machhkud systems
1s laid on the Table of the Lok Sabha.
{See Appendix 1L, eonexure No. 17}

Press Information Bureau

816. Shri Assar: Will the Minster
of Information and Broadcasting be
pleased to state:

(a) the number of branch offices of
the Press Information Bureau which
have been opened during the last three
years and the total number of such
offices at present;

LY
(b) whether any branch office is
hkely to be opened in Poona; and

(e) 12 so, when?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Six
branch offices of the Press Information
Bureau was opened during the last
three years. The total number of
regional and branch offices of the
Bureau 18 15

(b) and (¢). The opening of a
branch office at Poona during 1960-61
is under consideration.

Bhaktinagar Industrial Estate

817, Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the progress madg by the Bhak-
tinagar (Rajkot) Industrial Estats
(industry--wise);

(b) the total loan given by Govern-
ment so far industry-wise; and
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. {¢) how this loan has been utilised

The Mimister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A statement is given below:

STATEMENT

Out of 120 units to be constructed
in the Industrial Estate at Rajkot
(Bhaktinagar) 108 TUnits have so far
heen constructed at a total cost of
Rs. 23,07,895, 33 privately managed
industrial units have been established
in the Estate with a total capital invest-
ment of Rs. 18,65,000 having estimated
snnual out-turm of Rs 31'91 lakhs.
About 360 skilled and unskilled work-
ers are employed in the estate. The
poiential employment in the estate
after it is fully developed may be
aksumed to be about 450 workers per
shift, A istatement showing type of
industries, the number of sheds allot-
ted to them and the capital invested
is laid on the Table of the Lok Sabha.
[See Appendix IIl, annexure No, 16).

{b) No loen was disbursed to the
units in the Industrial Estate at Rajkot.

(c) Does not arise.

Trade Unions

818, Shri Hem Raj: Will the Minister
of Labour and Employment be pleased
to state:

(2) the number of registered trade
dhions functioning in the country in
the years 1955, 1856 and 1957, State-
wise;

{b) the number of such unions which
did not submit their returns during
1985, 1968, 1957 and 1958 under Sec-
tion 28 of the Indian Trade Unions
Aect, 1928, State-wise; and

" {c) the action taken against the
defaulting unions?

The Deptty Minister of Labouwr
(Shri ADM Al): (2) and (b), The

informstion relating to the years 1965-
68 and 1936-57 has begn published at

1304-08 of the Endian Labour

pages

Glazetts (June xm). of which
ate availshle the

Library. Intormlﬁun for aul

years is not yet available.

(c¢) The penalties for non-submis-
sion of returns ure prescribed in sec-
tions 10 and 81 of the Indian Trade
Unions Act, 1828. It is not possible
to detail what action was taken in each
individual case.

Distribution of Raw Filme

s19, J Shri H. N. Mukerjee:
"\ Shri Muhammad Elias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether he has examined the
request of the Association of Cine-
technicians for representation in the
Central and Regional Committees se$
up to advise Government on the distri-
bution of raw fllms suppliés and simi-
1ar problems; and

(b) if 80, what is the decision reache8
thereon?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(s) Yes, Sir.

(b) The request of the Association
will be kept in view at the time of
reconstituting the Central and Regional
Advisory Committees for raw films.

Government Publications Printed
in Privately Owned Presses

820. Shri H. N. Mukerjee:
Shri Mahammed Elias:

‘Will the Minister of Works, Howsing
and Supply be pleased to state:

(a) the amount spent annually
during the last three years for getting
Government publications etc, printed
in privately owned presses;

(b) whether the full ecspacity of
Government Presses has bteen utilised
during the same period; and
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(c) whether there is any scheme to
wmbure that all Government pubilica-
Yons are printed in Covernment
Preives?

The Minister of Works, Housing and
My (Shrl K. C. Reddy): (a) The
stwount spent on printing Government
publications etc. in privately owned
presses during the years 1855-56 and
1088-57 is as follows:—

1933-56...... Rs. 1,22,72,159-25,
1956-57...... Rs. 1,73,79,488-47.

The figures for 1957-58 are being
sollected and will be placed on the
Table of the House.

(b) Yes.

{c) Yes, two new presses have been
established at Nasik and Faridabad.
In addition, the printing capacity of
the existing presses is being augmented
fo the extent the financial resources
permit. It is the Government’s inten-
fion to establish more presses and to
@dd to the capacity of the existing
presses, but the objective is not likely
% be achieved in the near future.

Publication of Journals and
Magaszines

§22. 8hri A. M, Tarlq: Will the
Minister of Information and Broadeast-
fag be pleased to state:

(a) the number of journals and
magazines 1  different languages
published by the Ministry;

(b) the total cost of production,
including salaries, incurred for the
purpose during 1957-58; and

(c) the total amount of money re-
ceived through the sale of journals
snd magazines during the same
period?

The Minister of Informstion and
Brendoasting (Dr. Keskar): (a) 31.
Ous of these 11 ure being produced
m behalf of various Ministries.

(b) Rs. 23,20,008.
{¢) Ra. 12,60,321 inclusive of reve-
‘from advertisement,
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Training in Peaceful Uses of
Atomic Energy

828, Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
institutions where Indian students are
being trained in peaceful uses of
Atomic Energy in the United King-
dom?

The Prime Minisier and Minisier of
External Affairs (Shri Jawabarial
Nehru): The Depertment of Atomic
Energy has given financial assistance
to a few students for training in the
peaceful uses of atomic energy in the
United Kingdom, and has, in addition,
been sending its own scientific and
technical personnel for similar train-
ing in the United Kingdom. Somme of
the important institutions in the United
Kingdom where they have been/are
being trained are mentioned below:-—

(i) Atomic Energy Research
Establishment, Harwell.

(1i) Calder Hall Operations
School.

(1i1) Chemical Research Labo-
ratory, Teddington. .

(iv) Imperinl College of Science
& Technology, London.

(v) The General Electric Com-
pany Limited of England.

(v1) King’s College, University
of London.

(vii) University of Bristol.

(wiii) Messrs. Head Wrightson Pro-
cesses Ltd., United Kingdom

Exports ¢ UK.

m Shrltl).q,shrm: Wil the
Minister o Cmamlhdllry
be pleased to state:

(a) the value of our exports to the
United Kingdom during the second
quarter of 1088;
(b):lt:;;{‘wut!;evaluoo!mcx-
period of 1957; and ¢ ine

(c) what were the causes of decline
in our exports, it any?

The Minister of Commerce and
My(mmmsm):

(2) Rs. 20-77 crores.
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(b) Rs. 29'68 crores.
{c) Does not arise.

Export of Bicycles

Minister of Commerce and lm
bepleuedtordertot.hereplymm
to Unstarred Question No. 973 on the
7th August, 1058 and state the names
of the countries to which Indisn
bicycles were exported?

The Minister of Commerce and

(Shrl Lal Bahadur Shastrl):

During 1957 and the first half of 1958,

Indian Dbicycles were exported to

Baudi Arabia, Nepal, East Pakistan,

Burma, Malaya, Afghanistan and
Maldives.

Cosmic Ray Research Station,
Gulmarg

Shri D, C. Sharma:
$26. { Shri Bhakt Darshan:
{ Shri Naval Prabhakar:

Will the Prime Minister be pleased
%o refér to the reply given to Unstar-
red Question No. 35 on the 11th August,
1958 and state the further progress
made with regard to the setting up o
a Cosmic Ray Research Station at Gul-
marg (Kashmir)?

The Prime Minister and Minister of
External Affairs (Shri Jawsharial
Nehru): The survey of Gulmarg-
Apharwat ares of Kashmir conducted
by the Czechoslavakian experts assisted
by our own experts with a view to
making recommendations for the
location of the base and high altitude
isboratories and for a connecting

has since been completed
and their Report is under examinat-
fons.

Deysott of U.N. Trusteeship Com-
mittee by South Africa

- Shrt D, C. Sharma:
* \ Shri Wodeyar:
Will the Prime Minister be pleased
to slate:
(s) whether it is a fact that the
Seuth African Government boycotted
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the UN. Trusteeship Committes pro-
ceedings concerning South West
Africa and the report of the Good
Offices Committee which suggested
partition of the country; and

(b) the proposals made by the
Indian delegation on this report anéd
whether they were accepted?

The Prime Minister and Minister of
External Affairs (Shri Jawabarial
Nehru): (a) Yes.

(b) The Indian Delegation state@
in the General Assembly that the re-
commendations of the Good Offices
Committee on possibility of partitiom
and annexation of the territory of
South West Africa should mnot be
accepted. As a result of joint efforte
of India angd several other countries
the following resolution on the sub-
ject was adopted:

“The General Assembly

Having considered, with apprecie~
tion of the difficulties of that task,
the report of the Good Offices Com-
mittee on South West Africa estab-
lished under resolution 1143 (XII)

1. Decides not to accept the sugges-
tions contsined in the report of the
Good Offices Committee that envisage
partition and annexation of any part
of the Territory as a basis for the
solution of the question of South Weet
Africa;

2. Invites the Good Offices Com-
mittee to renew discussions with the
Government of the Union of South
Africa to find a basis for an agree-
ment which would continue to accord
to the Mandated Territory of South
West Africa as a whole an inter-
national status, ang which would be
in conformity with the principles and
purposes of the United Nations;

S. Requests the Good Offices Com~
mittee in the conduct of its work
bear fully in mind the discussions
held at the thirteenth semsion of the
General Assembly;

4. Requests the Good Offices Com-
mittee to submit a further report
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the General Assembly at
teenth session;

8. Requests the Becretary-General
to continue to provide the Good
Offices Committee with all necessary
staff and facilities.”

its four-

Indo-Pakistan Agreement on Movable
Property

g2s, JSShrl D. C. Sharma:
|\ shrt Rameshwar Tantia:

Will the Minister of Rebabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 28 on the 11th August,
1958 and state the further progress
made, if any, in the implementation
of the Indo-Pakistan Agreement on
movable property?

The DPepnty Minister of Rehabilita-
tion (Shri P. 8. Naskar): There has
been no further progress in the im-
plementation of the Movable Property
Agreement.

Religious Shrines in Indian and
Pakistan

829. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 36 on the 11th August, 1958 and
state:

{a) whether any reply has since
been received from the Pakistan Gov-
ernment with regard to the meeting
of the Joint Committee set up for the
preparation of lists of Hindu and
Sikh religious shrines in West Pakis-
tan and the protection of the proper-
ties attached thereto and preservation
#f their religious sanctity; and

(b) it so, when the meeting is to be
held?

The Prime Minister and Minister of
Bxternal Affairs (Shri Jawaharlal
Nehsu): (3) and (b). No Sir. The
#nal reply of the Government of Pak-
istan is still qwaited. The High Com-
mission of India at Karachi are pres-
#ing them for it.
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Surpius Labourers at Bhakra Dam

$30. Shri Ram Krishan: Will the
Minister of Labour ang Employmens
be pleased to state:

(a) whether it is a fact that a large
number of labourers have been ren-
dered surplus at Bhakra Dam;

(b) if so, the number of labourers
rendered surplus so far;

(c) the number of labourers to be
rendered surplus on its completion;

(d) whether arrangements have
been made by Government to re-
employ them; and

(e) if so, the nature of arrange-
ments made?

The Deputy Minister of Labour
(Shri Abid Al): (a) No.

(b) 18.

(c) 4,000 skilled workers and 6,000
unskilled casual workers. .

(d) and (e). Yes. A central coordi-
nating unit has been set up in_ the
Directorate General of Resettlement
and Employment, Ministry of Labour
and Employment, with a special officer
to coordinate all deployment acti-
vities in cooperation with the major
projects in the country, both in the
public and private sectors. However,
no immediate action at Bhakra is re-
quired at present, though the position
will be constantly watched.

International Comference on Peaseln!
Uses of Atomic Energy

831. Shri Ram Krishan: Will k¢
Prime Minister be pleased to state
the nature of decisions taken, resolu-
tion passed and recommendations
made at the Second International
Conference on the peaceful uses of
Atomic Energy held in Geneva during
September, 1958? o

The Prime Minister and Minister of
Bxternal Affairs (Shri Jawaharial
Nehru): The Conference was entirely
scientific ang technologicsl and, is
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accordance with its Rules of Proce-
dure, sdopted no resslutions and took
no decisions. The Conference served
the purpose of providing an extensive
and objective exchange of information
over & wide area of sclentific and
technical knowledge on the peaceful
applications of atomic energy, and
also afforded opportunities for useful
personal contacts amongst a very
Jarge number of participating scient-
fsts.

Factory Buildings

2. Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that Gov-
ernment have decided to sell the
factory buildings in  the Industrial
Estates; and

(b} 1t so, the procedure adopted and
the facilities to be given to the pur-
chasers?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(a) and (b). The pattern of assistance
for schemes of Industria] Estates pro-
vides for factory buildings Ddeing
given on rental basis, hire-purchase
basis or out-right sale basis. Those
who wish to take the buildings on
hire-purchase basis have to make an
initial payment of 20 per cent of the
price. The balance 80 per cent should
be paid in equated instalments spread
over a period of 20 years. The pro-
cedure for giving factories on hre-
purchase or out-right sale basis will
have to be settled by the State Gov-
ernments concerned. But all sales
will be subject to the condition that
the purchasers comply with the rules
and regulations of the Estate

Rabber Areas in the Andamans
e [Bbri Subodh Hansda:
= {sm 8. C. Samanta:
Wil the Minister of Commeroe and
Indasiry be pleased to state:
(a) whether the Production Com-
wmissioner’s Report on the survey of
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the prospective rubber aress in the
Andamans has been submitted o
Government;

\
(b) it so, when this has been sub-
mitted; and

(c) what are the main observations
made by the Commissioner in this re-
port?

The Minister of Commerce and
Industry (Shri Lal Babadur Shastrd):

(a) Yes, Sir.
(b) 31st December, 1987.
(c) A summary of the main obser-

vations 1s laid on the Table of the
lok Sabha. [See Appendix .1,
annexure No. 19]).
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Lay-off Wages

836 JShri 8. M. Banerjee:
"\ Shri Tangamani:

Will the Minister of Labour and
Bmployment be pleased to state:

(a) whether lay-off wages in Kan-
pur have been paid in full to the
workers employed in Atherton West
XKanpur Cotton Mills and Muir Mills
Ltd.; and

(b) it not, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Labour
(Shri Ablg All): (a) No.

(b) Necessary action for the reali-
zation of the dues as arrears of land
revenue has been taken by the State
Government in all cases where appli-
cations have been received from the
workmen. ’
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Jastitute of Chartereq Acoouniants

s37, J Shri Sbhres Narayan Das’
° | Shri Vajpayes:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Committee appoint-
ed to review the working of the
Institute of Chartered Accountants of
India has finalised its work and sub-
mitted its report;

(b) it so, the important suggestions-
and recommendations made;

(c) whether the report has been
considered by Government; and

(d) if so, the decision taken?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A statement containing the in-
formation is laid on the Table of the

Lok Sabha. ({See Appendix MI,
annexure No. 21].

(c) and (d). The report is under
consideration. %

Prime Minister’s Circular to Minigtries-

Pandit D. N. Tiwary:
28 Shri Bhakt Darshan:
g } Shri Naval Prabhakar:
L Shri Anirudh Sinha:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that some
tuime back he had expressed a great
concern over extravagance in admi-
nistration and delays in routine ad-
ministrative matters in a Circular to
the Ministries;

(b) if so, the nature of suggestions
made by him; and

(c) the steps taken to implement
those suggestions and with what re-
sults? *

The Prime Minister and Ministar of
Extermal Affairs (Shri Jawaharial
Nebru): (a) It is not customary to
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disclose the contents of confidential
papers. It may be stated however
that the Prime Minister has fre-
quently addressed various Depart-
ments of Government as well as
sometimes Chief Ministers of States,
in regard to greater efficiency and
economy in the administrative pro-
eesses.

(b) The principal suggestions bave
-dealt with further decentralisation of
work and the delegation of financial
and administrative authority. It has
also been suggested that the system
-of repeated noting on files should be
changed and that promotion to the
higher grades should be by merit.

(c) A number of steps have been
taken towards decentralisation and
delegation of authority. A special
work study team is also studying
methods of work in various Ministries
with a view to eliminating waste of
time and energy. Some results have
already been obtained as a result of
suggestions made by this team.

CP.W.D. Godown at Vinaynagar

$39. Pandit D. N. Tiwary: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any case of misappro-
priation of electrical goods from the
CPWD. Godown at Vinaynagar,
New Delhi has been reported to Gov-
qrnment;

(b) it s0, the value thereof; and

(c) the steps taken %o trace the
same?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.
8Some electrical stores were drawn on
approved indents by the duly autho-
rvised Section Officer (elec.) for the
axecution of day today departmental
works  but these materials do not
appear to have been used on the
works. Nor °*do they appear in
accounts rendsred by BSection Officer
soncerned.

®) Approximstely Rs. 70,000.
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(c) Departmental inquiry in the
matter i3 in progress and the Sectiom
Officer concerned is under suspension.
The matter is also under investigation
by the Special Police Establishment.
The responsibility to be fixed on other
concerned officers is also under exs-
mination.

Andhra Paper Mills, Rajamsundry

se0, J Shri Nagi Ready:
* \, Shrimatl Parvath! Krishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
Andhra Pradesh has requested for the
allocation of foreign exchange for the
expansion of Andhra Paper Mills,
Rajamundry;

(b) it so, what is the amount asked
for; and

(c) whether the request has been
acceded to?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (c). No formal application for
allocation of foreign exchange for the
expansion of Andhra Paper Mills has
been received from the Government
of Andhra Pradesh However, in view
of the observation of the Licensing
Commuittee that the foreign exchange
requirements for their expansion
scheme (estimated by the Develop-
ment Wing at Rs. 2'5 crores) should
be reduced, the State Government are
understood to be negotiating with the
Trade Representation of the German
Democratic Republic in India through
State Trading Corporation of India
(Private) Ltd. for import of Plant and
Machinery. Their final proposals are
still awaited.

Research in Handicrafis

Shri R. C. Majhi:
“"{smamman-n
Will the Minister of Commeres and
Industry be pleased to state:

(a) whether the Research Sections
for oconducting experiments and
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vestarch in handicrafis have been
opened; and

(d) §if s0, how many and where
they have been located?

The Minister of Commerce and
ndustry (Shri Lal Bahadur Shastri):
{a) Yes, Sir.

(b) The All India Handicrafts Board
and the State Governments have
opened the following Research Sec-
tions for conducting experiments and
research in handicrafts:—

Place Number

6) All Indis Delhi . . .
Handicrafts { Bombay . .

» =

Bombay . . .
We t Bengal (Cal-

@) State Punjab (Kulu, Dha-

Governments!  ramsala) . .

Orissa (Cuttack) .

U, P. (Lucknow, Ba.

Madres ’(’mi palayam

s apalayam,
Adyar, Gudur)
)Pmdc:h

L

afv w e on w mm

Rabour Dispute Cases in Suprems and
High Courts

842. Shri Raghunath Singh: Will
the Minister of Labour and Employ-
ment be pleased to state how many
sases of labour dispute are pending
at present in the Supreme or High
Courts of India for over four, three,
two and one year respectively?

The Deputy Minister of Labomr
{8hri Abid Alf): The information is
at present available in regard to
Administrations of Tripura, Himachal
Pradesh, Delhi and Manipur, and
Btates of Orissa, Andhra Pradesh,
Madbys Pradesh, Uttar Pradesh,
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Bihsr, West Bengal and Xerala. 1 &
given helow:—

Period of pendency No.of -
cases
pending
Pending over 4 Years 3
Pending over 3 years . 4 .
Pending over 2 years . . [
Pending over 1 year . . 13
Core Project

843, Shri Damani: Will the Minister
of Planning be pleased to lay on the
Table a statement showing the
extent to which capital goods needed
for our projects incorporated under
‘Core Projects’ of Second Five Year
Plan have been imported or otherwise
procured?

The Deputy Minister of Planeing
(Shri 8. N. Mishra): Attention is in-
vited to the information given on
pages 85-87 in the Planning Commis-
sion document “Appraisal Pros-
pects of the Second Five Year Plan”
which was laid on the table of the
House in May last. Foreign ex-
change expenditure incurred or com-
mitted in respect of the ‘core’ pro-
jects is almost wholly for the import
of capital goods. In regarq to capital
goods obtained from internal produe-
tion, information is not available.

Siate Trading Corporation

844. Shri Damani: Will the Minister
of Commerce and Industry be pleased
to lay a statement on the Table show-
ing:

(a) the total quantity of Iron-ore
exported by State Trading Corpors-
tion since it took over iron-ore ex-
ports in hand, year-wise; and

(b) the total quantify of iron-ore
exports for two years immediately
preceding the State Trading Cerpors-
tlon taking over the business of fron
ore exports?
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The Minister of Commerce and
Industry (Shri Lal Bahadar Shasirl):
{a) and (b). A statement }s given
Delow»—

STATEMENT
&) « 1956-57 (July-Tune)  4,35,633 tons
:957-58 uly-June) 19,08,572 tons
1958 (July-October) 6,82,364 tons
) 1954-55 (July-June)  1-02 miilion tons
1955-56 (July-June)  1-56 million tons
1956-57 (July-June)  $16,04,367 tons

*STC’s quots was restricted during the
petiod to one-third of the total quota

Industrial Estates in Orissa

845, Shri Panigrahi: Will the Mini-
ster of Commerce and Industry bde
pleased to state:

(a) whether the Orissa Govern-
ment have sent any proposal for
starting Industrial Estates in that
State during 1958-59; and

(b) whether these proposals have
been approved?

The Minister of Commerce and
Industry (8hri Lal Bahadur Shastri):
(3) Yés, Sir. Two schemes for the
sstablishment of Industrial Estates,
one at Rourkela and another at Ber-
hampur have been proposed by the
State Government {0 be implemented
during 1958-56.

(b) The Government of India have
accorded technical approval to both
the schemes.

Orissa Textile Mills Limited

846. Shri Panigrahi: Will the Min-
iater of Commerce and Industry be
pleased to state:

(a) whether the Central Govern-
ment investigated into the affairs of
Orissa Textile Mills Limited; and

(b) ¥ so, the resuit of such mvesti-
sations? .

The Depuiy Minfster of Commerce
and Eadusity (Bhrl Satish Chandr):
(a) Yes, Sir, under the provisions of
the Companies Act, 1956; and
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Inspector did not establish any
minal liabjlity op the part of
management, nor did it call for
action under the provisions of Com-
panies Act. Extracts from the report
relating to matters concerning the
Minstry of Works, Housing & Supply
and the Department of Revenue, Min-
istry of Finance, were, however,
passed on to them for such action as
they might consider necessary.

Ford Foundation Project
848, Shri Damani: Will the Minis-

e
(b) The report submitted by g
the
any

(a) whether it is a fact that recent-
ly an American Economist and Fin-
ancial Expert visited the country
under the Ford Foundation Project;
and

(b) if so, whether any report has
been submitted by this U.S. expert?
The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):

(a) Mr Harry J. Robinson of the
Stanford Research Institute visited
India for & study of foreign invest-
ment opportunities.

(b) He submitted two reports
which are under Government's con-
sideration.
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Construction of Central Governmeat
Offices at New Delld

856. Shri Ram Krishan: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount spent during
current financial year so far on cons-
truction of buildings for Central Gov-
ernment offices at New Delhi; and

(b) total amount of money tos, be
spent during the remaining period of
the current financial year?

The Minister of Works, Housing and
Supply (Shri K. C. Ready): ()
About Rs. 33 lakhs, upto 30-9-1988,
through the Ministry of Works, Hous-
ing and Supply.

(b) About Rs. 60 lakhs.

Second Five-Year Plan

851. Shri Morarka: Will the Mimw»-
ter of Planning be pleased to save:
(a) the revised allocations in the
Second Five-Year Plan for:
(i) agriculture;
(ii) irrigation;
(iii) Power; and
(iv) the industrial projects in the
public sector;

(b) the total amounts spent so far
uivder edch of the sbove headings,
$oar-wise; and
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(c) the physical targets set for each
together with the achievements made
s0 far?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (c). The
anticipated expenditure and the
achievement of physical targets dur-
ing 1956--59 have been indicated in
“Appraisal & Prospects of the Second
Five Year Plan”, published in May,
1958. The information regarding
changes in the Plan outlay under
different heads of development will
be furnished in a document to be
presented to Parliament in the course
of this scscion. Some indication will
also be given about the physical tar-
gets corresponding to the outlay.

Foreign Cotton Import

852. Shrl Moerarka: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the total foreign cotton import-
ed in India year-wise during the
last 4 years;

(b) the value of such cotton; and

(c) the reasons for allowing these
imports?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The quantity and value
of foreign cotton imported into India
during the last four cotton seasons
were:

Year Quantity  Value
(in000’  (inR..

bales) lakhs)

195455 527'7 44,76°43
1955-56 580°3 48,1338
1956-57 6108 50,41-83
r957-58 1978 31,7072

(¢) Cotton grown in India is most-
ty of the short staple varieties and is
used only in the production of coarse
and medium cloth. The country’s
requirements of long staple cotton
which is used in the manufacture of
fine and superfine cloth have to be
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largely met by imports. Some of the ¥
Textile Mills are aligned for produc-
tion of fine and superfine cloth only.

Aid to Eastern Plywood Company

853 Shri Warior:
) Shri Vasudevan Nalir;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any representation from the
Eastcrn Plywood Company of Bali-
patam, Cannanore District, Kerala
State regarding aid; and

(b) it so, what steps Government
have taken thereon?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
ta) and (b). The only representation
which Government have received
from the Eastern Plywood Company
of Balipatam is in respect of the en-
hancement of their tea-chest capacity.
The tea-chest capacity allowed to the
factory has been assessed in accord
with the policy followed by the Gov-
ernment and no increase of the same
is possible. However, as a temporary
measure of relicf, it has been decided
to consider proposals for transfer of
unutilised capacity of certain fac-
tories to others (including Eastern
Plywood Company) on “mutual agree-
ment basis” provided the South Indian
Plywood Manufacturers’ Association
can secure such an arrangemcnt
amongst its constituents and the
Association has been advised
accordingly.

Agricultural Equipment

854. Shrl Mohan Swarup: wilt
the Minister of Commerce and Indus-
try be pleased to state:

(8) whether Government have
licensed the firm of Pashabhai Patel
to manufacture a complete line of
earth moving equipment; and

(b) it so, the details thereof?
The Minister of Commerce salf

Industry (S8hri Lal Bahadur Shastel):
(a) and (b). Messrs Pashabhai Patel
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& Company (Private) Limited, Bom-
bay, have been licensed, under the
Industries (Development and Regula-
tion) Act, 1951, for the manufacture
of certain items of earth moving
equipment as detailed below:—

Item Particulars of licence

1. Track pait for To mect the replace-
crawler teactors:  mert requiremert of
abo it 2,000 track-type
tractors  per annum.
Licence was granted on

17-4-1957.

2. B.ll!ozerard 60 Nos. per annum of
Scraper attach- each attachmert. Li-
ment, . cence was grauted on

2-8-1957.

Salt

855. Shri P. R. Patel: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether prospects of salt manu-
facture in Santalpur Taluk of Banas-
kantha District have been explored;

(b) whether any requests to grant
licences for manufacture of salt in
this area have been received; and

(c) if so, action taken in the.mat-
ter?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No. Sir.

(b) A request for the grant of a
licence for manufacture of salt on an
area of 100 acres in the Banaskantha
District was made to Government in
August, 1958.

~(¢) In view of the overproduction
of salt in the country and the conse-
quent slump in the salt industry, the
Government of India have decided,
on a recommendation made by the
Central Advisory Board of Salt, that
no new licences for the manufacture
of salt or for extension of existing salt
works should be issued for the present.
Accordingly, the party was informed
that no licence could be granted to
him.

Y
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Salt Manufacture

856. Shri P. R. Patel: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that for

‘salt manufacture in less than ten

acres of land, the District Magistrate
cum-Collector is authorised to grant
licence for salt manufacture and also
to grant lands for the purpose;

(b) whether such requests to grant
licences and lands for salt manufac-
ture have been rejected for the
Banaskantha District; and

(c) whether the Central Govern-
ment had received any communica-
tion in the matter?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) Licences for salt manufacture are
granted by the Salt Department as
laid down in the Central Excise
Rules, 1944. In the case of lands
belonging to the State Government,
the District Magistrate-cum-Colleclor
is authorised to grant leases of land
for salt manufacture. w

(b) It is understood that requests
tor lease of land for salt manufacture
were rejected by the State Govern-
ment in the light of the decision
reached by the Government of India
on the recommendation of the Cen-
tral Advisory Board for Salt, that in
view of the overproduction of salt in
the country and the consequent slump
in the salt industry, no new licences:
for manufacture of salt or for exten-
sion of existing salt works should be
issued for the present,

(c) The action taken by the State:
Government was in consultation with
the Salt Department.

N.EF.A.

857. Shrimati Mafida Ahmed: Will
the Prime Minister be: pleased to:
state:

(a) how many offices of the
N.EF.A. Administration are located in
rented houses in Shillong and the-
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.%omt paid as house rent yearly;
. () whe Govérnment have uny
sthemie to construct buildings to ac-
commodate these offices and it so,
where?

The Prime Minister and Minister of
fxternal Affairs (Shrl Jawaharial
Nehru): (a) There are altogether
seven offices of the NEFA Adminis-
tration located in rented houses at
Shillong. These include the offices of
the Heads of Departments and the
Inispector-General of Assam Rifles
‘“The annual rental for these buildings
amounts to Rs. 92,724

(b) There is a scheme for the cons-
truction of a permanent NEFA Secre-
‘tariat building at Shillong but its

implementation has been deferred
pending a firm decision regarding the
ultimate location of the Headquarters
as well as due to general financial
stringency.

Bicyele Factory In Assam

838, Shrimati Mafida Ahmed: Will
the Minister of Commerce and Indus-
‘try be pleased to state whether it is
.Q fact that licence has been given by

t to start & bicycle factory
in Assam in Private sector?

The Minister of Commerce and
Inflastry (Shri Lal Bahadur Shastri):
Yes, Sit. A licence has been issued
to Messrs. Kverest Industrial Corpora-
tion, Gauhati, in July, 1958 for the
establishment of a bicycle factory at
Gauhati for the manufacture of 60,000
bditycles, per ahnum on single shift

Subsidised Industrial Housing Bcheme

$50. Shri £, Madhusudan Rao: Will
the Minister of Works, Housing and
Swpply be pleased to state:

(a) whether the Government is
aware of the fatt that the houses cons-
{icted under the Subsidised Indus-
trial Housing Scheme in Telengana
(Andhra Pradesh) have remained un-
-occupied since'lonl;

! b3

(b) it so,, what sre the reavons
refor; ah8

.
L]
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(c) the action taken Govern-
ment in the matter? hd o

The Diputy Minister of Wl
Houshig and Supply (Shri Al XK.
Chandy): (a) Yes.

(b) The Andhra Pradesh Govern-
ment have reported that out of 2,398
houses built at various places ia
Telangana Region (Andhra Pradesh),.
480 houses built at Warangal are now
lying vacant for want of amenities
like water and electricity etc.

{c) The State Governments are en-
deavouring to provide the essential
amenities.

Accommodation for Workcharged
Staff of CP.W.D.

860. Shri Tangamani: Will the Mia-
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that Gov-
ernment had agreed to allot 100
Type Quarters to the workcharged
staff of the CP.W.D. in Delhi;

(b) if so, whether the quarters have
been actually allotted to them; and

(e) it not, the reasons therefor?

The Minister of Works, Housing and
Supply (8brl K. C. Reddy): (a) Yes.

(b) No.

(¢) The quarters could not be allos-
ted earlier as they have become ready
for occupation only recently. Elgh-
ble members of the work charged
staff have been invited to submit
applications for their allotment by
December 6th. Allotments will bb
made soon thereafter to the applice-
eants in the order of their seniorily
determined according to the length &
stay in Delhi,

Mdm‘dl‘twm
8¢1. Shri Hem Raj: Will the -
ter of Commerce and Industry
pleased to state:

(a) whether it 15 & fhet that & smb
fRupees ovie cfdre wis
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during the ¥irst Piwe Year Plan for
the development of Rock Salt Mines
in Mandi Disgtrict and the setting up
of a factory at Jogindranagar; and

{b) if so, the amount spent so far
on it year-wise upto October, 1858.

The Minister of Commerce and
Industry (Shri Lal Bshadur Shastri):
{a) Yes, Sir.

(b) Before launching on the actual
programme, 1t was considered neces-
sary to make a detailed geological and
technical survey. As a result of the
geological survey, it was decided to
first prove the existence of deposits
by means of drilling. The dnlling
operations at a cost of Rs. 2:19 lakhs
commenced 1n 1952 and ended in
1955 Although the finding indicated
that the reserves would last for at
least 10 years, the geological survey
was of the view that the result was
inconclusive and advised a further
programme for proving the deposits
Accordingly a project for sinking two
shafts was undertaken 1n 1957 at an
estimated cost of Rs. 13-61 lakhs. The
cost of the portion of work completed
so far 1s about Rs 60,000 This pro-
ject wiil not only help mn estimating
further reserves, but is expected to
double the present production

The original scheme for mnstalling a
salt refinery at Joginder Nagar has
had to be deferred for the time
being

Tibetan Refugees in India

862. Shrl Wodeyar: Will the Prime
Minister be pleased to state:

(a) whether 1t is a fact that the
Government of India have imposed
certain restrictions on the Tibetan
Refugees in India; and

(b) if so, the nature thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) and (b). A number of
persons from the Tibet region of
China are now residing in India.
They have been asked not to indulge
in any political activities while they
are in India,

381 (Af) L3D.—4.
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Employment in Smatl Scale Indesixies

863. Skri Jhulan Bimba: Will the
Minister of Commerce and Industry
be pleased to state whether any
assessment has been made about the
progress of employment during the
last five years in the small scale in-
dustries as compared with the large
scale industries?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
No, Sir No such survey has so far
been undertaken

T.B. Patients in Tripura

864. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of T. B patients
among the displaced persons of Tri-
pura, examined m 1955, 1856, 1857
and 1958;

(b) the number of women and
children among them;

(c) what measures are being taken
to treat them in Sanatoria and Hos-
pitals, and %

(d) whether 1t 1s possible to create
a segregation centre in Tripura for
these patients®

The Deputy Minister of Rehabilita-
tion (Shri P, 8. Naskar): (a) to (d).
A statement 1s laid on the Table of
the Sabha [See Appendix III,
annexure No. 22.}

Import Licemces

865. Shri Dalfit Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 278 on
the 25th September, 1958 and state:

(a) the number of applications for
import licences for raw materials for
use in manufacturing medicines dur-
ing 1957-58 and 1988-89 so far; and

(b) the number of applications re-
Jected?
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The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
(8) and (b). The raw materials that
go into the manufacture of medicines
Are many and they fall under differ-
ent serial numbers of the Import
‘Trade Control Schedule. Further, the
same raw materials or at least many
of them are used in the preparation
of products other than medicines. It
is, therefore, not possible to say how
many applications were received for
import of raw materials for use in
manufacturing medicines only and
how many were rejected.

Sanction of loan to West Bengal
Government

866. Shri Panigrahi: Will the Mims-
ter of Rehabilitation and@ Minority

Affairs be pleased to state:

(a) whether the West Bengal Gov-
ernment asked from the Government
of India a sum of Rupees three crores
(approximately) for distribution as
loans to the displaced persons hv-
ing outside camps; and

(b) if so, the action taken thereon?

The Deputy Minister of Rehabilita-
ton (Shri P. S. Naskar): (a) and (b).
The Government of West Bengal have
asked for a provision of Rs 318
erogres for disubursement of loans to
the displaced persons living outside
camps during 1959-60. The demand
relates to the Budget proposals for
1959-60 received from the State Gov-
ernment and the matter is under exa-
mination along with the other budget
proposals of the State Government.

Borshora Colliery, Assam

867. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that the
liistrugtion sent to the Regional Labour
Commissioner, Calcutta to proceed to

Assam o try for a negotiated settle-
ment between the workers and em-
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ployers of Borshora Colliery, Asssih
has not been carried out; and

(b) if so, the reasons therefor?

The Deputy Minister of Labour
(Shrit Abid All): (a) and (b). The
Regional Labour Commissioner, Cal-
cutta, has been asked to discuss out-
standing matters with the representa-
tives of the management and the
workers during his forthcoming visit
to Shillong,

Technical School at Takyal
(Manipur)

868. Shri L. Achaw Singh: Will the
Minister of Labour an! Employment
be pleased to siate:

(a) whether the Government has
finally decided to start the technical
school proposed to be built at Takyal
in Manipur as originally planned;

(b) whether the proposal to merge
it with the Adimjati Technical Insti-
tute was turned down; and

(c) it so, the reasons thereof?

The Deputy Minister of Labour
(Shri Abid Al): (a) The Institute
will be located in a place considered
most suitable by the Manipur Admi-
nistration

(b) Yes,

(c) It was not possible to integrate
the training programmes of both the
Institutes.

Stik Processing Factory in
Punjab

869. Sardar Iqbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a silk
processing factory is proposed to be
set up in the Punjab;

(b) it so, whether the details of the
Project have been worked out;

(c) the total amount to be spent to
set up the factory; and

(d) whether this factory will be
run in public sector or private sector?

r-
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The Minister of Commerce and
Iadusiry (Shrl Lal Bahadur Shasirf):
ta) No, Sir.

(b) to (d) Do not arse

Small Industries Service Institute,
Bombay

$10. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the small factories of
Bombay have taken technical assist-
ance from the Regional Small Indus-
sries Service Institute of Bombay; and

(b) if so, the extent thereof”

The Minister of Commerce and
Imdustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) 4,300 Small Scale Units m Bom-
bay State were given technical assist-
ance up to the end of October, 1958

Handicrafts

871 Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
extend any assistance to the Bombay
Government for the development of
handicrafts during the Second Five
Year Plan, and

(b) 1f so, the total amount allotted
and proposed to be allotted during

the remaining period of Second Five
Year Plan”
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The Minister of Commerce and
Industry (Shrl Lal! Bahadur Shastrl):
{(a) Yes, Sir,

(b) A provision of Rs 35 lakhs has
been made in the Second Five Year
Plan for the development of handi-
crafts in Bombay State. However, in
view of the re-appraisal of the Plan,
this provision may have to be revised
Actua) allotments are made from year
to year depending on the over-all fin-
ancial position, the types of schemes
proposed by the States, the progress
made etc ctc  The followmng assist-
ance has been sanctioned by the Cen.
tral Government so far during the
period of the current Plan:—

Grant Loan

Rs Rs.
1956-57 4,37,920 10,000
1957-58 2,42,620 1,688,825

The allocation of Central assistance
for 1958-59 15 Rs. 25 lakhs as grants
and Rs 15 lakhs ag loans.
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Factorles In Punjad

878. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of factories,
if any, and labourers in Punjab which
come directly under the Government
of India at present; and

(b) the names and the location of
such factories?

The Deputy Minister of
(Shri Abid All): (a) and (b).

Labour

Name and Location Average
of the factories daily

employ-

ment.

{1) Government of India
Printing Press, Nilokheri,
District Karnal. 89

(2) Government of India
Press, Faridabad, District

Gurgaon. 99
/3) Government of India

Press, Simla 547
(4) K. S Rallway Work-

shop, Kalka, District

Ambala. 1,809

(5)‘Carriage and Wagon
Repair Centre, Jagadhari,

District Ambala 1,977
(6) Northern Railway

Workshop, Amritsar, 1,396
(7) Bridge ‘Workshop,

Jullundur Cantt. 790

(8) Northern Railway
Wheel Shop, Rajpura,
District Patiala. 105

Besides the above, there are some
Defence factories located in the State
of Punjab. It will not be in the
public interest to disclose their names
and locations.

Cashewnnt Factories

$74. Shri Assar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that cashew-
nut industry is in great difficulty in

3 DECEMBER 1858

Written Answers 2892
Malven District Ratnagiri, Bombay
State;

(b) whether it is a fact that some
factories are already closed and the
remaining are going to be closed;

(c) whether Government have
made any attempt to solve their diffi-
culties;

(d) whether Government is aware
that unemployment is increasing day
by day owing to the closing of
cashewnut factories; and

(e) if so, the steps taken to re-open
the factories?

The Minister of Commerce and
Industry (Shri Lai Bahadur Shastri):
(a) to (e). A statement is given be-
low:—

STATEMENT

The cashew-nut industry in Ratna-
gir1 District of Bombay  State has
been experiencing difficulties for the
last several years. It 1s reported that
4 factories have closed down m the
last 4 or 5 years and only one factory
emploving about 500 workers 1s in
operation  The main reason for the
closure of the factories 1s the shortage
of finance Difficulty expericnced in
getting regular <upphes of raw cashew-
nuts 1~ also one of the many other
reasons

The State Government have launch-
ed a 4-vear Scheme for increasing
cashew-nut cultivation in the district
by mving financial help in the form
of loan to cultivators, 1n addition to
leasing out Government lands for
crashew cultivation The possibility
of organising the industry on a co-
operative basis 1s being explored.

Rehabilitation of Ex-Criminal Tribe
Families from Pakistan

Shri Nagi Reddy:
8/75. Shrimati Parvathi
{ Krishnan:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the number of ex-criminal
tribe families who migrated to East
Punjab from Pakistan after partition;
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(b) the number of such families
who were originally settled on land
in Multan, Montgomery and Jhang
districts;

(c) whether they were allotted land
in East Punjab after migration in
lieu of lands held by them in Paki-
stan;

(d) whether it is a fact that some
of those famlies have been served
with eviction notices; and

(e) if so, the reasons therefor and
the arrangements being made for
their alternate scttlement?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
Statistics on the basis of the status
or occupation of pcrsons who mugrat-
ed to India from West Pakistan were
not maintained and 1t is, thcrefore,
not possible to give the number of
ex-criminal tribe famihies who mig-
rated or the number of such families
who were originally settled on land
in the various districts of East Pun-
jab

(c) Land was allotted to all dis-
placed persons who had claimed that
they were displaced agriculturists
from West Pakistan. Allotments were
made either on the basis of docu-
ments in the possession of these per-
sons or on the basis of oral evidence.

(d) and (e). Eviction notices have
been served on such of these tempo-
rary allottees as were found on a
scrutiny of jamabandis not to have
owned land in Pakistan and who had,
therefore, obtained their allotments
originally by making false statements
Notices have also been given to thosc
persons who had secured excessive
allotments on the basis of exaggerated
claims, to surrender the extra
land in their possession. There can
be no question of making alternative
arrangements for persons who secured

» land allotments by misrepresentation
, or fraud,
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Documentary on the life of
the People of Hilly Regions
of U. P,

876. Shri Bhakt Darshan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the names of the documentaries
produced so far depicting the life of
the people of hilly regions of Uttar
Pradesh particularly Pauri-Garhwal
and Tehri-Garhwal;

(b) the other proposals for the
production of documentaries regarding
the above regions; and

(c) the steps being taken for the
mmplementation of above proposals?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Two
documentary films, namely, “Holy
Himalayas” m black and white and
“Kumaon Hills” in colour have been
produced about the hilly regions of
Uttar Pradesh In addition to these,
Government have produced four docu-
mentaries, viz, “Ganga”, “Indo-Ganpe-
tic Plain”, “Physical Featureg of
India” and “Call of the Mountains™
which contain shots of Garhwal area

(b) None at present

(¢) Docs not arise.

Hostile Nagas

877. Shri Raghunath Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that
Vikhety Sema, a Naga interpreter of
Mokokclung was shot dead in his
village on Saturday on 8th Novem-
ber, 1958 by Naga hostiles and his
brother was also kidnapped and
killed; and

{b) if so, what are the details of
the 1ncidents”?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). According to
our information two Dobhashis,
Vikheto Sema (not Vikhety
Sema) and Hukiya Sema, were
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kidnapped by Naga hostiles
on the night of 10th September,
1958. Some villagers who went to
secure their release were asked to
provide Rs, 26,000 as ransom for the
release of both. Vikheto Sema was,
however, released by the hostiles on
the 0th October, 1858, and he returned
to his village.

Vikheto Sema who was staying
with an army picket returned to his
house on the 8th November, 1958, but
he was shot dead the same day at
10.30 hours.

Hukiya Sema was kept in detention
and it is not known whether he has
also been murdered.

Five suspects in this case have been
arrested so far.

Second Five Year Plan

878. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether the Punjab Govern-
ment have submitted to Planning
Commission the estimates of financial
resources for the remaining years of
the Second Five Year Plan period;
and

(b) if so, the details thereof and
suggestions made in this regard?

The Deputy Minister of Planning
(8hri S. N. Mishra): (a) Yes, Sir

{b) The estimates furnished by
the Government of Punjab were dis-
cugsed between the Planning Commus-
sion and the State Government in
October. These estimates are includ-
ed in a document which was submit-
ted to the National Development
Council earlier this month. The
document will be placed on the Table
of the House shortly. At these dis-
cussions, measures for raising addi-
tional resources, such as assessment
and recovery of betterment fees,
special assessment on agricultural
land used for non-agricultural pur-
poses, improvement in tax administra-
tion, intensification of the small sav-
ings drive, etc, were considered
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Jointly by the Planning Commission
and the State Government. Further
discussions on the resources position
for 1959-60 will take place shortly.

Employment Exchange

879, Shri Daliit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of persons
registered with the various Employ-
ment Exchanges in Punjab from the
ist January to the 31st October, 1958;
and

(b) the number of them who have
been provided with jobs?

The Deputy Minister of Labour
(Shri Abid Al): (a) 139,663
(b) 25,085

Export of Coir Products

880. Shri Achar: Will the Minister
of Commerce and Industry be pleas-
ed to state the quantity and value
of coir products exported in the years
19568, 1857 and 1858 so far?

The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shastri): A
statement is laid on the Table of the
Lok Sabha ([Ser Appendix IIl. an-
nexure No. 23.]

qfn o s

™ wATY :
“'{ﬁmn‘m

a1 faatar, arame stz ancw 50
e a7 faavor A R g AT R
gar @7 famd freafafaa araerd
2t @

(%) ¥ a7 § 57w 7 foeiy &
frwrs AdY aA I % fag ferd
gz wfa wfm 9

(/) 7 whF szi—wet &:
(w) g7 il & fag gl
& ®g § firrdy st afir dy wfy;



e Written Answers

{¥) s7 wfAt o fead wE
wamd WA, W

(¥) Tawre s1d g A ¥ arx
W = ¥ vy iy ot oo .
¥ gy ?

faatw, wnw aw dvaw W
(ﬁQO Wo i""}) (ﬁ) %%00 NEKY
Wi &t wdef @
ot ¢ 1 <ad A wfwwar qfw s esn
teYe-%c ¥ WX S99 &7 eYs-ye
w fomr AT )

(=) g wit af foeelt & aforw
for ?z  (Ring Road) ®¥ &
L 4

(n) zv wfim & afx qfz &
fo frutfer v 7w 9, ¢9,00,000

7 4, fornl & oY ATR %99 &7 WA
fr w2

() @z A qEwrT gATEAl F1
TAA T ®T0 F Ay STy, gt gw
Y 7 farfaa F6 &1 g9+ 727 )
A Yar

(v) "o s g sfawi oy

Publicity Vans

882 Shri Hem Raj: Will the Mins-
ter of Information and Broadcasting
be pleased to state:

(a) the names of the States in
which publicity vans of the Central
Government are operating; and

(b) the mam items which they 1e-
lease for public education®

The Ministey of Information and
Broadcasting (Dr. Keskar): (a) A
statement is laid on the Table of Lok
Sabha ({See Appendix III annexur
No 24.1

(b) The main object is to pubhcise
and educate the public on the Five
Year Plan, its salient features, tar-
gets and attainments. This is done
through film shows, distribution of
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publicity literature and display eof
posters.
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Ashoka Hotels Limited

884. Shri Radhamohan Singh: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the work of the cons-
truction of the Ashoka Hotels was
carried out by the Ashoka Hotels Ltd.
through 1ts own agency or through a
contractor; and

(b) whether Government lent or
deputed any of its officers to super-
vise the work of construction in view
of the huge sum of money granted
to the Company?

The Minister of Works, Housing
and Supply (Shri K C. Reddy): (a)
The work of construction of the
Ashoka Hotel buildings etc was en-
trusted tqQ contractors .

(b) Yes Government lent to the
Company. on foreign service terms,
a number of its officers, to supervise
the work of construction
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PAPERS LAID ON THE TABLE

ADMINISTRATIVE REPORTS OF CENTRAL
Snx Boarp

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to lay,
on the Table a copy of each of two
Half-Yearly Administrative Reports
of the Central Silk Board for the
period from 1st October, 1957 to 31st
March, 1958 and 1st April, 1958 to
30th September, 1958. [Placed m
Library, See No LT-1069 /58.]

RePORTS OF TARIFF COMMISSION

Shri Manubhai Shah: Sir, 1 beg to
lay on the Table, under sub-section
(2) of Section 18 of the Tariff Com-
mission Act, 1951, a copy of each of
the following papers:

(i) Report (1958) of the Tariff
Commission on the continu-
ance of protection to the
Caustic Soda and Bleaching
Powdcr Industry.

(i1) Government Resolution No
32(2)-T.R./58 dated the 29th
November, 1958. [Placed m
Library, See No. 1070/58.3

(1ii) Report (1958) of the Tariff
Commission on the continu-
ance of protection to the
Electr:c Motor Industry.

(iv) Government Resolution No.
11(1)-TR./58 dated the 29th
November, 1958. [Placed in
Library, See No. LT-1071/58.]

AMENDMENTS 10 COMPANIES (CENTRAL
GOVERNMENT's GENERAL RULES AND
ForMS).

The Deputy Minister of Commerce
and Indlllsry (Shri Satish Chandra):
Sir, I beg to lay on the Table, under
sub-section (3) of Section 642 of the
Companies Act, 1956, a copy of each
of the following Notifications making
certain further amendments to the

$ DECEMBER 1058 Election to Commitiee 2900

Companies (Central Governments)
General Rules and Forms, 1866 —

(3) G.S.R. No.1026 dated the 1st
November, 1858.

(ii) G.8.R. No.1108 dated the 22nd
November, 1858 [Placed in
Library. See No. L'I’-1072/581.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-FIRST REPORT

Sardar Hukam Singh: (Bhatinda):
Sir, I beg to present the Thirty-first
Report of the Committee on Private
Members’ Bills and Resolutions.

ELECTION TO COMMITTEE
RAJGHAT SamapHi COMMITTEE

The Minister of Works, Housing
and Supply (Shri K, C. Reddy): Sir,
I beg to move:

That 1n pursuance of clause (d)
of sub-section (1) of Section 4
of the Rajghat Samadh. Act, 1851,
as amended by the Rajghat
Samadhi (Amendment) Act, 1958,
the members of Lok Sabha do
proceed to clect, in such manner
as the Speaker may direct, two
members from amongst them-
selves to serve as members of the
Rajghat Samadhi Committee sub-
ject to the other provisions of the
said Act

Mr. Speaker: I will put this to the
vote of the House, but in view of
what transpired yesterday regarding
disquahfication of hon. Members, I
would suggest that whenever any hon.
Minister moves that any hon. Member
of Parliament should serve on any
commuttee outside the Parliament he
should also state whether that will
entail any disqualification. I would
like that in the margin it may be
noted whether there is any disquali-
fication to be incurred or no disquali-
fication is to be incurred. Then it
will improve the situation and hon.
Members will get to know what ex-
actly is the position.
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Shrimat Renu  Chakravartty
(Basirthat): I want to know whether
it we pass 1t by the vote of the House
1t will automatically remove the dis-
qualification If we have once passed
the Bill, I think 1t will be the inter-
pretation of the Bill that will come
n

Mr. Speaker: No A law 1s neces-
sary By mere Resolution we cannot
remove the disqualification

It 15 only for the purpose of know-
ing that I said that If hon Members
have an 1idea as to what exaclly 1s the
position then thev will look into 1t
and raise an objection whether the
motion ought to be allowed or ought
not i{v be allowed

Shri Naushir Bharucha (East Khan-
deshy May I point out that already
hon Members have accepted officers
of certain bodies at the behest of
Parhament Now they are rendering
themselves liable to the penalty
because 1t 1s not yet certain, even
after passing the present Bill, whether
they will be disqualiied or not
Thei1efore 1 submit that something
should be done on that score

Mr Speaker: Not on this motion
1 have merely rcferred to 1t to bring
1t to the notice of the House the dis-
qualification or otherwise because
they have no opportunity to look into
the details of the proceedings and
what they have to do 1n relation to
any particular committee That 1s the
object of my statement and nothing
more The other matters will be
considered at the proper time

The question is:

“That in pursuance of clause
{(d) of sub-section (1) of Section
4 of the Rajghat Samadh: Act,
1951, as amended by the Rajghat
Samadh: (Amendment) Act, 1958,
the members of Lok Sabha do
proceed to elect, 1n such manner
as the Speaker may direct, two
members from amongst them-
selves to serve as members of the
Rajghat Samadh: Committee sub-
Ject to the other provimons of
the said Act”

The motion was adopted

12.06 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL-—contd

Mr. Speaker: The House will now
take up further consideration of the
Parhament Prevention of Disquahfica-
tion Bill, 1957, as reported by the
Joint Committee and the amendments
moved thereto

Shi: D C Sharma may continue his
speech We have already exceeded
the time allotted The total time
taken 1s 17 hours wheleas time
allotted was 15 hours I will apply
the guillotine in half an hour

Shri D. C Sharma  (Gurdaspur)
Sir, I was submitting yesterday that
th¢ princaple enunciated 1n clause 3
15 dt variance with the principle that
we arc gong to follow in the Sche-
dulc Part I and Part I The prina-
ple in clause 3 1s the principle of
inclusion  We are throwing open the
gates of the Lok Sabha to several
categor.es of persons But the
principle enunciated in the Schedule,
Part I and Part II 1s contrary o that
There we follow the principle of
exclusion and, I should be permitted
to say, with a vengeance Now, as 1f
this was not enough an hon Member
of this House has moved amendments
in which he has listed a large number
of compan es whose memberstup will

meur disqualification for bemng a
Member of Parhament 1 thunk thi,
18 contrary of practice, contrary to

usage and also contrary to the rew
princ ples that are bemng .nunciated
in this Bill

There die certain bodies to which
we are entitled for representation
under certamn Acts passed by this
House We have got so many bodies
So many statutory bodiec are there
At the same time there ae certam
bodies to which persons are entit'ed
for 1cpresentation by the Acts pas.ced
by State Governments I ask to
guc<tion of the hon Minister Do we
mean to say that we passed that In
a fit of absent mindedness® Do we
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{Shri D. C. Sharma|

mean to say that we passed, these
Acts without knowing their implica-
tions and their repercussions? Do we
mean to say that the State Govera-
ments passed those Acts withnut
having the objectives of the Welfare
State in view?

12.09 hrs.
{Mgr. DzruTY-SPEAKER iR the Chair)

I think the answer to all these ques-
tions will be found te be in the nega-
tive. These Acts were passed with
full knowledge of the dutixs of the
Lok Sabha, the duties of the Mer bers
of Parliament and the dutier of the
Members of the State Legislatures. I
do not think that any purpose will
be served by taking away from them
thoge duties which they have bheen
normally discharging all these days.

Again take the distinct.on which
has been made between Chairman.
Secretary and Members. There are
some bodies where the chanrmen zre
«disqualified. <ecretarics are disqualified
and thé members are also disjuah-
fled. There are other bodies where
the chairmen and <ecretaries arc dis
qualified but the members are not
disqualified. I do not see ary princi-
ple involved in this. What is the
function of the Chairman of a statu-
tory body or a non-statutory bcdy?
‘What are the functions of a director
or a member” I think they are there
primarily in an advisory capacity.
They are the sentinels of this House
kept on those bodies to see that the
policies of the Parliament are imple-
mented as fully and as jud:ciously a«
possible. Therefore it is a very
invidious kind of distincticn to say
that the Chairman is going to be a
person who comes under the miechicf
of the office of profit and the member«
do not. 1 think neither the chairman
nor the member nor the secretary
should come «within the mischief cf
the provisions of this Act.

After all, I am taking my cue from
the speech of the hon. Law Minister
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He said that we should widen the scope
of our activities, that Members ..
Parliament and State Legislatures
should try to touch life at as many
points as possible. It is a very welcome
thing that he said it, but he takes
away with one hand what he gives
with the other. For instance, he tries
to pass an Act while at the same time
he wants us not to go in for those
things which are our legitimate right.

Just now there was a motion to elect
two Members to the Rajghat Samadhi
Committee If a thing like that alse
comes under the provision- of this
Act, 1 will be very unhappy, but i
will come because I know thet any
kind of thing which we do outside
this House mostly and mainly, by far
and large, will be affected by the pro-
visions of this Bill.

Therefore, 1 say he should not pro-
cecd with the schedule, either Part 1
or Part II. It 1s because the sche-
dule will lessen the uscfulness of the
Members of the legislature It is
because the schedule will not enable
us to discharge our functions either
by our people or by our country. We
are here as the trusted of the nation,
we are here as the sentinels of the
people, and 1 th'nk 1If we do not know
anything about the bodies which the
Government brought into being 1n
order to implement the:r policies, we
will be doing less than justice to our
work.

Mr Deputy-Speaker: The hon.
Member should be brief now

Shri D. C. Sharma: So, I would say
that this kind of disqualificatior
should not be done away with,

If the hon Minister 1s very keen on
ruling out the chairman and directors,
if he thinks that they exercise much
more power than perhaps can be given
to Members of Parliament, I think at
lcast membership should not incur
any disqualification. At the same
time, 1 say that the privileges which
are given to the Ministers should be
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shared if not equally with the Mem-
bers, at least in some proportion. If
the Ministers cannot incur disquali-
fication on account of doing all these
things, 1 do not see any reason why
the Members should be called upon
to incur disqualification because they
deal with some outside bodies.

Shri Narayanankutty Menon:
{Mukandapuram): Have you changed
your view now?

Shri D. C. Sharma: I do not think
there should be this kind of discrimi-
nation against Members vis-g-vis the
Ministers. So, I would say to the hon.
Minister that he should scrap the
schedule.

Shrl Mohammed Imam rose—

Mr. Deputy-Speaker: Does he want
to speak? Only five minutes.

Shri Mohammed Imam (Chitaldrug)
1 have got an amendment to move.

Mr. Deputy-Speaker: Yesterday we
exhausted all those who had intended
to move amendments

Shri Mohammed Jmam: It 1s to the
schedule.

Mr. Deputy-Speaker: Yes, he might
move But did he indicate previously®

Shri Mohammed Imam: Yes, Sir
I beg to move:

Page 8, after line 18. add

“Housing Board constituted under
Mysore Housing Board Act

Khad: and Village Industries Board

City Improvement Trust Board of
Bangalore and Mysore ™

This is quite simple and I do not
expect the hon. Minister will have anv
difficulty in accepting this amend-
ment. This concerns the schedule
relating to the States. I find the list is
nol uniform, that the disgualification
to be incurred by being members of
committees is not uniform to all the
‘States,
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For example, here I have indicated
that the Housing Board constituted
Under the Mysore Housing Board Act
should be included in the schedule.
Membership of such a Board acts as
& disqualification in other States—in
the case of the Bombay, Saurashtra
and Vidarbha Housing Boards. Ia
Qther States like Mysore, if a Member
iy a member or chairman of the
housing board, ie does not incur dis-
Qualification, and he can still contest
the elections. I am anxious that at
least in these matters there should be
uniformity and that is why I have
Suggested that the Mysore Housing
Board should be included.

If I remember correctly, the com-
Tittee recommended that the chairman
8nd members of the Khadi Board
Should be disqualified and that they
Should not contest, but somehow that
board has been excluded. Similarly,
there are City Improvement Trust
Boards constituted in cities like Ban-
galore and Mysore. A person who is
the chairman or a member of such a
Board can still aspire to become a
Member. They hold not only ‘offices
of profit, but as members of these
boards, they can exercise considerable
Influence. So, 1t is but reasonable
that this amendment be accepted and
these bodies included in the schedule.
! am only anxious that the exemp-
tions must be uniform to all the
States, and I appeal to the hon. Minis-
ter to accept the amendment.

12.18 hrs
Pandit Thakur Das Bhargava ross—

kﬂr. Deputy-Speaker: He has spo-
en.

Pandit Thakur Das Bhargava (His-
sar): Yesterday you were pleased to
tell m¢ that 1 should speak after all
the persons who have moved amend-
ments are allowed to speak.

Mr Deputy-Speaker: Yes, he might
Speak now, but perhaps he was here
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when the hon. Speaker announced

that this should be concluded within
half an hour.

Shri Naryanankutity Menon: The
whole Bill? Only the second read-
ing.

Pandit Thakur Das Bhargava: 1 will
be very brief.

1 eppose the amendment moved by
Shri Narayanankutty Menon by
which he practically asks us to re-
consider what we have already passed.
We have already passed sub-clause
(i) of clause 3 which rsays that certain
offices given in the schedule are to
disqualify members. Siimilarly, the
chairman, secretary and members of
certain bodies are now disqualified
because the hon. Minister has been
pleased to accept an amendment of
my hon. friend.

Shri Narayanankutty Menon:
is Part II of the schedule.

That

Pandit Thakur Das Bhargava: The
subject* matter of the schedule is
under consideration, as to which com-
mittee should come in and which
should not. So far as the question of
having a schedule is concerned, we
have already taken a decision under
clause 3 (i). That is my submission.
So, we should not reopen that. There-
fore, that part of the amendment is
out of order.

Secondly, Shri Morarka pleaded for
the inclusion of several bodies. 1In
this connection I am very sorry to say
that I have to take exception to the
view taken by the hon. Law Minis-
ter. He was pleased to say that the
question is not of addition to the
schedule but of subtraction. In regard
to those committees which we have
not examined, my humble submission
is that he should keep an open mind,
because after scrutinising them, he
may come to the view that certain
committees should not come within
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the schedule, They may be allowed.
In regard to the committees which
have not been examined at all, they
must be allowed to come in if the
House is of the opinion that they
should disqualify their holder..

For nstance, there is the Hindustan
Steel Limited, Oil (India) Limited,
and there arc several other bodies
which are exactly of the same nature
as the bodies included in the schedule.
There is no reason why they should
not be added to the schedule. I do not
think the hon. Law Minister meant
that in no case he would alluw au ad-
dition to the schedule by this House.
1 do not interpret it that way. I only
interpret it this way., namely that the
hon. Minister 1s of the view that the
committec has already undertaken a
strict view, and therefore, he is not
inclined to accept any additions. I can
understand that. But I would rather
request him and the House to con-
sider it from a different standpoint. 30
Members of the Joint Committee and
the Sub-committee of the Joint Com-
mittee have given thcir opinion al-
ready. They have considered the
pros and cons about every committee,
and 1n their wisdom, they only select-
ed 137 committees out of about 1300
committees, and all the others were
excepted, because we took the same
view as the hon. Law Minister. His
view is perhaps wider than that of
ours, but we also thought that Mem-
bers of Parliament ought to be allow-
ed to go on those committees, far,
otherwise, the work of the country
might suffer, so far as the develop-
mental activities are concerned. It
was from that point of view that we
exempted the other committees.

So, this has already passed through
one cauldron, and, therefore, we have
to consider seriously whether we
ought to allew this schedule to be
amended. Unless there are good rea-
sons for it, we should not amend it.
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it will not be the right way of look-
ing at it, and it will be dealing with
jt in a cavalier fashion, if whenever
-anybody says, ‘All right, exclude it’,
we exclude it; for, day after day, for
several days, the Joint Committee
-went into the question, and many
Members of the committee took very
great pains to find out if certain
committees should be included or not.
After this, the entire committee gave
its approval to 1t. Thereafter, the
‘hon. Law Minister gave his appro-
val to it, and other committecs were
excluded at his instance which he
thought should not have been brought
within the schedule Therefore, my
humble submission is that only on
merits certain committees can be in-
cluded or excluded, and this general
principle of adding or not adding or
subtracting 1< not correct.

In regard to two other comimittees
referred to by my hon. friend Shri
‘Morarka, namely the Central Council
of Gosamvardhana and the Indian
Ceuncil of Agricultural Research, 1
have to submut to the House that these
two were considered by the Joint
Commititee in detail and at page 2932
of the Report of the Sub Committee,
these two have been inciuded in the
categorv of commiltec: which are nnt
objectionable This is a schedule which
is not part of the schedule eciven by
the Joint Committee, and this
schedule gives the list of com-
mittees  membershin of which 18
non-objectionable, and at page 29 in
this list, item 88 is ‘Central Council of
Gosamvardhana', and similarly at
page 32, item 186 is ‘Indian Council of
Agricultural Re<earch’: that is, both
these committees have been regard-
ed as committees membership of
which is unobjectionable,

Now, an attempt is being made to
add these two in the schedule. My
humble submission is that unless this
‘House is of opinion that these two
committees are of such a nature that
they should be included, we should
not lightly include them, simply be-
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cause some hon. Member objects and
says that they should be included.
¥or, the position was looked into, and
then it was held that membership of
these committees was not objec-
tionable.

Similarly, in regard to the other
committees. I would submit that in a
book published by the Lok Sabha
Secretariat, called “The Report of the
Committee on Office of Profit. Part II
(b), the composition and constitution
of the various committees have been
given, and a perusal of that will
show that only such committees were
accepted by this committee which in
their opinion were such as whose
membership should disqualify. If
you will kindly go through this book,
it will appear that in regard to two
or three other committees of which
notice has been given, they are really
of such a naturc that we would not
be well advised in exempting them.
For instance. there are the committees
relating to the religious trusts, and
the Gaya Temple. If you will kindly
look at their composition, you will
find that they actually do such things
as do partake of executive and *judi-
cial functions as well as functions
which pgive patronage, ete. Very
large properties come within the
purvicew of these religious trusts,
and those properties are also
managed by these committees. Simi-
larly, i1n regard to other trusts also,
it so happens that their functions are
of a different nature. Now, our diffi-
culty 1s this. The sub-committee of
the Joint Committee and the Joint
Committee have gone deeply into this
question after devoting their full time.
after having gone through the con-
stitution, ete. and then arrived at this
schedule. Here, every hon. Member
gets up and says, such and such a
committee should not be included in
the schedule, because the members of
the local legislatures can become
members of these committees, and if
that be the case, why Members of
Parliament should not be allowed te
become members of those committees.
Theydonotrellicetlmtlﬁsmllmb
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relates to disqualification of Member:
of Parliament. If a Member of the
local legislature goes on these com-
mittees, that is no ground for Mem-
bers of Parliament also going on these
committees. I do not think that s a
good argument or that is justifiable.

I would rather like that if any sub-
tractions or additions are to take
place, then the composition of the
eommniittees in question should be gone
into, and after going into the compo-
sition, if we find that the sub-com.
mittee or the Joint Committee made
a mistake, then there will be a good
case for a revision. But merely be-
cause it is said that Members of the
Assemblies can serve on these com-
mittees and, therefore, Members of
Parliament should also be allowed
to go on these committees, if we make
any changes, that is not proper.

If you look into the composition of
eertain committees, in regard to which
notice has been given of amendmentc,
you will find that nothing but pat-
ronage is being exercised in these
committees. For instance, there aie
the committees which deal with al-
Jotment of land, grant of scholarship,
allotment of officers, etc. If Memb-rs
are allowed to serve on these com-
mittees, then they will exercise pat-
ronage, which we do not want.

After all, whatever may be said
about this Bill, one point is absolutely
eertain, and that is, that there is one
uniform principle followed, namely
that the independence of the Mem-
bers should not be weakened. and they
should not be put in such a position
where they themselves begin to dis-
tribute patronage. I understand the
point of view of ‘he hon Law Minis-
fer. He is anxious and constantly
goes on harping on the point that
Members should be allowed to go on
vthese committees because otherwise
the work of the country might suffer.
I appreciate'this viewpoint, and T sub-
mit that that was exactly the point of
view which we had borne in wmind.
8¢, thére is no difference of opinion
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between us. The only difference of
opinion is in regard to the =mphasis.
He lays too much emphasis, while we
lay only a balanced emphasis. Apart
from this. he also subscribes o the
principle that the independence of the
Members of the House should be
kept intact, and the question of purity
etc should remain as it is

There is just one other thing that I
must bring to the hon. Minister's
notice and the notice of the House
also. Previously also, we had come to
this conclusion. In fact. our Election
Commissioner, the elder brother, per-
haps, of our Law Minister, was of the
same view His judgment has been
published. Then, Dr. Ambedkar and
Shr1 C C Biswas were also of the
same view If you consider the laws
of other countries, not only of Great
Britain but of other countries also,
you will find that this is the very
basis on which they have all proceed-
ed So. we should not get away from
this principle, and try to harp on the
principle that the country would go
to pieces i1f the Members of Parlia-
ment are not allowed to go on these
committees, and that this House would
become only a talking House That
sort of argument is not right We
have to see where there should be a
greater emphasis

Therefore, I would beg of the hon.
Law Minister to kindly consider this
question from this point of view from
this one principle which has been ac-
cepted, before he accepts any of these
committees; and then, if he likes, he
can make or mar the schedule; if he
stands up and says, I accept it, ther
nobody is going to oppose him. and
his statement will be enough. ¥
would, therefore, beg of him to kindly
consider this question from this point
of view which has been accepted by
all these committees, by the previous
Law Ministers and also by all the
legislators in other countries. This ia
the only criterion, and this yard-stick
must be observed. Otherwise, it is no
use merely siaying in a cawvalier
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feshion, [ drop tnus, 1 drop this. That
will not be fair either to the Joint
Committee or to the House.

Shri Radha Raman (Chandni
Chowk): I just want to ask one thing.
I have given notice of several amend-
ments in respect of certain committees
in which we are serving.

Mr. Deputy-Speaker: Did the hon.
Member indicate the numbers and
move them in the beginning, when
the schedule was taken up?

Shri Radha Raman: Yes, 1 have
moved them.

Shri Narayanankutty Menon: They
were moved yesterday.

Shri Radha Raman: The numbers
of the amendments are 99, 98 and 100.
In spite of the fact that there 1s a
schedule in which a list is given, I am
not very clear whether those commit-
tees which are referred to in my
amendment will be exempted or not.

The Minister of Law (Shri A. K.
Sen): They are not in the disqualify-
ing list at all.

Shri Radha Raman: That is what
we want to know.

Stri A. K. Sen: The schedule speaks
for itself. If those committees are
not mentioned, then they are not dis-
qualifying.

As 1 smd before, we are prepared
to accept amendment No, 91 moved
by Shri Dasappa regarding the advi-
sory committees of the Air Corpora-
tions, so that they may be put in Part
II of the schedule. We are also pre-
pared to accept amendments Nos. 107
and 108 moved by Shri K. N. Pandey,
regarding the Employecs’ State Insur-
ance Corporation.

Bhri Tangamani (Madurai): If
amendments Nos. 107 and 108 are ac-
cepted, my amendment No. 105 should
also be accepted because it deals with
the same corporation,
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Shri Narayanankutty Mensm: Shn
Pandey happens to be a member of
only the Central Board. So he moved
his amendment.

Shri Tangamani: Amendment No.
107 deals with the ESIC proper; 108
deals with the Standing Committee of
the ESIC; whereas amendment No.
105 deals with Regional Boards ap-
pointed by the ESIC.

Shri A. K. Sen: We shall accept
that, On a parity of reason, amend-
ment No. 105 should also be accepted.

As regards the rest of the amend-
ments, including Shri Morarka’s
amendments, I am afraid it will not
be possible for us to accept them. I
would beg of hon. Members not to
make any additions now, specially in
view of the fact that a Standing Com-
mittee is going to be set up which will
review the entire position from time
to time and report to Parliament.
Frankly, I do not think we have had
more time to examine the constitution
of these several committees than what
the Joint Committee or the Sub-Com-
mittee had. And if those two Com-
mittees, after considering it for such
a long time, thought it fit not to
include them in the disqualifying list,
we should not hurry in including
more committees without really exa-
mining the implications of their being
included in the Schedule,

1 am sorry Pandit Thakur Das Bhar-
gava did not really follow me proper-
ly. It was due to my own defect in
not expressing myself properly.

Shri Radba Raman: What is the
position of the Members who hold any
office in those committees which are
not in the excluded list?

Shri A. K. Sen: They are exempt.
The Schedule is a Schedule containing
specifically the names of those com-
mittees or boards which are disquali-
fled. Those which are not disquali-
fled naturally are not disqualified,
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What I meant to say was that we
should not be in a hurry to include
more committees in the Schedule
simply because they might strike us
for the moment as similar to those
which have been put in the disquali~
fying list, without really examining
the constitution of these committees
more elaborately. And since this is
not the final thing, since we are going
to have a Standing Committee of this
Hous: and also of the Upper House
10 examine this matter, I request hon.
Members not to include more com-
mittees without the matter being
absolutely obvious to all of us. That
was what I intended to say, not that
we are not going to consider any in-
clusion whatsoever.

Therefore, I request hon. Members
who have moved other amendments
for including various other bodics not
to press those amendments to vote,
specially because we are gomng to
have, as I have already said, a Stand-
ing Committee, to whom these¢ refer-
ences may be made by hon Members
for examining the constitution of
these committees for the purpose of
seeing whether they should be mclud-
ed or not, That would really give
more time to the Standing Committee
1o devote to this very important as-
pect; because once we put in a dis-
qualification, we may be disquaiifying
many Members of Parliament from
taking part in the activitics of these
Dbodies.

Therefore, 1 accept amendments
Nos. 91, 105, 107 and 108 and oppose
all the other amendments, and 1
‘would commend to the House that the
Schedule, as amended, be accepted.

Mr. Deputy-Speaker: The question

(i) Page 4,—omit lines 5 to 10; and
(i) Page 9,—after line 28, add—

“Advisory Committee for the
Air.India International Corpora-
tion appointed under Section 41
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of the Air Corporation Act, 1058
(27 of 1958)

Advisory Committee for the
Indian Airlines Corporation ap-
pointed under Section 41 of the
Air Corporation Act, 1853 (27 of
1953)".

The motion was adopted.

Mr. Deputy-Speaker: The question
is:
Page 6,—omit lines 9 to 11.
The motion was adopted.

Mr. Deputy-Speaker: The question
is:
Page 5—onut lines 28 and 30.

The motion was adopted.

Mr. Deputy-Speaker: The questu;z
1s:

Page 6,—omat lines 12 to 14,
The motion was adopted
Shri Narayanankutty Menon:

Amendment No. 104 may be put 10
vole sepataiciy.
Mr. Deputy-Speaker: The question
1s:
Page 5,—omit lines 19 to 30,
The mouon was negatived
Mr. Deputy-Speaker: I shall how put

all thc¢ other amendments to the vote
of the House.

Mr. Deputy-Speaker: The question
is:
Page 5—
after line 4, nsert—
“Board of Directors of the

Hindustan Antibiotics Private
Ltd,, Pimpri.
Board of Directors of the

Hindustan Cables Private Ltd,
Roopnarayanpur.

Board of Directors of the
Hindustan Salt Company Private
Ltd., Jaipur.

Board of Directors of Nahan
Foundry Private Ltd, Nahan,
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Board of Directors of Indian
Rare Earths Private Ltd, Alwaye.

Board of Directors of Travan-
core Minerals (Private) ILtd,
Quilon.

Board of Directors of the
Reserve Bank of India, Bombay.

Board of Directors of the State
Bank of Hyderabad, Hyderabad.

Board of Directors of the State
Bank of India, Bombay.

Board of Directors of the Damo-
dar Valley Corporation, Calcutta.

Board of Directors of the

National Projects Construction
Coropration (Private) Lid, New
Delhi.

Board of Directors of the Tata
Locomotive and Engineering Co.
Ltd, Bombay.

Board of Dircctors of the Sin-
dhu Resettlement Corporation
Ltd, Bombay.

Board of Directors of the Orissa
Mining Corporation (Private)
Ltd.,, Bhuwaneshwar,

Board of Directors of the
Hindustan Steel (Private) Ltd.,
New Delhi.

Board of Directors of the Eas-

tern Shipping Corporation Private
Ltd., Bombay.

Board of Directors of the Indian
Telephone Industries Private Ltd.,
Bangalore,

Board of Directors of the Wes-
tern Shipping Corporation (Pri-
vate) Ltd., Bombay.

Board of Directors of the
Ashoka Hotels (Private) Ltd.,
New Delhi.

Board of Directors of the
Hindustan Housing Factory (Pri-
vate) Ltd., New Delhi.

Board of Directors of the Oils
India (Private) Ltd.”

The motion was negatived.
261 (Ai) L.S.D.-5.
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_ Mr. Deputy-Speaker: The question
18!

Page 0,—

after line 28, add—

“All India Cattle Show Com-
mittee, New Delhi.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 9,—
after line 28, add—

“Central Council of Gosamvar-
dhana, New Delhi.

The Central Provident Fund,
New Delhi.

The Coal Mines Provident Fund,
Dhanbad.

Coal Mines Welfare Fund,
Dhanbad.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 11,—
after line 18, insert—

“Indian Council of Agricultural
Research, New Delhi.”

“Mica Mines Welfare Fund,
Dhanbad.

Mica Mines Labour Welfare
Fund Advisory Committee for
Rajasthan, Jaipur.

Mica Mines Labour Welfare
Fund Advisory Committee for
Andhra, Nellore.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4, line 8,—

omit “PART I".

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 8, line 27,—

omit “PART II”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 11,—
after line 35, add—
“Bombay

Board or any of the committees
constituted under it under the
Nanded Sikh Gurdwara Sacha-
khand Shri Hazur Apchalnagar
Sahib Act, 1956.”

The motion was megatived.

Mr. Deputy-Speaker: The question
1s:
Page 12—
after line 14, add—

“Shromani Gurdwara Prabhan-
dhak Committee or any other
Commitfees constitutecd under it
urider thhe Punbjab Sikh Gurd-
wara Act VIII of 1925.”

The motion was negatived.

Mr. Deputy -Speaker: The question
is:

Page 11,—.

after line 6, insert—

“Inaccesssible Areas Committee
under t'ne Ministry of Food and
Agricuiture.”

T¥1e motion was negatived.

Plr. Deputy-Speaker: The question
is:

Page 5,—
after line 4, add—

“Board .of Film Censars and its
panels.” ’
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Mr. Deputy-Speaker: The question
is:

Page 6,—

after line 5, add—

“Programme Advisory Commit-
tee of All India Radio.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 5—
after line 4, insert—
“Board of Directors of public
and private companies, the subs-

cribed capital of which is one
lakh rupees or above.”

The motion was megatived.

Mr. Deputy-Speaker: The question
is:

Page 4,—

omit lines 5 to 10.

The motion was megatived.

Mr. Deputy-Speaker: The question
is:
Page 5,—
omit lines 15 and 16.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Pages 4 to 9,—

for “Part I of the Schedule” substi-
tute “Part I

Bodies under the Central Govern-

ment. Such organisations or bodies
as are determined by Parliament
from time to time”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 8,—

omit lines 26 to 28

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 8,—
after line 18, add—

“Housing Board  constituted
under Mysore Housing Board
Act,

Khadi and Village Industries
Board. City Improvement Trust
Board of Bangalore and Mysore”.

The motion was negatived.

Mr. Deputy-Speaker: The question

is:

“That the Schedule, as amend-
ed, stand part of the Bill”.

The motion was adopted.

The Schedule as amended, was ad-
ded to the Bill

Mr. Deputy-Speaker:
is:

The question

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill”

The motion was adopted,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hajarnavis: There is a small
verbal amendment. It is of a conse-
quential character.

I beg to move:

(i) That the 're-numbering of
clauses consequential on the
amendments made by the
House be carried out.

(ii) That the word “or” be insert-
ed after the word “Chair-
man” in clause 3, sub-clause
(i) on page 3, line 4.

The first part of the amendment
relates to re-numbering of clauses. It
is consequential.

As regards the second part of the
amendment, the House will recall that
the Bill, as proposed by the Joint
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Committee, stated that the office of
chairman, secretary or member of the
standing or executive committee shall
not be exempt. Government accepted
an amendment for deleting the words
‘member of the standing or executive
committee’. That being so, the word
‘or’ should come in between ‘chair-
man’ and ‘secretary’. It is also con-
sequential.

Mr. Deputy-Speaker: The question
is:
(i) That the re-numbering of
clauses consequential on the
amendments made by the

House be carried out.

(ii) That the word “or” be insert-
ed after the word “Chair-

man” in clause 3, sub-clause
(i) on page 3, line 4.
The motion was adopted,

12.38 hrs.

[PanpiT THAKUR DAs BHARGAVA in the
Chair]

Shri A. K. Sen: I beg to move:

“That the Bill, as amended,.'be
passed”.

Shri Narayanankutty Menon: First
of all, I congratulate the hon. Law
Minister on doing a very inconveni-
ent task of salvaging whatever that
was possible dictated by his conscience
both when he introduced the Bill and
also when he piloted it in this House.

At this last stage of the Bill,‘I only
want to submit to the House that the
House has undertaken a very serious
and dangerous measure by passing
this Bill in a very haphazard way,
because not only the 1mp11cat10ns of
the provisions of this Bill in. ;elahom
to the Members of this House, and the
consequent uncertainty which prsvaxls :
as far as qualification -and dlsquahﬁ—
cation in terms.of article 102 of the
Constitution, is- .cencerned, remain
without being clarified, but a
more dangerous step has been
taken as to how far, as
a matter of policy, members of
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Parliament, legislators in this
country, should be associated
with the implementation of
the plan of national development.
Today by accepting the principle we
have accepted, the House has almost
negatived the basic policy underly-
ing the Second Five Year Plan and
also the basic policy underlying the
Government’s own developmental
plans. I make an appeal both to the
hon. Law Minister and to the Members
of this House thst having passed this
Bill, having laid down that the Bill
will come into force only after some
time, some more consideration should
be given to the provisions of the Bill
&rd Rlso the principles underlying i,
and not to stand on prestige hereafter.
I after future deliberation, before the
Bill comes actually into force, the
Law Minister and the Government
are convinced that we have
today taken a very dangerous
step, a step, which is deroga-
tory to the basic policies and
alzo to the implementation of the
policies, the Law Minister  himself
should come before this House for a
repedl of the whole measure—after a
consgideration of the facts that have
been placed before the House during
the debate and also which were placed
before the Joint Committee.

I should, at this stage, like to give a
warning to those who have been very
vehement in this House that hon
Members of this House should be
excluded from all those activities of
national development that they are
completely unconcerned about the
way in which public corporations
which are the keystones of our indus-
trial and economic development are
run. Many of the speeches in  this
House have made it clear as to how
these corporations or public under-
takings are being run by persons who
are not at all directly responsible to
the House. If this is the state of
affairs that is to come in future, and
if this is' the indication that the hon.
Law Minister on behal? of Govern-
ment is going to give to this House, I
should like to say that it is one of the
mest sorrowful moments so far as the
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future nationalisation of the industries
of the country is concerned.

I wish to emphasise only one main
point at this stage that the whole basic
policy, the industrial policy and the
economic policy of the nation so far
as the Second Five Year Plan is
concerned is that we make a solid
departure from encouraging the pri-
vate sector. It is a policy of contain-
ing the private sector to its proper
position in the economy of the country,
a policy of getting the co-operation of
every available talent in the country.
If by passing this Bill 1t is an indica-
tion that the talent of the country, the
representatives of the people, in what-
ever manner or principle, are to be
excluded from these, the only logical
conclusion arising out of it is that we
will be making these national under-
takings full of Trojan horses and these
undertakings, from the very nature,
will be sabotaged from within. These
undertakings and policies that have
been formulated are not to the liking
of that particular sector which you
have decided to contain in a particular
place in our national economy. But
we are inviting today these very
sectors whose antagonism we have
achieved by formulating the basic
principles.

Therefore. this Bill. even though
1t is called the Prevention of Disquali-
fication of Members of Parliament
RBill, is definitely the prevention of
qualification of the talents of the
country from being associated with
these public undertakings, the preven-
tion of the most active and conscious
element of our country who subscrib-
ed their views to the Plan, who are
the most capable persons who are
responsible to the House for the im-
plementation of the Plan. They are
being kept out and instead of them,
the very antagonists, the very enemies
and the very persons whom we have
deprived of these properties are being
brought in. That will be the most
sorrowful day.

Therefore, in the name of the deve-
lopment of the national economy in
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the implementation of the Plan to
which the House stands commutted,
in the name of the implementation of
the sociahist pattern of society to
which the hon. Members of this House
stand comrmitted, I make an appeal to
the hon. Members of this House to
reconsider the most dangerous measure
that they have passed today before it
comes into operation 1n September
1058—before the whole dangerous
structure comes into force in this
country—in the light of subsequent
deliberations and follow the real
policy that has been laid down by this
House

In concluding I wish once again to
congratulate the Law Mimster in ad-
opting a stand, in whatever name 1t
may be, against the amendment sought
to be introduced by my hon friend,
Shr1 Morarka to include whatever
salvaged material was there That
gives us an indication that so far as
the mind of Government 1s concerned
it is left open in this matter.

With this expression of hope that
the Government itself will come for-
ward before September 1959 with the
repeal or amendment of this  Bill
suitably, 1 thank you for giving me
this opportunity

Shri Naushir Bharucha (East Khan-
desh): The object of the third read-
1ng 1s to assess the net effect of legis-
lation as amended by the House dur-
ing the second rcading Some benefi-
cial changes have been made in this
Bill and for that we are thankful to
Government But there lingers the
uncertainty which was sought to be
removed, namely, whether a particular
Member of a Legislature or Parhament
will be disqualified or not. We thought
that we are making something more
definite. A little more precision has
been brought into this Bill; but what
is happening?

Today there are many Members of
this hon. House who are on wvarious
committees. 'Their position is not
clear yet in spite of this measure. In
the morning the Hon. Speaker was
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pleased to observe while dealing with
the question of elections to the Rajghat
Samadhi Committee that in future,
whenever Parliament asks any Mem-
ber to be on a committee, there should
be a note attached to 1t stating whe-
ther that office incurs a disqualifica-
tion or not. Then I pointed out, what
about those committees on which hon.
Members still happen to serve and
which have not been included in the
list and which were not even consi-
dered by the Joimnt Committee whereby
they may have already incurred dis-
quahfication.

Supposing, as the Hon. Speaker
directed today, a note 1s put down
that a particular committee does not
enta:l disqualification. Is a Court
bound by that note? Not at all. Not-
withstanding the fact that the officer
mught bona fide believe that it aoes
not 1ncur a disquahfication the court
may come to the conclusion that it
does incur disqualification. The result
would be that the Parbament asks an
hon Member to serve; the hon.
Member obeys the Parhament and
incurs a disqualification. That fact,
that danger continues to remairt-even
now.

Therefore, 1 am asking whether the
hon Minister while taking this Bill to
the other House will mot consider
certain amendments. There may be
cases where one can straightaway say
that this 1s an office of profit or not.
But, there are numerous marginal
cases where it becomes extremely
difficult to decide. An office may be
declared to be an office of profit not
because 1t carries any monetary em-
oluments but because some sort of
trifing patronage might be attached
to it to which we may not pay much
attention.

As I said the other day, 1 am not
sure, for instance if an hon. Member
of this House, a medical practitioner,
is asked to hold a sort of honorary
position in a government hospitsl,
very probably that might be an offive
of profit though it may be absolutely
honorary. Having accepted to render
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some service to the hospital, the
person incurs a disqualification. Then,
what  happens? Because we have
decided, because -a Committee appoin-
ted by us has decided or because a
Standing Committee which is going to
scrutinise in future these offices deci-
des, we are net safe. That is the point
I am ‘trying to drive home. If the
court -thinks that a  particular office
incurs a disqualification what happens?
Then, the Standing Committee, instead
of being a helpful body becomes a
misleading body. Unfortunately, that
is not the fault of the Government.
In this. particular case, the difficulty
arises from the wording of article 102.
But, then, it should be our duty to
take care of all these aspects by in-
corporating certain amendments with-
in the scope of article 102.

Unfortunately, I was called away to
Bombay for urgent work. But, one of
the amendments which I had suggest-
ed was that even where the court is of
opinion that an office held by a Mem-
ber is an office of profit by virtue of
any honour or patronage attaching to
it, -ifethe court is of opinion that an
ordinary prudent man would not be
influenced in his judgement as a
Member of the Legislature or of
Parliament in the discharge of his
duties, then, notwithstanding the fact
of such an office being an office of
profit the Member shall not incur
disqualification. And that would have
covered a very vast number of margi-
nal cases which it is impossible for a
layman to decide. I, therefore, appeal
to the hon. Law Minister to bear these
facts in mind, and try to remove un-
certainty and suspense which may
prove to be very real and substantial
in the case of several of the hon.
Members. I, therefore, hope that
when the Bill goes to the other House,
the hon. Member might consider the
suggestions along the lines indicated.

- Dr. Krichnaswami (Chingleput):
Mr. Chairmah, I have only a few
observations t0 ‘make and I shall be
brief. My hon. friends of the Commu-
mnist Party arg justifed from  their
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point of view when they suggest that
corporations should be manned by
legislators. According to their theory,
there is no distinction between the
civil servant and the legislator. They
suggest that partymen are as good as
civil servants. But I affirm—and
that we have taken a dangerous step
by including this principle somewhat
unobtrusively into this Bill.

For the proper functioning of a
democracy, unless there is a clear dis-
tinction between the political and the
executive offices, it would be disastr-
ous for the growth of democracy in
our country. I also wish to point out
that if we wish to adopt that principle
which has been adopted by the United
Kingdom, namely, that Members of
Parliament should have nothing to do
with the working of corporations, we
would be taking a proper and desirable
step, the corporations would be more
effectively controlled, and there would
be no whisper or scandal attached to
Members of Parliament when they
make suggestions for the better work-
ing of these bodies. But if they are
associated with these undertakings
then, apart from their being involved
in matters of day to day administra-
tion, they will incur a great deal of
unpopularity and loss of prestige. For,
let us realise that patronage is a
dangerous thing which ought not to be
exercised by us, Members of Parlia-
‘ment. Indeed on a famous occasion,
a former Prime Minister of the United
Kingdom, Mr. Gladstone, observed
that for every appointment he made,
he created twenty enemies. I suggest
that if Members of Parliament are
kept free from patronage and are not
associated with these corporations,
they would be able to discharge their
duties more effectively. Above al],
discussions in Parliament would be
conducted in a more detached and
impartial atmosphere. Whatever may
be said of corporations, however highly
placed the chairmen, directors or
members of such bodies might be, let
us realise that they are executives
and that they have to carry out the
policies laid down by Parliament or
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the directives issued by the Minister.
This is precisely the reason why I
would not wish legislators to be asso-
ciated with these bodies. Today it
might be expedient to have somc
members of Parliament on those
bodies. But from the point of view
of proper functioning of our demo-
cracy, which should be our paramount
consideration it is necessary that mem-
bers should be kept away as far as
possible from such bodies. I do hope
that the Standing Committee which is
to be constituted will go into these
matters thoroughly and adopt this
principle so that democracy may func-
tion properly in our country.

Shrl Ranga (Tenali): Mr. Chair-
man, I am generally in agreement
with the Bill that has come before
this House. I congratulate you, Sir,
upon the success you have been able
to achieve in persuading the Joint
Committee and the Law Minister and
all of us agree to so many of the es-
sential principles that have come to
be incorporated in this Bill. I had
the honour of working under your
chairmanship when the first Com-
mittee was functioning. I could see
how much trouble and time you had
to devote to this work. Even though
you have not been called upon to be-
come a Minister, you have been able
to discharge very much more, I think,
than a Minister could be expected to
do in connection with the formula-
tion of this Bill and its piloting also
in this House. At the same time, I
wish to congratulate the House for
having given you this opportunity of
making this contribution. I am sll in
favour of what my hon. friend Dr.
Krishnaswami has said that we should
keep in mind this very important and
essential distinction which there should
be between the role of a Member of
Parliament as a legislator and as a
champion of the people, keeping vigi-
lant watch, on their behalf, upon the
activities of the executive of the day
and the members of the civil ser-
vices and the Ministers themselves.

3 DECEMBER 19858

(Preventios of 2930
Disqualification) Bill
I can understand Ministers being
asked to become the chairman of some
of these boards because Ministers are
always responsible to this House and
can be held responsible at any
moment through the numorous proces-
ses and procedure that we have pro-
vided to bring to book any activity of
a Minister. But that is not the case
with Members of Parliament. I may
be made a member of a number of
committees, whose activities at the
end of the year would come up before
Parliament in the ghape of their an-
nual reports, if at all such an annual
report is expected to be peresented to
Parliament. But I myself as a mem-
ber cannot be held to be responsible
by any other Member of Parliament
directly for anything that I did on
any of these committtees. I can be
held responsible in a vicarious man-
ner because that particular committee
comes to be condemned. It is not
oftentimes that they come up for
discussion in this House either for ap-
proval or for condemnation. They
would come up only through the man-
ner in which they work influerce or
is supposed to haveé influenced the
activity of the- Minister and therefore,
the concerned Minister comes 1o be
arraigned before the bar of this House
and that is exactly the .reason why
there should be a great . distinction
drawn between the activities of mem-
bers ef various committees arid the
Ministers thiemselves. Therefoie, a
Member of Parliament should not be
approximateq by any means with a
Minister in any Cabinet. -

There is also the other difficulty.
It is not a qQuestion of salary er illaw-
ances, it is a question of power that
he wields. Does he wield this powex
directly in his own name, through
his own responsibility as a Member
of Parliament and is chargeable here
in this House or does he wield it in
an indirect manner behind all .sorts
of veils and purdahs? That distine-
tion has also got to be kept in view.
There is also the relatigwship be
the Ministry on the on¢ €ide and
Members of the Pyriy 4 which

r??g

Ministry itself balawge: there
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the relationship between the Minis-
try on the one side and the opposi-
tion on the other side. It is most es-
sential that the Ministry of the day
should not be given such opportunities
as t0 be able to influence and weaken
the sense of responsibility aud the
sensc of complete independence of
each one of the Members of Parlia-
ment, more especially the Mumbers
belonging to the Opposition. Even in
regard to the spirit of independence
of each one of the Members belong-
ing to their own party, Ministers
have got to be protected from the
temptation of trying to get at them
snd also the private Members or what
you callvindividusl Members and make
them soften in their awareness and
vigilance and in their sense of respcn-
sibility and independence on behalf
of the people, even though they be-
long to their own party....

Shri Narayanankatty Menon: You
can safely exclude the Oppcsition;
the Opposition is already safe here.

Shri Ranga: The Opposition also
can’ be reached and has been reached,
it not in this country, in several
other countries. Even in this coun-
try, I do not know whether it is being
done in this particular session, in this
particular Parliament. Anyhow
even in this country it is being done.
‘What is the earthly use of being blind
to the facts.

13 hrs.

It is true that another principle is
obtaining in Soviet Russia. I do not
mean to say it iz a bad principle. It
seems to be good for them. No one
can possibly become a member of their
Supreme Soviet unless he, first of all,
is employed in one of the State orga-
nisatians, coneerns, trusts, combines
and so on. He can be elected only by
his fellow employees, by the other
employees of these various co-op-

eratives, collectives, trusts and so on..

Therefore, ea¢h member of the Sup-
reme Soviet i3 directly and indirectly
connected with the activities of the
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Government, each one is more or less
a part and parcel of the Executive
of that State.

That is not our position. Here we
believe in the parliamentary system
of Government, :in checks and
balances, in party in power and
parties in Opposition, and in the
Opposition always being ready to
take charge of the Government the
moment it is able to obtain a majority
and defeat the party in power. We
believe in the Opposition always being
ready to discharge these duties with
a due sense of responsibility of having
to take charge of the Government
some day or the other. When we are
committed to this system of Govern~
ment—and I am glad we accept this
parliamentary system of responsibi-
lity—we cannot be too careful, Sir, in
avo.ding the taking of all such steps
as would weaken the independence,
the strength of mind and the sense
of vigilance of Members of Parlia-
ment.

Take, Sir, for instance, the new
organisations that are being brought
into existence. A number of néw
organisations are being brought into
existence because of our planned
economy. I am all in favour of
this planned economy. I am also in
favour of taking up a number of these
industries under State control and
management. I am also of the view
that more and more of our Members
should be called upon to advise
Government in the management and
in the laying down of policies for
many of these trusts and combines
that we ourselves are bring'ng into
existence. But we should know
where to stop. If it is a matter of
advice it is all well and good. But,
it it goes beyond that and begins to
entrench on the executive functions of
Government, if it begins to give to
these Members powers to make
important appointments and also to
contro] the executive there in 2 more
direct manner approximating as near-
ly as possible to the kind of control
that the Ministers are .expacted t0
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have over their executives, then we
would be treading on very dangerous
ground and we cannot be too careful
about it.

8ir, there is this great thing, the
Hindustan Steel (Private) Ltd. that
has been brought into existence. There
are also the HAL, HMT, ITI, BEL,
Chittaranjan, a number of these multi-
purpose projects, Neiveli and so on.
There are other Corporations or Com-
mssions like the Village Industries
Commission, the Handloom Board, the
Handicrafts Board and many other
organisations like that. There is also
the new Qi] Company which has come
into existence. If we were to stretch
this permission that we want to give
to our Members of Parliament to
make their own contribution in order
to supplement the act.vities of the
Ministry, in order to buttress their
authority, also derived through Parlia-
ment, by enabling them to work on
these things not merely as Members
but as Chairman, as Vice Chairman
and as members of the Executive
Committee or standing committees,
then, Sir, it would be very dangerous
indeed. He would be a very great
Min'ster,. indeed, powerful and con-
scientious, who would be able to rise
above the temptation of reaching that
Member of Parliament who is the
best and most effective and constant
critic of Government saying: ‘“Look
here, why don't you take charge of
these things?” What happens there-
after? That Member would be shar-
ing so much of the responsibility and
power of the Minister that he would
be obliged to go soft. Not everybody
would go soft. but where is the guaran-
tee that every time any Member of
Parliament is chosen for discharge of
such responsibilities you would be
able to stumble upon that Member of
Parliament who cannot be weakened
to that extent?

8Shrl Vasudevan Nair (Thiruvella):
Why so much suspicion?

Sari Ranga: My hon. friends have
come to this particular point of view
since they have undertaken this res-

3 DECEMBER 10658

(Prevention of
Disqualification) Bill 2934
ponsibility in one of the States. My
suspicion is for this reason. We are
having experience in the States. We
are also having experience here also,
in this Central Government. I am
completely impartial. We are having
experience in Kerala also. Wedded
as they are to the other theory, the
Soviet theory, where is the guarantee
that in that particular State the Minis-
ters would not go out of their way in
order to sce that as many of the
Members of their own State Legislature
as possible can possibly be brought
within the softening influence of this
great sense of responsibility placed
upon their shoulders through appoint-
ment as executive members, Chairmen
and all such things.

Therefore, Sir, it cuts both ways.
We should not take it for granted that
all the time Congress alone would be
in power in al] the States. There are
bound to be other parties also who
would come into power in various
other States also. If we are genuine
parliamentarians we should contem-
plate such a poss bility. Therefore,
we should try to approach this problem
with that particular perspectiVe and
with due sensc of responsibility.

It is said here that the 500 Members
here are all chosen by the people. In
the States also we have hundreds of
ML.A’s chosen by the people them-
selves. It is asked, why do you deny
yourself of their gift, talent, ability,
experience and so on? I agree. I
have also held that view. They
should not be barred. But, at the
same time, we should not be under
the illusion that we alone hold the
monopoly of all the w'sdom that is to
be found in al] our masses in our
country. There are 8o many other
people also who have not been for-
tunate enough to get themselves elec~
ted to these legislatures, including
our Parliament. They are also capa-
ble enough. Verv often they are
much more capable tHan ourselves.
They should also have an opportunity.
Apart from that, it should be poss‘ble
for the Government to pick and choose
any number of people from amongst
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them. It is not necessary that for all
these places only civil servants
should be chosen. There are many
experienced people, sensible people,
wise people, people with a sease of
responsib.lity and ability among the
ordinary general public. They should
also be called upon to come and co-
operate with the Government. They
need not be confined to any one parti-
cular political party; they can be cho-
sen ‘irrespective of their political affi-
liations, and it ought to be done so.
Therefore, Sir, it would be wrong to
think that we alone are capable of
providing this particular assistance
and advice to Government and that
all these facilities should be created
specially for us.

Having said these things, Sir, I
certainly hope that the Standing
Committee, if and when it comes to be
appointed, would be able to go into
the present schedules and also all those
committees whose operations and
activities, including the Government
orders for their appointments, are
brought to its notice. I hope that the
Commfftee would be able to o into
these things as carefully as possible
and give necessary advice to Govern-
ment. Sir, I want these two Schedules
for very good reasons; one Schedule
in order to enable as many Members
as possible to play a very effective
role in advising Government and
assisting Government in an advisory
capacity, and the other to warn our
Members as to_what committees they
should avoid if at all they care more
for membership of Parliament than for
taking up executive activities.

Shil A. K. Sen: Mr. Chairman, Sir,

triend Dr. Krishnaswami and pro-
fessor Rangs. 1 am very sorry to note
that they feel that the participa-
tion by Members of Parliament in the
the nation may
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sector’s future dominant role in our
economy, they had ipso facto accepted
the responsibility for sustaining the
development of the public sector. It
is no use clouding our minds with
facts or concepts which are relevant
to a parliamentary democracy which
has not accepted the public sector or
where the public sector does not
function.

Parliamentary democracy is not a
set of rigid patterns. Its working
must depend upon the ideologies
and the functions which are entrusted
to that democracy. Its functions will
also depend upon the patterns which
a democracy accepts for its own
economy and for its own society.
Therefore, where in a society and
where in an economy the public sector
is accepted as having a dominant role
and on its development depends the
development of the country and where
the Parliament is the supreme pro-
tector of that sector and that dominant
role, it is blinding oneself to one's
own responsibility to see that the
Parliament will accept the guardian-
ship of the public sector without
sharing its responsibility.

It is also equally fallacious to
sustain that argument by borrowing
analogies from other countries where
the Parliament is not called upon tc¢
watch the development of the public
sector. What is the use of looking for
guidance to a country like England
where the public sector has not been
accepted—

Shri Ranga: It has been accepted by
the Labour Government and the Con-
servative Government is implementing
it.

Shri A. K. Sen: —where the public
sector hag not yet been accepted as a
future pattern of its economy. I have
very carefully studied the programme
of the Labour Party, and apart. from
nationalizing certain key industries I
have not found any plan which has
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Shri Ranga: Are we then more
socialistic than England and the
Labour Party?

Shrl Narayanakuity Memon: What
doubt 'is there?

Shri A.. K. 8en: I am not so enam-
oured of socialisms in other countries.
1 am only enamoured of our own
socialism and I prefer to follow my
own socialism and my own pattern
rather than borrow upon the pro-
grammes of other countries having a
different social and economic context
altogether. It may be that it may
suit England's economy not to nation-
alize steel yet, and yet we have ac-
cepted that steel must be in the public
sector. 1 am not certainly willing to
concede the point that our dedication
to socialism is weaker than anybody
else’'s. Anyway it may be weaker in
execution but not certainly in its
devotion.—not certainly in its devo-
tion,~—and the weakness flows from
certain doubts which might cloud our
minds from time to time. But, never-
theless, I have no doubt that we have
accepted the public sector as a key to
our economy, and as I said, neither it
will do credit to the Parliament nor
will it make its function more effica-
cious if the Parliament desires to shed
its responsibility for keeping alive and
keep running the public sector. It is no
use trying to say that others will run
the public sector and Parliament will
only criticize it. I do not conceive that
there is a golden path by which the
public sector succeeds. The success
of the public sector will depend upon
the wholehearted and active co-opera-
tion not only of Parliament but of the
entire nation, and the public sector will
never succeed unleas the entire nation,
the whole Parliament, the people here
and outside, show themselves in com-
plete dedication for the success of the
public sector. And that dedication
cannot posaibly be achieved if we only
play the role of critics and not accept
direct responsibility in the functioning
of the public sector.

" B is no use trying to look back upon
what hag bean left behind. We have
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to forge new concepts of pariiamentary
functioning within the. framework of
our Constitution, and the Constitution
itself envisages it when in article 102
it provided for Parliament’s removing
the disqualification in regard to certain
offices of profit. What was the mean-
mg of that provision if the framers of
the Constitution had not in view the
new role which Members of Parlia-
ment had to play? There wag no péint
in removing the disqualification for
offices of profit if the Constitution-
makers did not foresee a future where
persons who might be holding offices
of profit would be required to be Mem-
bers of Parliament for the success of
the Constitution and for the develop-
ment of our country,

Therefore not only is it inherent in
the Constitution itself but also inhe-
rent in our acceptance of the public
scctor that Members of Parliament
must play a vital role in the develop-
ment of the country and in the success
of the public sector. I do not want to
repeat myself except to say that many
things which have been said by Shri
Narayanankutty Menon this morning
find ready acceptance in me though 1
must remind him that while prepar-
ing the field for the active participa-
tion of Members of Parliament in the
new role which would be increasingly
coming to them, we should, at the
same time, take all possible precaution
to see that we do not devise a pro-
cedure which might have the least
chance of affecting the independence
of the Members of Parliament. So,
whatever measure we may seek to
introduce or accept must be the re-
sult of a complete harmony between
these two dominant requirements,
namely, the requirement of independ-
ence in Members of Parliament and, at
the same time, the requirement of
active participation by Members of
Parliament in the development of the
nation and its economy.

I must frankly admit that it is not
always an easy task to effect this har-
mony, but we may, however, try to
achieve this harmony as best as possi
ble. My submimion is that this RBill,
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with all the criticisms which have
been levelled against it, in its entirety
or in regard to particular provisions,
has not been such a bad harmoniza-
tion as has been made out by some.

As ] said, the necessary adjunct to
this Bill, namely, a permanent Stand-
ing Committee, to keep under its
review the functioning of the various
statutory and non-statutory bodies,
would be a healthy device by which
the defects which might become appa-
rent in the working of the Act itself
might be remedied from time to time
With these words, I request that the
Bill, as amended, be passed.

Mr. Chairman: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

Shri Narayanankutty Menon: A
very dangerous measure is passed.

1320, 413,

HIMACHAL PRADESH LEGISLA-

TIVE ASSEMBLY (CONSTITUTION

AND PROCEEDINGS) VALIDATION
BILL

The Minister of State In the Ministry
of Home Affairs (Shri Datar): I beg
to move:

“That the Bill to validate the con-
stitution and proceedings of the
Legislative Assembly of the New
State of Himachal Pradesh formed
under the Himachal Pradesh and
Bilaspur (New State) Act, 1954, be
taken into consideration.”

Shri V. P. Nayar (Quilon): May 1
make a submisgion?

Mr, Chatrman: The hon. Minister
bas not yet moved the motion and ex-
plained the-provisions of the Bill.

Skrl V. P. Nayar: There is an obvi-
ous difficulty. That is why I said I
sm making & submission. It is neither
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a point of order nor anything else.
This Bill has been before the House
for some days, but the Bill itself has
resulted from a judgment of the
Supreme Court, which is a very very
important judgment. Unfortunatelv,
we could not get copies of that judg-
ment till yesterday. As you know
very well, it involves many compli-
cated matters and a variety of Acts
have to be referred to viz., the General
Clauses Act, the Constitution, the old
Acts of Himachal Pradesh and so on,
and it is very difficult for us to be
prepared to make our contribution to
the debate today.

Day before yesterday when the
Business Advisory Committee was
meeting, I represented to the Speaker
this difficulty and I was informed by
him and also the Chief Whip that this
would be postponed for two days.
Only yesterday we could get copies of
the Supreme Court judgment, The
wholc of yesterday we were in the
House witnessing the debate on a
very important Bill. So, my submis-
sion is that after the hon. Minister has
finished his speech, further discussion
may be put off for one or two days to
enable Members to take part in the
debate and to make some useful con-
tribution. I am also unable to find
out the particular provision in the
Constitution under which we are
bringing forward this legislation.

Shri Braj Raj Singh (Firozabad): I
would like to support Mr. Nayar in
his request that further discussion on
this Bill may be postponed for the
obvious reason that we could not get
copies of the judgment till yesterday.

Mr. Chairman: I would like to know
the reaction of the hon. Minister to
the request by Mr. Nayar and another
Member, A request has been made
for the postponement of the Bill for
two days. Has the hon, Minister got
any objection to that?

Shrl Datar: Copies of the judgment
have been given already.
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Me. Chatrman: It was given to Mem-
bers yesterday morning. Copies were
available at the counter and many
Members got their copies. Perhaps a
majority of the Members must have
taken care to go through the judg-
ment. The judgment is not very long.

Shrl V. P. Nayar: It is not long, but
it raises several controversial issues.

My. Chairman: At the same time, it
is quite clear that we will not be
able to fin'sh this Bill today. At 3
o'clock. there is the other business
coming up. So, Members will get
ample time to read it; discussion is aot
going to finish today.

Shrl V. P, Nayar: It is true, but
when we start speaking, we have to
put forward our whole case. I do not
think many Members will speak at
this stage. Secondly, nothing would
be lost by postponing it for two days,
because it ig not necessary that this
Bill should be rushed through. The
ordinance is valid for six weeks frum
the date of commencement of the
Rajya Sabha session.

Mr. Chairman: It is not the desire
of the Chair or the hon. Minister to
rush through this Bill at all. This
Bill has been in the hands of Members
for some time. Only the judgment
was missing, but copies of it were
given to Members yesterday morning.
After all, it will not take more than 45
minutes or 1 hour to go through it.
Also, we are so situated that we will
not be able to finish this today. We
wil] have more time for preparation
of amendments, because amendments
are not likely to come today. Seo,
Members will get ample time to give
notice of amendments.

1 do not see how we are rushing
through this Bill. There is ample time
for preparation of amendments and
there was ample time previously also.
The Bill was already in the hands of
Members. I do not feel we are rush-
ing through this Bill '
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Shri V. P. Nayar: As you know,
the Supreme Court judgment raises
certain fundeamental issues. This House
hay to consider whether a Supreme
Court judgment has to be nullified by
an Act of Parlianyeat. It raises
several other questions also along
with it. You know me for seven
years and I have never chosen an
occasion for a Bill to be put off even
by one minute.

Mr. Chairman: There is no doubt
about the importance of the Bill, and
all its aspects have to be considered
by this House. At the same time, this
is not the first time when a judgment
of the Supreme Court is being super-
seded by a Bill of this nature. But I
do not deny that it is an important
Bi]l. To say that the judgment is
superseded in this way, etc. is all
rejevant and 1t must be gone through.
Byt I do not think we will not be
able to do justice to this measure by
Proceeding with it today.

Shri V. P. Nayar: I went to the
Speaker personally and I saw, Mr.
Satya Narayan Sinha also. I°® was
informeqd that it will be postponed at
least for two days after the Home
Minister had spokea. We never knew
that this was coming up today. Only
after sreing the order paper, we
knew it. It is only a question of
adjustment. I only request that fur-
ther discussion may be postponed
after the speech of the hon. Minister.
It is not difficult to make a speech for
15 or 30 minutes, but we would not
have made the contribution which the
hon. Minister and the House would
hike us to do.

Shri Easwara Iyer (Trivandrum):
Our anxiety is, let it not be again
declared ultra vires. There are certain
constitutional  difficulties also in
respect of this Bill and we have to
examine it thoroughly.

Shri Thirumala Rao (Kakinada):
There is some other business coming
up at $ o'clock today and 1 under-
stand this discussion will go on the
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whole of tomorrow. So, if the hon.
Minister makes his speech and we go
on with this till 3 o'clock, the necessity
for postponement will not arise, They
will get two days time.

Mr. Chairman: Yes. In ebout 1}
hours, the other discussion will start.
Buch of the hon. Members as cannot
speak today may speak tomorrow.
Not tomorrow; 1 do not think it will
come up tomorrow. Whenever it comes
up, they shall get ample time. We are
not finishing the discussion today.
Those Members who are not ready to
speak today, may get time to speak
iater. The hon. Minister.

Shri Datar: This Bill and also the
ordinance which preceded 1t have
been necessitated by a recent judg-
ment of the Supreme Court in a case
known as Vinod Kumar and others
versus the State of Himachal Pra-
desh. The judgment was pronounced
on 10th October, 1958 and according
to the orders passed, a particular Act
which had been passed by the Hima-
chal Pradesh Legislative Assembly
was declared to be ultra vires on the
ground that the HP. Legislative
Assembly which passed this parti-
cular Act had not been properly and
validly constituted.

As a result of the passing of the
orders in this case, certain very
great difficulties have arisen. The
eflect of the order that has been
passed is that whatever was done by
the H. P. Legislative Assembly bet-
ween 1-7-54 and 1-11-1956 has all
been rendered invalid. In order to
appreciate the position that has been
newly created, I might state a few
introductory facts. As you are aware,
under the Constitution that was passed
in 1930, we had a categorisation of
States, We had certain States known
as “Part C States”. Then in 1051 an
Act 'was pagsed, known as the Part C
Btates Act, ecoording to which it was
spen to have a ughhﬂve Assemibly
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per this Act of 1851, a Legislative
Assembly was formed for the, Part-C
State of Himachal Pradesh. There was
also another Part C State, but it was
not brought under the purview of the
Part C States Act, and that was the
small Part C State of Bilaspur, which
joined Himachal Pradesh.

Now, as I have said, in the general
elections in 1952 members were
elected to this Himachal Pradesh
Assembly and it functioned till 1854
While this Legislative Assembly of
the Himachal Pradesh was function-
ing, & Bil was then brought forward,
known as the Himachal Pradesh Abo-
lition of Big Landed Estates and Land
Reforms Act, 1954. That was done in
1953, and that Bill was pending for
consideration before the Legislative
Assembly. In the meanwhile, in 1854
an Act was passed by Parliament,
known as “Himachal Pradesh and
Bilaspur (New State) Act (Act 32 of
1954)”. What was done by this Act
of Parliament was that the territories
under both these Part C States,
namely, the former Himachal Pradesh
and the Bilaspur territory were uni-
fied under one administration, known
as the Himachal Pradesh. The name
was continued. That Act was passed
by Parliament and it came into effect
from 1-7-54.

Now there were two interpretations

liament of 1854 purported to point out
that was a new State, therefore, it
was held by the other school.ua
result of the passing of this Act of
19564, the ol Legisiature as also the
oldeC'urdwryoeued t0 exist
and:mShhwutmod.m
‘a8 .Himachyl -Prafiesh derritory. The
nhme ‘was continiuad, but inasmuch as
it was calleg a Xew Biste,

[l
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an Interpretation was placed on the
position then existing, ang that ig the

n which has been accept-
of by the Supreme Court.

Now, coming back to the narration
of further events, may I point out
that the Bill that was introduced in
1053 before the first session of the
Himachal Pradesh Legislative Assem-
bly, that was taken up for considera-
tion same time after the passing of
this new Himachal Predesh Act
Then certain things have been done,
which have been called in question
and which have been held to be in-
valid. After the new Act came into
force—as I pointed out just now, it
came into force on 1-7-54—the Lt
Governor of Himachal Pradesh, by his
direction dated 7-3-54, called what
purported according to him and accor-
ding to the notification “the second
session” of the Legislative Assembly
That was called on 16-7-54. During
this session of the Legislative Assem-
bly the Rill of 1853 regarding the
abolition of zamindaries and also the
introduction of certain reforms was
taken in hand and was passed by this
Assembly, and consent was given on
23-11-54 by the President of India
Then this Act was brought into force
on 26-1-535, and certain aections were
taken. Then, inasmuch as the Land
Reforms Act had been passed, certain
landlords, beheving that their rights
had been curtailed, filed applications
before the Supreme Court of India
There were as many as 28 applica-
tions, and two questions were placed
before the Supreme Court—one re-
lated to the matter now being dealt
with here and the other was regard-
ing the merits of the particular Bill
or Act. The contention was that it
contravened cortain  fundamental
rights guaranteed to private parties.
So far as that question is concerned,
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that considered and passed the Bill of
1853 was not competent to do so,
because it had not been validly con-
stituted. Ang the Supreme Court
have given their reasons. They
stated that in the old Legisiative
Assembly of Himachal Pradesh, as
constituted by the Act of 1931, there
were 36 members. Now, under the
Act of Parliament of 1954 it was
stated that these 36 members would
continue to be the members of the
new Legislative Assembly and, 1n
addition to this, so far as the added
area of Bilaspur was concerned, five
more persons were to be elected by
the new Legislative Assembly.

Now what was done was the Lt.
Governor called the Assembly after
the new Act had come into force and,
as a matter of fact, before elections
were held for the five seats that had
been newly created, so far as Bilaspur
was concerned. The Lt. Governor in
his notification, which has been re-
ferred to in the judgment of the
Supreme Court, called or convened
the Legislative Assembly, not under
the Act of 1954, but he purported to
state that it was the second session of
the Legislative Assembly for Hmma-
chal Pradesh territory. That is what
he has stated, and it has been guoted
in the judgment of the Supreme
Court. It sad:

“The Lt. Governor, in exercise
of the powers conferred by sec-
tion 8 of the Government of Part
C States Act, 1951, has been
pleased to direct that the second
session, 1954 . . .”

This is where he stated that it was
the second session. Now whether
it was the second session or not, that
is the very question which the
Supreme Court had to conmsider. It
said:

“ .has been pleasad to direct
that the second session, 1954, of
the Himachal Predesh Legis-
lative Assembly will commence
frote Monday, the 16th . August,
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1954 at 9-30 am. in the Council
Chamber, Simla.”

That is what he did. As a result
of what he did, as a result of the
convening of this session of the Legis-
lative Assembly, the Act, to which I
have referred to, regarding the aboli-
tion of zamindari and giving certain
rights, was passed by the Legislature.

Now the Supreme Court has held
that as a result of the passage of the
Act of 1954, the old Legislative Assem-
bly created by the Part C States Act
of 1951 ceased to function; and that
a new State was formed though it was
called the Himachal Pradesh territory
and that under this Act, in view of
what I have already pointed out to
the House regarding the expression
new State’, the Supreme Court came
to the conclusion that inasmuch as
the old State along with the old
Legislature had ceaseq to exist or to
function. Therefore a new State and
in particular a new Legisiature had
to be duly constituted.

For the constitution of such a
Legislative Assembly it is necessary
to issue a notification under section
74 of the Representation of the People
Act. Now, in this case it was true
that two things were not done. One
was that no elections were held so far
as these five scats for the Bilaspur
portion of the new Himachal Pradesh
territory was concerned.

An Hon. Member: Why?

Shri Datar: That is point number
one. The s2cond point is that no
notification was issued as required
under section 74 of the Representa-
tion of the People Act.

Shri V. P. Nayar; Could you tell
us at least now why it was so?

Shri Datar: In fact, if the hon.
Member had followed me, as I just
pointed out there were two inter-
pretations. That is exactly what I was
pointing out. Actually what was done
was that to the Himachal Pradesh
territory that was already there the
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territory or the region in the former
Bilaspur, Part C State was
Therefore it was bong fide believed
that what was done was the merger
or the union of the Bilaspur region in
the Himachal Pradesh territory. That
is exactly the reason and that s
why the Lieut-Governor purported to
call it the Second Session. That is
why it so happened and, naturally, no
objection was taken at all. But the
Supreme Court have stated that
inasmuch as in this particular case
there was no notification issued under
section 74 ot the Representation of
the People Act, there were no elec-
tions held so far as the five seats for
Bilaspur area were concerned and
they also made a passing reference to
the fact that where a new legislature
1s formed then even though some
members would be deemed to be
members of the new legislative
assembly, still the process of the
members taking the oath was not
gone through at all. That was held
as an additional ground. Therefore the
Supreme Court came to the conclu-
sion that there was no validly consti-
tuted legislative assembly. Naturally
on this Constitutional issue the land-
lords succeeded and therefore orders
were issued that that Act was passed
by an invalid Legislative Assembly
or by an Assembly which had not
been formally and Constitutionally
brought into being. This is the posi-
tion.

Other questions also arise. It is not
merely a question of one Bill, but
you will find that during the period
that I have stated, i.e,, from the 1st
July, 1954 to the 1st November, 1856,
many Bills were passed. Now, this
other date also is an interesting date.
Under the States’ Re-organisation Act,
as you are aware, Part C States Act
was abolished and therefore auto-
matically the Assembly, wherever it
was in respect of the Part C States
Act including this Assembly which
purported to act as an Assembly, was
also naturally abolished. Under the
States’ Reorganisation Act, as the
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House is aware, some of the Part C
Btates were merged in the adjoining
Btates and some remained only as
territories under the direct superin-
dendence of the Government of India.

Now what happened is that apart
Trom this Act which was naturally
& very valuable Act as this Act gave
‘very great powers to the tenants or
the occupants, it abolished the zamin-
dari and made provisions for the
acquisition of certain lands from pri-
vate landlords and so this Act by
itself, may I point out, is one of the
very important Acts to which natu-
rally the Government of India attach
the greatest importance because we
uwre pledged to certain land re-

Shri Braj Raj Singh: That is not
denied, but why were they careless
not to see whether it was extended or
not?

8hri Datar: It is a question of bona
fide belief. There is no question of
carelessness at all. That is the reason
why I was explaining that it was
possible to have two interpretations.
‘One interpretation was the one that I
pointed out first and 1 repeated it
just now and the other was the one
which was ultimately accepted by
the Supreme Court.

I was dealing with the case so far
as this particular Land Reforms Act
was concerned. That was important
enough. But on account of the Con-
stitutional difficulties which the
‘Supreme Court felt, they declared
that the Act had not been wvalidly
passed by & competent legislature.
“The greater difficulty that we had be-
fore us was the fact that a number
of other Acts had been passed by this
Legislature, as 1 stated, between the
two dates, i.e, the 1st July, 1954 and
the 1st November, 1958. I have got a
very long list and I might point out
that in 1934 three Acts had been
passed, in 1935 fifteen Acts had been
passed and in 1956 nineteen Acts had
‘been passed. As a result of the view
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all these Acts are likely to be

held invalid.

Now this has created naturally a
very difficult and an anomalous posi-
tion. That is the reason why the
President had to issue an Ordinance.
As 1 stated, on the 10th October, 1858,
this judgment was given and on the
25th October, 1958, as the House was
not sitting, the President had to issue
an immediate Ordinance in terms simi-
lar to those which we have in this
Bill. After the commencement of this
Session of Parliament, the present Bill
was introduced and now we desire to
have the whole thing regularised.
That is the reason why this Bill has
been called the Constitution and Pro-
ceedings Validation Bill.

Now the Constitution itself has been
called in question and reasons have
been given by the Supreme Court.
They have stated that this Assembly
was not validly constituted and if the
Assembly is not validly constituted
then all the proceedings held by or
before that Assembly are bound to be
invalid according to the view taken by
the Supreme Court. It is for these
reasons that the present Bill has been
brought forward.

An hon. friend suggested or rather
asked as to under what articles of the
Constitution this particular Bill was
brought forward. May I point out to
the hon. Member that this is the
supreme legislative body for the whole
of India in general and so far as these
ternitories are concerned, we have now
no legislative assembly for them. There
is no Legislative Assembly for Hima-
chal Pradesh at all. Himachal Pra-
desh consisting of the former Bilaspur
region is a territory and for all legis-
lative enactments we have to approach
the Parliament.

In view of the great anomaly that
has been created I submit that it is
perfectly open to the Parliament to
pass a validating Act. Unless a vali-
dating Act is passed great an

that the Supreme Court has taken :‘ would urise. Certain difficulties w

. 2M(A)LSD~—8.
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arise because a number of very im-
portant Acts have been passed. There-
fore it has become necessary to sponsor
this Bill. I am quite confident that
the provisions of this Bill will appeal
to hon. Members of this House.

Shri Sadhan Gupta (Calcutta-East):
Sir, before you place the motion before
the House, I want to raise a point of
order.

Mr. Chalrman: Order, order. Motion
moved:

‘“That the Bill to validate the
ennstitution and proceedings of the
Legislative Assembly of the new
State of Himachal Pradesh formed
under the Himachal Pradesh and
Bilaspur (New State) Act, 1954,
be taken into consideration.”

Shri Sadhan Gupta: Sir, I want to
raise a point of order on this motion.
My point of order, briefly, i1s that this
House is not competent to enact a
méasure of this kind. Shri V. P. Nayar
had raised a point as to under what
provision of the Constitution this Bill
was sought to be enacted. The hon.
Minister answered it by saying simply
that we are the supreme legislative
body in this country and we have
power to make laws for the terri-
tories which now comprise the Union
Territories of Himachal Pradesh and
Bilaspur, which were formerly Part C
States of Himachal Pradesh and Bilas-
pur.

My objection is this. We are not
making an ordinary law by this Bill,
For example, if we were validating
all the laws made by a Legislative
Assembly, we could have done so,
because in that case, we could have
exercised the law making power which
the Constitution grants to us for legis-
Iating in respect of the Union Territor-
iss. You know, we bhave practically
plenary powers to legislate on all sub-
ject matters in respect of the Union
Territories. Therefore, if we had been
validating namerous Acts, which are,
1 believe, about 25 or 3Q, which have
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been passed by the erstwhile so-called
Himachal Pradesh legislature, we-
Would have been perfectly within our
Tights. What we are seeking here is.
to validate the constitution and pro-
ceedings of a body which was not the
Lagislative Assembly of Himachal Pra-
desh and Bilaspur, which we seek to:
Set up as the Legislative Assembly of
Himachal Pradesh and Bilaspur affer
it has ceased to exist In this cuse,
We could have done so if we had the
PAwer to constitute that Legislative
Asgsembly for these Territories today.
A power to enact retrospective legis-
lation necessarily presupposes, first,
t we can make a similar provision
today and then also that our powers
are so plenary that we can make it not
only for today, but for any past time,
Under article 240 of the Constitution
85 jt stood prior to the amendment,
this House had an express power to
constitute Legislative Assemblies for
Part C States. That article 240 is no
longer there in that form. It has
changed and the power to constitute
Legislative Assemblies for the Unjon:
Territories or, for the matter of that,
for any territories in India, has been:
taken away. Therefore, that power
ng Jonger exists. It existed at some
time; but that power has been taken
away today. Because of that, it is im-
Pogsible to say today that this House
has power to constitute a legislature
and still more to say that this House
could enact retrospective legislation
validating the constitution of the Legis-
lative Assembly. The fact that we
have supreme law making power does
naot make any difference. Constitution
of the legislature stands on a different
fopting. It is analogous to what may
be called fundamental laws or organic
laws in some States and it stands ox
2 completely different footing. We are
the supreme law making power in
regard to the other States of Indis.
Byt, we cannot say on that ground
that we shall constitute & Legislative
Assembly for the city of Lucknow, fof
ingtance, or for the city of Bombay or
tta. If we cannot do it, we can~
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for w Union Territory. If we cannot
oonstitute a Legislative Assembly for
a Union Territory, we can still less
enact a legislation which will retros-
pectively validate the constitution of &
Lagisiative Assembly, because that
power under the Constitution no long-
or is given to us.

On this ground, 1 would submit that
it would be more advisable to bring
forwerd a law validating each indivi-
dual Act passed by the so-called Legis-
lature and include it in some kind of a
Schedule. Of course, I must make it
clear that I have every sympathy with
some of the Acts passed. They are
very important and they are sbsolutely
essential for the progress of our
country. This is not the way to vali-
date those laws. The only way to vali-
date those laws, which is open to us
under the Constitution, is to bring for-
ward a legisiation individually vali-
dating each individual Act that has
been passed.

The Deputy Minister of Law (Shri
Hajarnavis): May I reply now or shall
I reply to all the objections together?

Shri Keshava (Bangalore City): May
1 say & word on thig point, Sir? My
colleague on the other side was just
now suggesting that we have no
powers at all to enact this kind of
legisiation. I think the very last argu-
ment that he put forward that the
Government can bring forward each
legislative enactment itself which have
now been invalidated before this House
and we can validate all such enact-
ments from the date they came into
force, leads us to the inevitable con-
clusion that we have got powers to
validate the entire set of laws, and
regularise the irregularity that has led
to the invalidating of the several Acts.
H we can validate one Act, it also
goes without saying that we can vali-
date all the 133 Acts. He was pleased
to concede that supreme legislative
powers are vested in Parliament.
There are no two opinions about that.
Whatever we cun do, the President can
do i qur eheence. As article 240

stands today, it is only the President
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that can administer the Union Terri-
tories. On all these grounds, I res-
pectfully submit that the present pro-
cedure that has been adopted by the
Government is absolutely valid and we
are there as the supreme legislative
body to regularise irregularities that
have been brought about by some un-
fortunate circumstance or other. We
are not going into the merits of the
Acts. In fact, I was to move for post-
poning consideration of this matter on
the ground that a copy of the Suprems
Court judgment had not been placed
before us. That has been placed for
the benefit of the Members of the
House. I have absolutely no objection
to withdraw that motion which I have
put in for postponement of considera-
tion. We have absolutely no ground to
suggest that we cannot go ahead with
this legislative enactment.

Shri Mohammed Imam (Chitaldrug):
Sir, so far as the legal aspect is con-
cerned, we want time to study the judg-
ment and then take part in the debate.
This is a very important point because
the legislative body had no right to
exist. It had no right to frame laws.
A body which had no right to exist,
in fact, which did not exist, had
appropriated powers to which they
were not entitled. Can we enact
a law? If we enact the law,
what will be its standing® 1t
requires detailed consideration. Better
we are given time to study.

Shri Naushir Bharucha (East Khan-
desh): I think that the point of order
raised by my hon. friend is quite
correct. The distinction to be borne
in mind is this. There are certain
functions which can only be per-
formed under the Constitution by
certain authorities named in the Con-
stitution. It is true that we have got
power to enact legislation for Union
Territories, but here it is not a ques-
tion of enacting legislation for Union
Territories. Here is a question of an
Assembly, or rather, a body of men
who purported to call themselves an
Assembly, who sat there without
taking oath and without electing the
Spesker and passed some legislation
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which had already lapsed. The Bill
had lapsed when the first Himachal
Pradesh Assembly was dissolved by
the Act and a new State came into
being. Therefore, the question is
whether we can legislate in order to
validate a piece of legislation which
was not in existence and which was
purported to have been placed
before a certain group of persons
who were not Members of the Assem-
ly, but a body which was called by
an order which was not a correct
order, the members of which sat
without taking oath and passed the
pearticular legislation without com-
plying with certain provisions of the
Constitution itself.

14 hrs,

Now, take for instance the question
of taking oath. It is not so simple as
it seems. Until an oath is taken,
under article 188 of the Constitution
itself, a Member is not a Member of
the Assembly, and the functioning of
the Assembly does not commence.
Neither the President by an ordin-
ance nor this House can by any law
say: never mind what article 188
says about taking the oath; whether
they have taken the oath or not, let
them be called a properly constituted
Assembly. The issue that arises
therefore is: has this House the power
to override certain provisions of the
Constitution, viz., articles 188, 189,
198, 196 and 1987 All these will be
involved as I shall show later on
in the course of my speech in great-
er detail. In other words, this House
is completely incompetent to over-
ride the specific requirements of these
articles, and therefore, we have got no
power whatseever to pass a legisla-
tion like this,

Therefore, what the hon. Member
raising the point .of order said is
quite correct. We must re-enact
every piece of legislation that was
purported to have been enacted by
the so-called Himachal Pradesh
Assembly.

Shri V. P. Nayar: I am afraid that
the point put !oryu'd by Shri Sadhan

Gupta was not properly understood
by Shri Keshava. His point is that
we must take this Bill into considera-

. tion in this way that today we do not

have any specific power under the
Constitution to legislate on such &
matter. It is not merely a question
of validating certain Acts. As the
hon. Minister will agree, by read-
ing these provisions we find that it
is not a question of re-validating
certain laws. Here, by this Bill, we
seek to confer a status upon a body
of persons which the Supreme Court
does not recognise as the Assembly;
here we say this is the way in which
this Assembly has to be considered.
It is very strange also that the Assem-~
bly which was not in existence for
the last two years has to be consider-
ed as a new Assembly by this Bill.

So, the point which we have to
consider 13 whether this House, after
the deletion of article 240 as it stood
then and after certain other provi-
sions have been made in the Constitu-
tion, has the power to set up a body
and call it the Legislative Assembly: of
a Part C State. Only if we have such
a power to set up a body under the
Constitution at present, can we with
retrospective effect validate the exist-
ence of, or confer a status upon, an
Assembly which has ceased to exist.
Therefore, this distinction must be
understood. I support with all the
vehemence at my disposal the point
of order raised by Shri Sadhan Gupta
and also very ably supported by Shri
Naushir Bharucha.

Shri Braj Raj Singh: I rise to sup-
port the point of order raised by Shrt
Sadhan Gupta,

It will be appreciated that section
15 of the Himachal Pradesh and Bilas-
pur (New State) Act, 1954 stated:

“Every sitting Member of the
Legislative Assembly of the exist-
ing State of Himachal Pradesh
representing & constituency of the
said State shall on and from the
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commencement of this Act (the
pew Act) represent the constitu-
ency of the same name in the
new State and shall be deemed to
have been elected to the Legisla-
tive Assembly of the new State
by that constituency.”

All that this new Act provided was
that fresh elections shall not be re-
quired for the composition of the new
Assembly of the new territory which
was to come into existence.

After the passing of this new Act
of 1854, what happened was this. With-
out holding elections for the other
territories, i.e.,, Bilaspur, and with-
out giving these people a chance of
making affirmation or taking an oath,
this notification......

Mr. Chairman: This is the basis of
the point of order. This is the point
which has been taken up by the
Suprecme  Court.  Thiz  has been
brought out n the judgmen: of the
Supreme Court So, this> 1s already
known to the Members

Shri Braj Raj Singh: I have to sub-
mit only one thing, that this llouse 1s
not at all competent to bring into
existence the Legislative Assembly for
Himachal Pradesh today. By our
supreme power of cnacung laws, we
can only emact a law for that terri-
tory today. We can give life to the
law which has been declared null and
void by the Supreme Court, viz., the
Himachal Pradesh Abolition of Big
Landed Estates and Land Reforms
Act 195¢. We cannot today bring into
existence, or put life into the Assem-
bly which never existed, and by that
method we cannot retrospectively give
legal shape to the laws which the so-
called Assembly passed in that period
of two years. So, we cannot discuss
the Bill as it stands at prcsent. We
can only discuss a Bill seeking to vali-
date the law which has been declared
null and void by the Supreme Court.

Shri Mobammed Imam: What about
: my request to postpone consideration?
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Mr. Chairman: All the other Mem-
bers are prepared. They are going on
with this point of oxrder. So, it
appears that hon. Member alone is the
person who thinks that he cannot go
on with this point of order. All the
others are making their conty:bution.
They are considering the matter. This
is not a point which requires a day
for study. When a point of order is
raised, it is usually decided there and
then unless the Chair wants to take
tame for comsideration. Points of
order are not to be postponed for
days together for the purpose of study
only.

Shri Mohammed Imam: Please per-
mit me to say something on this point
of order.

Mr, Chairman: The panint of order is
not new. Even when the Bill was
there, it was quite apparent. It was
mentioned m the Statement of Objects
and Reasons that there was a Legis~
lative Assembly which passed a law,
that the Supreme Coort beld that .it
wzi not a legally constituted Assem-
bly. and the Bill is being brought to
validate the Bills passed by that
Assembly. It is not a new point of
order. This could be anticipated by
every Member beforehand.

Shri Mohammed Inam: I want to
say something about the point of
order. 1 want to support it

Mr. Chonirman: Yeere wman be no
postponement of this point of arder.
Shri Manabendra Shah.

Shri Manabendira Shath (Tehri Garh-
wal): 1 want to reise this issuc. We
are empowercd to legislate for Union
Territories. Humackal Pradesh be-
came a Union Territosy on 1-11-1856
and this appertains @ @ period pxsor
to that, iz, fmn 1-7-1854 ¢o
31-10-1856. At that ame we were not
empowered lo legisiate for Himachal
Pradesh because they had their own
legislature. The question is: when
we were not empowered to legislate
then, bow are we now empewered to
wvalidate laws which @y wore st 2m-

{ powensd te Jagisinte then?
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The second point that I would like
t0 raise is whether the procedure
adopted by the Govermment in intro-
ducing this Bill is correct or not.

I would like to quote the Bihar
case. A similar situation arose in
1951. The Bihar Legislature passed
an Act for the abolition of zamindaries
in Bihar.

“The Patna High Court held that
the Act was bad. Parliament had
decided to validate that law;
Parliament did so by an amend-
ment of the Constitution. Articles
3IA and 3IB were then added to
the Constitution. A new Schedule
IX was also added to the Con-
stitution, and Schedule IX con-
tains a list of all the laws which
were validated.”.

Now, the present Bill that has been
introduced is a thing which covers all
the Bills. We are not aware of what
those Bills are which we are sup-
posed to validate, because they have
not been made a part as a schedule.
So, 1 feel that this Bill as presented
is also incorrect.

In this case, there is also a moral
issue, and the moral issue is this. How
are we morally bound or justified or
correct in passing those Bills auto-
matically by one comprehensive Bill
as is suggested now, without know-
ing what those Bills passed by the
previous Himachal Pradesh Legis-
lative Assembly are?

Therefore, I feel that this requires
a thorough study and a decision from
the Chair.

Shri Shankaralya (Mysore): 1 have
a constitutional issue to raise, namely
whether this House has got the com-
petence to validate all those Bills
passed by the previous Himachal Pra-
desh Legislative Assembly.

Under the Constitution, 1850,
Himachal Pradesh was a conmny
adminigtered  State. But, jn 1861
when an Assembly was, constituted,

¢
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Himachal Pradesh as a separate terri-
tory lost the character of being
administered by the Centre. The
Centre had no power to legislate over
the Assembly as constituted in Hima-
chal Pradesh. The State Assembly
assumed the power of legislation, and
this House ceased to have any
power of legislation either for
supervision or revision or for repeal.
8o, it ceased to be a Centrally admi-
nistered State.

Up till 1954, there was this legally
constituted Assembly, and when it
could nat legislate properly, in 1834,
another legislative enactment was
passed under which Bilaspur was
merged with it. Still, the Central
Government did not resume their
power of administration over that
State. The legally constituted Legis-
lative Assembly of the State was
there. Whether it was constituted by
election or otherwise is a different
matter. But the Centre did not get
the power of administration over
Himachal Pradesh till 1856, when the
States’ reorganisation came in, when
Himachal Pradesh again came to be
Centrally administered.

So, between 1951 and 1956, there
was a legally constituted legislature
there; whether it was reclly legally
constituted. whether 1t was functioning
or not, is a different thing. But during
1951 and 1956 the Centre ceased to
have any power of administration,
and in respect of uny Act that was
passed in between, whether it was
legally done or not, Parliament has
no power. It is only the State Legis-
lature which has to review or correct
or modify or repeal or re-enact it.

Therefore, my point is that inasmuch
as the Central Government had no
power of administration over Hima-
chal Pradesh between 1831 and 1958,
we cannot legislate.

Shri Naldurgker (Osmanabad): I
want to point out that this legisiation
has been validly introduced. I think
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some constitutional or legal point has
been misconstrued or confused. It is
an admitted fact that every legis-
lative body is fully empowered to
<nact any legislation giving it retros-
Jpective effect.

In this case, there is rather a con-
fusion as far as the constitutional
Jpoints are concerned. What are we
doing here? We are only validating
the proceedings or the Acts passed by
the body known as the Himachal
Pradesh Legislative Assembly. Whe-
ther that Assembly was properly
constituted or not is not an important
‘question at the present time. While
doing that thing for validating all
those Acts passed by that body, we
are giving them a sort of retrospective
‘effect. Since these territories were
Centrally administered at that time,
Parliament has full powers to enact
laws, so far as those terrtories are
concerned. The question now 18 not
whether at the time when these laws
were passed, that Assembly was com-
petent or not, whether it was consti-
tuted properly or not, but the ques-
tion is whether at that time these
territories were Centrully adminis-
tered. whether Parliament could give
retrospective coffcet to all the laws
passed by that body; whether that
body was illegal or legal, is a diff-
erent thing altogether.

By this Bill we are seeking to vali-
date all those Acts. It means that it
is tantamount to giving retrospective
effect of law to all those Acts passed
by that Assembly, whether they were
properly passed or not.

Therefore, I submit that Parliament
is fully competent to give retros-
pective effect, and that power of Par-
liament cannot be challenged. That is
an admitted fact. By this Bill we are
only giving retrospective effect to all
‘the laws passed by that State. There-

* fore, Parliament is fully competent to

-enact such laws. Therefore, the point
-of exrder {s not in order,. according to
'my opinion,
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Shri Hajarngvis: 1 must at the out-
set say that I entirely ugree with Shri
Sadhan Gupta and Shri Naushir
Bharucha that one of the ways by
which the Act which has been suc-
cessfully impugned and the other Acts
which may similarly be assailed could
be validated is by Parliament itseif
undertaking straightway legislation on
that subject.

Shri Naushir Bharucha: That is the
only way.

Shri Hajarnavis: But we examined
that possibility, and we thought that
it could be done by the way in which
we have framed an ordinance which
this Bill seeks to replace.

Shri Nauzhir Bharucha: He 1s riding
for a fali '"i1at way.

Shri Hajarmavis: And we thought
that this was the better method.

The question is whether that could
be done. The first point that wus
raised was whether Parliament weuld
have power to enact such a law, and
if so, where the Constitution gives
that power to Parliament.

The first article, of course, would be
article 245 (1) which says:

“Subject to the provisions of this
Constitution, Parliament may
make laws for the whole or any
part of the territory of India,
and the Legislature of a State may
make laws for the whole or any
part of the State.”.

Then, we go to article 246 (8) which
says that certain territories are con-
stituted into States and certain sub-
jects are confined to tne State legis-
latures, subject to that, the power of
Parliament remains. Therefore, if we
look to the interpretation of articles
245 and articles 248 (1), 246 (2) and
246 (3) alone, there would be no
doubt that those territories of India
which are npt included in any perti-
cular Sfate would be ynder Parlie-
ment,, and P_ar,liamgnt’s power would
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be unlimited, that is to say, it will
have plenary powers. But if there is
any scope for argument, that is com-
pletely eliminated by the express
words of article 246 (4) which says:

“Parliament has power to make
laws with respect to any matter
for any part of the territory of
India not included in a State not-
withstanding that such matter is
a matter enumerated in the State
List.”.

Further on, under article 248 (1):

“Parliament has exclusive power
{0 make any law with respect o
any matter not enumerated in the
Concurrent List or State List.”,

So, I believe there could be no
scope for any doubt to be entertained
in any quarter whatsoever that so far
as the Himachal Pradesh territory is
concerned, this Parliament has the
power to pass any law on any subject.
As the House is aware, and as the
hon. Member who spoke before me
has*mentioned, power to legislate in-
cludes power to  legislate retros-
pectively. It has been so held in
several of the Privy Council cascs.

Shri Naushir Bharucha: That 1s not
disputed. What is disputed is this. In
enacting this, you are overnding the
provisions of the articles of the Con-
stitution.

Shri Hajarnavis: I shall come to
that point presently. So, the first
abjection is out of the way. I am
painting this out because it has been
mentioned by Shri Manabendra Shah
that retrospective legislaticn cannot
be undertaken. I da mot think any
Iawyer or anyone wiss i acquanted
with law will seriously enterta.n any
doubt on this point The matter has
bean decided by the FPeliwy Council as
alse by the Federal Court in Atiqua
Begum's case, 1 think

' Coming to the objection whether we
are s Inch reviwingea legisiature
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which no longer exists, I would sub-
mit that if you would read the ordi-
nance and the Bill, you will ind that
what is sought to be done is to give
validity or life retrospectively to the:
legislature itself.

In doing this, we create two fictions.
Fristly, we enact the law. But we
enact a legal fiction saying that the-
legislature itself was validly consti-
tuted. Now it is a point of law with
which the lawyer-Members of this
House must be familiar that where a
legal fiction is sought to be created, it
is no argument against that fiction to
say that the fact—which the fiction
seeks 10 cremte—did ot exit.  As
matter of fact, the very reason for
creating the fiction is that the fact
did not exist.

Shri Naushir Bharucha: He cannot
create a legal fiction against the Con-
stitution. That is the point. He can
create any fiction in respect of facts
or laws, but not against specific pro-
visions of the Constitution.

Shri Hajarmavis: I will come to
that. 1 should be allowed to proceed
step by step.

Therefore, it is conceded that legal
fiction can be created. It is no argu-
ment then to say that the legal fiction
did not exist. Shri Naushir Bharucha
argued with considerable  vehe-
mence that the legislature was
not validiy constituted. Of course,
it was not validly constituted; in point
of law, there was no legislature. The
Supreme Court has said that there
was no legislature. But we are creat-
g a legal fiction retrospectively that
there wa. a legislature. It.is no use
Shri Bharucha arguing that in fact
there is no legislature. So far as the
prosent law stands, it is conceded that
there is no validly constituted legisla-
ture. But we are trying to create
the legislature retrospectively. Can
we ar can we not do it?

If Parliament has plenary powers,
is iy suggested that Parliamemt, which
has walimited pewer; canted sveale &
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legislature? Take the British Parlia-
ment. Are the powers of this Parlia-
ment any the less than those of the
British Parliament?

Shri Naushir Bharucha: Very much
less.

Shri Hajarnavis: Then such a limi-
tation has not been brought to the
notice of the House.

Shri Naushir Bharucha: He cannot
ignore the Constitution. (Interrup-
tions). As a Law Minister, he ougnt
to know.

Mr. Chairman: This sort of running
commentiaries may de avoided.

Shri Hajarnavis: I can deal with
any point that 1s raised.

I suggest there 18 no limitation 1n
the Constitution by which a legisla-
ture with a hmited power cannot be
constituted Then if it can be consti-
tuted today, it can be constiuted re-
trospectively But assume that there
was any room for argument on that
point, what 1s the operative part of
the Ordinance and the Bill” It says
that the laws that were made shall
be valid as if Parliament had made
them Forget the preamble- forget
the first part. Take into account the
operative part of 1t. It is robody’s
case that we are trying to create the
Assembly and that it will enact the
laws. What 1s sought to be done is
to give validity, to give life to those
Acts which today are in danger of
being struck down. That is the only
thing that is being done.

Shri Naushir Bharucha: They can
validate Acts which are in existence
though suffering from curable irregu-
larities; not Acts and Bills not in
existence at all.

Shri Hajarnavis: That is why we are
trying to validate. If there was the
lagislature in existence, there would
have been no need for this legisla-
tion,

Shri Nawshir Bharseha: How can
Hag, velidate an Ach whikh js wrong-
Iy emmated?
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8Shri Hajarnavis: I will answer my
learned friend by saying this. Sup-
pose the Act is ‘A’. Parliament can
either enact ‘A’ or say that the law
it declares as valid is the Act ‘A’
which was enacted by the Himachal
Pradesh Assembly. The result is the
salne.

8o far as we are concerned, we did
not reach this conclusion without
giving deep thought to it. Then we
came to the conclusion that so far as
the people of Himachal Pradesh were
concerned—they are the only persons
who are connected with it—it would
be more convenient for them if the
acts as they had always understood
them remained as they were, rather
than put them in the form that these
Acts are being imposed upon them
later by this Parliament.

After all, what 1s the objection to
the Bill” A t{echmical objection. It
was a regular legislative activity of a
legislative body. Of cource, certain
thmgs which were required to be done
in terms of the Constitution—I should
nave said 9n terms of the law'—were
not donc We are validating laws
which th¢ body purported to pass but
were invalid because certain acts
which the Aet prescribed to be done
were not done.

Shri Naushir Bharucha: ‘Constitution’
ts the correct word.

Shri Hajarnavis: Therefore, what
we are trving to do ir this  Our law
says that instead of saying that these
are the laws which we made, we say
all the laws which the Himachal Pra-
desh Assembly or that body which is
called itself the Himachal Pradesh
Legislative Assembly madc arc  the
1aws made by Parliament. ar.d we give
it a legislative foundat.on. What is
wrong with 1t? That is the Ordinance.
That is the Bill

Shri Naushir Bharucha: Some village
or gram panchayats may pass an Act
and will you validate it here!

My, Chatrman: Order, order. The
hon, Member had had his say. Now it*
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[Mr. Chairman]
is not fair on his part to go on inter-
rupting the hon. Minister in this
manner. If he is interrupted at every
stage, he will not be able to finish his
arguments. Let him finish what he
has to say.

Shri Hajarnavis: Whatever points
are raised, I am here to answer.

Another point raised was that there
was in existence the Himachal Pra-
desh Legislative body at that time
and it was not possible for this Parlia-
ment to make the law. It can be
answered in two ways. Firstly, when
the Government of Part C States Act
was enacted, it was clearly stated
under section 21(2) that nothing in
sub-section (1) shall derogate from
the power conferred on Parliament by
the Constitution to make laws with
respect to any matters in Part C
States. Therefore, Parliament did
retain that power or did bring to the
notice of all those who administered
the Act that Parliament did retain
that, power, and if it was necessary to
do so, it had power of legislatien.
Unless it be that Parliament had
abdicated its power completely of
legislation with respect to ‘C’ class
States, Parliament would still retain
the over-riding power. If there was
any ambiguity about it, it was com-
pletely removed by section 21(2).

Then again, Parliament is not legis-
lating in 1954; it is legislating in
1958, that is to say. when it has the
power.

Then an argument was raised that
the power now given to the President
is only in respect of making regula-
tions. I say that article 240 of the
Constitution is no limitation on the
power of Parlisment at all under
Articles 245, 248(4). It is an additional
power. The powers of Parliament are
to be read in articles 245, 246(4) and
"248.

These are plenary powers. No
one can suggest that the powers—
‘plenary powers—whith have been
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conferred on Parliament in  those
articles have in any way been curtail-
ed by the powers given under article
240. Previously whereas under the
Constitution, provision was made for
a certain type of legislature, today,
according to our reading of the Con-
stitution, the powers of Parliamens
now are absolutely unlimited. That
being so, I submit the point of order
should be overruled.

Mr. Chairman: The House is already
aware that whenever a question of
constitutional competence so far as
this House is concerned arises, the
practice is that the Chair does not
take upon itself the responsibility to
decide whether the Housc is consti-
tutionally competent or not. So ulti-
mately if the House feels that it has
got no constitutional competence, it
can reject the Bill. Therefore, as a
matter of fact, it 1s unnecessary for
the Chair to give any opinion on the
point of order raised by Shri Sadhan
Gupta.

All the same, I would state my
personal opinion on this pomnt. In
my humble opinion, today in 1968
we are legislating and we must see
whether article 245 of the Consutu-
tion covers this point or not. To my
mind, there is no question of article
248(1) coming in. At present, Hima-
chal Pradesh is one of the Union
Territories. Therefore, article 248
comes in only when the question of
residuary powers comes. Here there
is no question of residuary power at
all. I should say that articles 245
and 246(4) apply. And, so far as
they are concerned, this House has got
sovereign powers. It has been suid
about the House of Commons that it
can pass a law whereby it can order
all blue-eyed men in the country to be
killed. I do not know whether this
is a limitation on the power of Parlia-
ment or not if it can turn a woman
into a man. But, so far as the
sovereign powers of Parliament are
concerned, it is absolute. This Parlis-
ment is capable of passing any law
Iit pleases,
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And, 80 far as constitutional pro-
priety is concemed, it is a different
aatter.

Hon. Members have raised the pnint
that they are not conversant with the
provisions of the 16 or 20 Acts which
have been passed during these two
years by that Legislature which have
been regarded as unconstitutional
‘Whether all these Acts should be vali-
dated or not is a question of nro-
priety. So far as the questicn of con-
stitutional competency is corncerned, I
believe, it is idle to raise a question
in this House that this Parliament is
not competent. What other body is
competent to enact a law of ‘his
nature? Anything which can be re-
gulated by law can be ultimately re-
gulated by this Parliament alone.

It it is a question of clash between
the State Assemblies and Parliament,
the question may arise whether it
comes in this list or that list and that
would be settled by article 248(1) be-
cause residuary powers are with this
Parliament. The burden is upon these
hon. Members who say 1ihat this
Parliament is not competent to point
1o any provisions in the Constitution
that competency is not there. But,
nobody has pointed that out. The
point that we were not comnetent to
enact these laws in 1954, 1956 does
not arise at all. We are enacting In
the year 1958 and we have got all
these powers.

As wasg pointed out by the hon. Law
Minister, even then there was provi-
sion in section 21(1) of Par: C States
Act. That is beside the question. We
are enacting today and we arc validat-
ing these Acts. The hon. Members
may be well advised not to support
the measure by their votes if they
think that the Bills that were enacted
and are being validated were not
proper. 1 can understand that. But,
at the same time, to say that this
Parliament has got no power to pass
the measure is not right. In my
humble opinion, this Parliament has
got full powers to enact a Bill like
this,
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As pointed out by another hon.
Member the House fully knows that
there was an appeal pending in the
Supreme Court so far as the zamun-
daries were concerned, in Patna. The
High Court had given their verdict in
regard to those matters. At that time,
a Bill was pending before this House
and a similar objection was raised
and the House decided that the House
was competent.

As a matter of fact, it is quite true
that whenever a High Court or the
Supreme Court gives a judgment
which says that a certain Act was
unconstitutional, then, we really res-
pect the view of the judiciary when
we enact a law contrary to their
decision. They have got the power
to say by their verdict that such
and such a law is unconstitutional.
This House has got the responsibility
to see that whatever they point out
in their judgment as objectionable is
removed, as this House has got the
over-riding power and responsibility
to do what it thinks proper in the
interests of the entire country. *

Laws are there for the purpose of
giving convenience to the prople and
for determining their rights. And,
this House is the final authority for
that. It is not for the High Court
or the Supreme Court to decide what
is proper so far as legislation is con-
cerned. It is the right of this House
alone to enact legislation; and, if in
the wisdom of this House all these
laws should be validated, I do not
find any constitutional incompetency
in validating these laws. Therefore,
1 am of the opinion that the objection
contained in the point of order can-
not be accepted.

So far as the other guestion is con-
cerned, I would rather like the bon.
Law Minister just gives a list of those
laws which have been enacted by
that Legislature during those two
years so that hon. Members may be
able to see, when they are validating
those laws, what the provisions of
those laws are which will be validat-
ed by this House.
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An Hon, Member: They are not
available in the Library.

Shrl V. P. Nayar: The hon. Minister
may give us the names of these enact-
ments; but he must give us the copies
of the enactments also because most of
them are pot in the Library.

Mr. Chairman: Perhaps, in the
Library all these laws may be avail-
able because every enactment passed
by State Legislatures is available in
the Library. There is no reason why
they should not be found in the
Library unless any hon. Member
comes and says he searched in the
Library and could not find it. That
is a different matter. The names may
be supplied so that the House may
know what laws will be validated.

So far as the particular law is con-
cerned, I am rather mindful that. as
a matter of fact, when we are validat-
ing this law, we are not taking away
the right of those landowncrs who
havesappealed to the Supreme Court.
Only one point has been decided and
the other remains to be decided
whether this legislation is contrary to
articles 14, 19 and 31 of the Constitu-
tion. That point has to be decided by
the Supreme Court. It is unfortu-
nate that a mistake as pomnted out by
the Supreme Court was made on the
part of those concerned. But, what-
ever that may be, we are not concern-
ed with that aspect. At the same time
the house must be anxious to preserve
the rights of those landlords who
prought their appeals before the
Supreme Court. It has becn held that
the Legislature was invahd. The
other question has not been gonc into
in this Bill. The other aspect will,
perhaps, be gone into by the Supreme
Court when they take up that part of
the argument. It may be that they
may have to file a fresh appeal or this
appeal may be revived. I do not
know what exactly will happen. But
wemnotuklngnwtytherixhtsot
those landlords and deciding that the
Abolition Act is in consonance with
the provisions of the Constitution. It is
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a matter of opinion whether the aboli-
tion of the zamindam or the restric-
tion of the rights of landlords is good
and valid or not. That will be decided
by the Supreme Court—whether this
legislation is in accordance with the
provisions of the constitution.

We are only concerned with the
competency of this Parliament; and,
for that, I am clear in my mind that
this Parliament has got ample powers
and it is constitutionally competent to
enact this legislation.

Shri Naushir Bharucha: On a point
of clarification, Sir. Which of the
two rulings that you gave should
prevail; that the Chair does not de-
cide or, in your opinion, the Parlia-
ment has the power? Which of the
two is taken as the official ruling?

Mr. Chairman: In so far as the
ruling 1s concerned, it is quite clear.
But the hon. Member himself knows
that in regard to many other Bills the
Chair has always taken up the posi-
tion that whatever be its decision,
the House has to decide on the gues-
tion of propriety or competency. It is
left to the House if a particular Bill
is to be voted or not. But so far as
the Chair is concerned, 1t does not
take the responsibility becausc after
all it 15 much better for the House
to decide the question rather than
the Chair.

Shri Sadhan Gupta: On a point of
clarification, Sir.

Mr, Chairman: What is the clarifica-
tion? I have given my ruling. There
is no question of clarification.

Shri Sadhan Gupta: You have given
your ruling, Sir. ...

Mr. Chairman: I am not to be cross-
examined here. There can be no
question of a clarification of & riling
in the House,

Shri Sadban Gupta: Is it still open
to us to decide whether we ars com~
petent, after your ruling?
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My, Obairman: Every person has to
lecide for himself what he thinks
woper because the Chair does not
nule in such a way that it takes away
he right of the House in the matter.
30 far as the Chair is concerned, it
s given its ruling and there can be
30 discussion of the ruling of the
Shair.

Now, this motion is open for dis-
:ussion.
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“In our opinion the so-called
Legisiative Assembly which was
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convened and which purported to
pass the Abolition Act was not the
Legislative Assembly of the new
Himachal Pradesh created by the
new State Act and therefore, the
impunged Act cannot be regarded as
a piece of validly enacted legisla-

Shri Jadbav (Malegaon): Sir, there
is no quorum.

Mr. Deputy-Speaker: The Bell is
being rung.

Dr. Krishnsswami: There is seldom
quorum,

Mr. Deputy-Speaker: Now, there is
quorum.

Shri Padam Dev: .......... “That
being the position the interference
with the rights of the petitioners 1n
and to their respective properties can-
not for a moment be justified or per-
mitted and the first question raised on
behalf of the petitioners must be
answered in their favour.”
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Mr. Deputy-Speaker: Shri Jogendra
Sen.

Shri Jadhav: Sir, before the hon.
Member begins to speak, let us be
fortunate enough to know how many
Acts are there and what are their
names.

Mr. Deputy-Speaker: That point was
already disposed of, 1 am told, by the
Chairman.

Shri Jadhav: What difficulty 1s there
in stating the names?

Mr. Deputy-Speaker: The Chairman
has given directions that the list be
given

Shri Jadhav: After this Bill 1s pass-
ed?

Mr. Depuly-Speaker: Before it is
passed

Shri Jogendra Sen (Mandi): Mr.
Deputy-Speaker, Sir. At the very start
T should Iike to thank you for having
given me this opportunity to speak on
a very mmportant piece of legisiation.
The Bill which is before us does not
even mention any of the Acts which it
seeks to validate It does not also
mention the resolutions and other
things which the defunct Assembly
passed from Ist July, 1954 to 3lst
October, 1956. I will not, therefore,
<ay anything at this stage on the merits
of the legislations of which even a list
has not been supplied to us. But the
Chair has very kindly said that a list
will be supplied by the Government.
1t and when that list is supplied to
us and, as my hon. friend on the
opposite benches just said—when
these Acts also are supplied to us, or

261 L.8.D.-T.

3 DECEMBER 1058  Present Trends is the 32982
Eaport

Trade

at least made available to us somse-
how—I1 mean those 30 called Acts
which are said to have been already
passed—the defunct Assembly of
Himachal Pradesh.

Mr. Deputy-Speaker: Then he might
spesk after the list is supplied. We
shall now proceed to the next item-—
Present Trends in the Export Trade.
Shr: Lal Bahadur Shastri.

15 hrs.

PRESENT TRENDS IN THE EXPORT
TRADE

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastrl):
Sir, I beg to move:

“That the present trends in the
export trade of India, and the state
of the textile industry which con-
tnbutes materially to that trade,
be taken into consideration.”

1 am thank{ul to you that an oppor-
tunity has been given to us to have &
full discussion on the problems of the
textile industry as also on general ex-
ports. It 1s well known that the pro-
gress of rapid industrialisation in the
country is largely tied up with our
capacity to pay for the import of
machinery, industrial equipment and
;ndustrial raw materials. We have
used up a greater part of our foreign
exchange reserves in building up the
country's industrial potential. Our
import requirements to maintain a
steady rise in industrial and agricul-
tural production continue to be heavy.
We can pay for these requirements
only if we succeed in augmenting our
export earnings. The setback which
our efforts in this direction have
recently received is, therefore, a

matter of great concern to us all.

With your permission, Sir, I will try
to place the present position in its
proper perspective. It was in the
year 1934 that the Commerce and
Industry Ministry initlated special
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steps to build up the country’s export
potential. One of the first such steps
was the formation of Export Promo-
tion Councils for specific commodities
with considerable export potential.
The Cotton Textile Export Promotion
Council came into being in October,
19054, and ten other Councils each
dealing with the specific commodity
were set up in the following years.
The Commodity Boards for Coffee,
Tea, Coir, Handicrafts and Handlooms
were asked to pay special attention
{0 export markets and the State Trad-
ing Corporation and the Export Risk
Insurance Corporation were organised
in 1856 and 1957 respectively in an
effort o build up our export trade.

Steps were also simultaneously
taken to strengthen a Directorate of
Exhibition and Commercial Publicity
to re-vitalize the Director-General of
Commercial Intellig :nce and Statistics
and to strengthen our trade repre-
sentations abroad In July, 1957, the
Foreign Trade Board was set up to
co-ordinate and guide the country’s
commercial effort and the Directorate
of Xxport Promotion was organised to
implement the Board's decisions and
to provide prompt and effective ser-
vice to the exporter.

These organisational efforts, to-
gether with the number of other mea-
suyres which were taken over the last
twe to three years and to which I
propose to refer a little later, made
it possible for the country to claim
for itself a share of the improvement
in international trade.

It will be recalled that in 1854 our
export earnings stood at Rs. 558
crores. In 1956 our exports reached
the figure of Rs. 602 crores. A further
improvement was recorded in 1956,
hringing up the total for that year to
Rs. 613 crores. This improvement was
maintained for the first nine months
of 1957. But the effects of recession
in economic activity in gome of the

industrialised countries of the
world began to be felt in the last
quarter of ﬂ!‘at year.
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In October, 1957, expoxis sheank by
Rs. 8 crores and although there was
some improvement in November, the
downward trepd was gresumed in
December, 1957. Export earnings con-
tinued to decline over the first five
months of the current year until the
lowest point was reached in June,
when partly because of the strike in
our ports, we earned only Rs. 28
crores.

I am, however, somewhat relieved
to report that from July, 1958, the
trend can be described to have taken
a hopeful turn. In July, the earnings
mounted up once agamm to the more
satisfying figure of Rs. 54 crores and
in September, 1858, the performance
was on par at over Rs. 58 crores with
the figure for the corresponding month
in the last year.

There 18 reason to believe that the
hopeful trend 1in our export trade
which has been noticed in the third
quarter of the current year will en-
dure. True we cannot afford to be
complacent but I would also like to
suggest that we need not, at the same
time, feel unduly depressed by the
disheartening experience of the nine
months ending June, 1858. This dec-
line, as I have said before, had in fact
resulted largely from the decline in
commodity prices, and from the set-
back in economic activity in some of
the highly industrialised countries of
the world, more particularly in the
United States and later in Western
Europe.

The House will be interested to
know that imports into industrially
advanced countries suffered a signi-
ficant decline during this period, and
consequently most of the undeveloped
countries dependent on the export of
primary products were unable to
maintain a high level of imports.
The export earnings of some of the
South American countries declined
by nearly 25 per cent and of sopye of
our neighbours shrunk by as much as
20 per cent. My colleagye had
slon fo tell the House fthis Wm



that on an average the unit value of
the sxport of sgme of our primary
genducts slumped during this period
uch as 18 to 20 per cent.

bas been a widespread re-
in interngtionsl trade and we
dave alse heen effected by it

I would also crave your indulgence
to call attention to some bright spots
in this otherwise depressing picture.
It is important for the House to know
what we have been able to achieve
during the last nine months. Partly
as & result of the fall in prices of
imported industrial raw materials and
partly in consequence of the tight im-
port policy we have been following, it
has been possible, even during this
period of nine months, to narrow down
the gap between our exports and
imports. For instance, during the
months January to September, 1957,
the adverse balance of trade had ag-
gregated to Rs. 2656°8 crores. During
the same period this year, the gap
between total imports and exports
had come down to Rs. 157°5 crores
only. Indeed, the trade figures for
the month of September 1958, which
are the latest available, show that
during this month, we were fortupa-
tely able to realise a small surplus
It is also somewhat encouragnig to
note that in the face of falling de-
mand., it was possible for us to secure
quantitative increases in the export of
tea, cashewnuts, tobacco and linseed
oil. We also succeeded at the same
time in improving significantly our
cash earnings from the export of some
of our manufactures, notably sewing
machines, fire extinguishers, some
smal]l machinery items, leather manu-
facturers, woollen piecegoods and arti-
ficial ailk fabrics. It is true that
manufactured items still constitute
only a small fraction of our foreign
trade. But the success of our con-
cenirated effarts we have been able to
achieve in this limited field, coupled
with quantifative increases in some
traditional items, serve to reinforce
confidence in the resilience of our
economy.

\ ¢legs, for many years to
come, we have to continue to depend
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for our export earnings mainly on our
staple items of export. It is for this
resson that the fall in export eam-
ings from cotton textiles, manganese
ore, gunnies, castor oil, hides and
skins, raw cotton and raw wool, has
caused us special concern. 1 propose
to deal at some length with the pro-
blemsg of the textile industry. In ex-
porting textiles we really face an
uphill task. -

Exports for the January to Septem-
ber, 1968 both mill made and hand-
loom. were about 467 million yards.
On thig basis, our annual exports for
the current year would be of the
order of 625 million yards. Judging
from the 1857 figures, which stood
at 878 million yards, the drop has been
considerable. I would, however, say
that such drops have occurred in the
past. In 1950, for example, we ex-
ported over 1,100 million yards, but
in 1951, they dropped to 778 million
yards and further dropped to 602
million yards in 1852. That, of
course, gives us no satisfaction and we
have to go carefully into the causes
of the current decline.

Apart from the general recession in
the western countries in the latter
half of 1957, there has been a shrink-
age in the international trade in cotton
textiles. Many countries are setting
up their own textile mills. We have
also had to face more serious com-
petition in this shrinking field; and
some couniries have had, because of
their own foreign exchange dificul-
ties, to restrict imports.

When the first signs of this decline
were noticed earlier in the yeur, 1
had set up a high power committee
on which all interests were repre-
sented, to go into the several pro-
blems of textiles. This commitiee, as
you are aware, has examined all these
aspects. Certain specific suggestions
were made by the committee to im-
prove our exporis and Government
have, after careful consideration, im-
plamented several messureg in pursu-
snoe of those suggestions.



2989 Present Trends

[Shri Lal Bahadur Shastri]

In the import policy programme for
the current half year, facilities have
been provided to exporting mills to
obtain their requirements of textile
chemicals and dyes; m the case of
co-operatives, they have been enabl-
ed to import finer counts of yarn in
addition to dyes. We have also per-
mitted mills to obtain their require-
ments of special machinery. Facili-
ties for importing foreign cotton have
also been provided subsequently on
the recommendations of the Cotton
Textile Mills Federation.

Hon. Members would be naturally
much concerned with the state of our
fextile machinery. Our this morning
questions were asked about the clo-
sure of mills. The textile enqury
committee noticed that a large majo-
rity of the machines in existence to-
day were installed more than 40 years
back and had outlived their useful-
ness. In fact, it would perhaps be
almost impossible to revive some of
the closed mills. Their machines are
so old and outmoded that these mills
may have to be wound up ahd it wall
be almost impossible to revive them.
Against this background the Com-
mittee also referred to the definite
preference in the markets abroad for
flawless cloth produced only on auto-
matic looms and indicated that our
mills in due course should equip
themselves with a large number of
such looms I hope the mdustry, in
co-operation with labour, would take
note of these observations and avail
more liberally of the facilities avail-
able to them., In regard to additional
automatic looms for export promo-
tion, the stringent conditions for in-
stallation have been sufficiently relax-
ed and I hope the industry will fully
avail of these facilities and instal
3,000 automatic looms under this
scheme at an early date. I also hope
the industry will make better use of
the facil'ties available with the
National Industrial Development Cor-
poration and devote greater attention
to the re-equipment of the industry at
an early date.
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I do not now propose to deal at
length with other commodities. But
I would only like to say that with
some difficulty, we have been able to
maintain the exports of iron ore and
other minerals at a reasonably high
level. But the difficulties of the
steel industry in the United States
and in Europe have caused a
sharp fall in the international
demand for manganese ore, the im-
pact of which has been more keenly
felt in producing areasg such az India,
which are situated at considerable
distances from consuming mills.

As regards agricultural products,
however, the position is somewhat
different; our agricultural products,
notably cottgn, oil seeds, oils, oil

cakes, spices, tobacco, fruits and vege-
tables are well-known throughout the
world. But because of the rising level
of demand at home, we have been
unable to release sufficient surpluses
for sale in overseas markets. Recently
in spite of the fear that the prices of
vegetable o1l or groundnut oil will
rise, we have announced quotas for
the export of groundnut oil and other
edible oils and a substantial part of
the quota announced for the ground-
nut oil has been utilised. It is egsen-~
tial that we should concentrate on the
export of edible oils There 1s no
doubt that there i1s a great demand
for our oils in foreign countries. We
have to concentrate on the export of
oils, and 1 have no doubt that in a
few months time it should be possible
for us to release larger quotas for
export. But, side by side, it is essen-
tia] that our production should also
increase, in all kinds of oils whether
it is groundnut oil, mustard or other
oils We have recently discussed that
with the Food and Agriculture Minis-
try and every effort is being made to
increasing our production of oil seeds
etc. If production goes up, it will
not affect internal consumption and
our consumers in the country and it
will also help in the furtherance of
the export of those commodities.

There are many other items which
can reasonably be expected to yield
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incressed export earnings. These are
waol, hides and skins, coal and
The real difficulties in all
tems is not one of salesman-
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it is true it may take
e. But we must pursue that
evertheless, 1 would like to
ouse that we are doing our
this regard and given deter-
ort on the part of those con-
it should not be too difficult
generate significant surplus
to overseas markets.
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So far as Government are con-
cerned, we are constantly engaged in
making it possible for exporters to
improve the competitiveness of Indian
products. Export duties have been
withdrawn from all items, except one
or two. Import duties paid on the
imported content of as many as 80
items of export are now refunded.
Exporters are also able to claim re-
fund of excise duty. Special schemes
for supply of accessories and raw
materials, imported or indigenous are
in operation. Measures for the con-
trol of quality have been introduced.
Railways are offering special conces-
sions to stimulate export traffic.
Ship-owners have also shown some
awareness of the need to provide
better shipping opportunities and to
adjust freight rates in an effort to in-
crease export cargo from India. The
impact of all these efforts in diverse
flelds is bound to be felt on our ex-
port earnings at no distant date. But
the experience of the nine months
during which we suffered a set back
emphasises the fact that we can rea-
sonably expect to improve export
earnings only if international trade
continues to expand. It is for this
reason that the heavy adverse balance
we have for some time been running
up in our trade with some of the
more advanhced countries of the world
have worried us. The problem posed
by these adverse balances has been
recognized in the Conferences which
were recently held at Montreal, New
Delhi and Geneva. It is also to be
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hopeq that the trade agreements which
have recently been negotiated with
some countries will also enlarge ex-
ports and to balance the trade at a
high level.

1 have almost finished. 1 have en-
deavoured to place before the House
all the facts of the situation which
have been undoubtedly a dufficult one.
I referred to certain developments in
the international economic situation.
Still I fully realise that we have to
be alert, and vigilant. Above all, we
have to discover the deficiencies,
wherever they are, and take neces-
sary steps to remedy them. So far as
Government are concerned, we have
during recent months taken a number
of steps with a view to providing
tacilities and opportunities for an ex-
pansion in our exports. I have also
taken several opportunities of having
discussion on this matter with the
representatives of industry and trade
and various chambers of commerce.
I do hope there is greater awareness
now for the need to take bold and
imaginative action for stepping up our
exports. Our policy should be to
produce goods at competitive prices
with due regard to quality and Ythe
taste of consumers. Each industry
has to take definite steps towards that
end. Indeed, this is a continuous pro-
cess in which Government would
always be prepared to participate and
to render every possible assistance.

It will be wrong to take one item
or two or three items and to feel con-
cerned over the decline ot export of
those items. It will also not be tak-
ing a very correct view to take up
one or two countries in the case of
which our exports have declined. It
is necessary that we should take an
overall view. I do not deny that there
has been a decline. But this decline
has been there for some time. It has
not happened all of a sudden. So, X
would appeal to House to take an over-
all and balanced view of the matter.
They should also realise that in this
difficult situation during the last five
or six months we have made a special
effort, concentrated effort, to arrest
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the decline. 1 do not wamt t6 depend
upon the export and imiport figurés of
oné month or two months. If is mot
Quite correct to do so. Correct Agree-
ment will be for the period of at least
six months or one year. So, I do not

gives me some
satisfaction, only to this extent that it
may be passible for us to arrest the
decline. But I will not merely be
sxtisfied by arresting the decline. We
must go further and we should be
able to export much more. In fact
oy idea is that the real problem and
the real solution of the foreign ex-
change difficulty is only by exporting
more. Unless we are able to improve
our exports, we will have to depend
on other couniries for a very very
long time to come. Foreign loans, we
may have to take and utilize But we
should try to be as much self-veliant
as possible 5o, in these circumstan-
ces, I fully realise the importance of
increasing our exports aand our efforts
are in that direction and I am not at
all pessumistic about it. I have full
hope that we should be able to go
ahead with our export targets and
achieve better results.

Mr. Deputy-Speaker: Motion moved

“That the present trends in the
export trade of India, and the
state of the textile industry which
contributes materially to that
trade, be taken into consideration.”

Shrf D. C, Sharma (Gurdaspur®
May Y submit that the statement made
by tbe hon. Minister may be circu-
Iated fo the Members of the House

Mr. Dedirty-Spesker: If the hon
Members so ditire it can be done.

Some Mon. Menifleds: Yés it is very
neécessyry.

Shwi Lol Balpdar Shesiri: Tomor-
row it can be done.
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Mr. Diputy-Shetkir: There ate two
substitute motions. I want to koW
whethier they &re moving them.

Skri Pridih Rushar Chauwdhuvl (Bér-
hampore): I am moving my motioW.

Sikri Braj Baj Siagh: I am also mov-
mg my motien.

My, Deputy-Speaher: Both thé sud-
stitirte motions are also before the
House

Shri Tridib Kumar Chaudharl: I
beg to move:

That for the original motion the
following be substituted, namely:—

“This House, having congidered,
the present trends in the ex-
port trade of India, and the
state of the textile industry
which contributés materially
to that trade, expresses its
deep concern at the steady
fall in our export trade and
the shrinkage of our tradi-
tional export market is tex-
tiles, tea and other goods and
the increasingly adverse bal-
ance of trade which results
therefrom

The House 1s of the opinion that
all steps taken by the Gov-
ernment so far for export pro-
motion and for improving our
trade balances have proved a
complete failure and the House
therefore, urges upon the
Government to appoint a high
powered Committee consisting
of representatives of the Plan-
ning CoOmmission, of the Minis-
tries of Finance and Comméree

tative of both the Houses of
the Parlldment and of the
principal trade budies, as wéll
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our position in the world vx-
port muritet, to incredse the
volume of our export tride
and atisn a  favourable
balante of trade commensurate
with the needs of the present
témpo of India’s econotnic
:welopment and re-construc-
on‘”

Shri Braj Raj Singh: I beg to move.

That for the original motion, the
following be substituted, namely:

“This House, having considered the
present trends in the export
trade of India, and the state of
the textile industry which
contributes materially to that
trade, expresses its very deep
concern at the declining trend
in our export trade and the
shrinkage of our traditional
export market in textiles, tea
and other goods,

“This House 15 of the definite opi-
nion that the Government
have miserably failed to take
adequate steps to maintain the
volume of our export trade
m tact Thie House recom-
mends to the Government that
a Committee of Members of
Parliament belonging to both
Houses of Parliament assisted
by techmcal experts be ap-
pointed 1mmediately to go
mnto the matter thoroughly
and suggest ways and means
by which the situation could
be set right”

Shri Tridid Kumar Chaudhuri:
Mr. Deputy-Speaker, Sir, I hardly
need read out the motion, but I want
to mention one or two facts that are
here in it.

My. Deputy-Speaker: Just a minute
May [ have an idea as to how many
hén. Members want to participate in
thizs debate?

Several hon, Members rose—

S5 C. D, Paidlé (Naini Tal): There
are hibny.
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Mr. Deputy-Speaker: I see about 25
rising in' their seats or even 30.

Shei C. D. Pande: May I suggest
that time may be extended.

Mr. Deputy-Speaker: That is what
I am coming to We shall have to limit
the speeches. There are six hours.
Shall we extend it™still?

Shri C. D. Pande: Let 1t be tomorrow
full day in addition to today. That
means we will have five hours tomor-
row

Mr. Deputy-Speaker: Let the debate
proceed. Then we will see. In the
beginning six hours seem quite a lot.
Now, I suppose 15 minutes would be
enough for each hon. Member.

Shri Rameshwar Tantia (Sikar) rose—~

Mr. Deputy-Speaker: I have seen
particularly the hon Member.

ft o wo wal: (fame):
s AT g AT § g T
g wawr § ewfed for it
¥ toF ww Twweht § Az faaw
TN W AR & I T A
Ty fegur v

Jovenw wgww €T AT
AT AT Y IF |y @ F
avfa® &+ fagr s

Shri Tridib Kumar Chaudhuri: It is
not enough that we should express
concemn at the falling trend of our ex-
port trade which I have sought to do
n my motion. We should also put on
record that attempts so far made by
our Government to boost up our ex-
port trade have proved a failure. The
hon Minister sought to derive some
comfort in the fact that in recent
months' trends there is some slight
indication of an improvement, but it
18 very doubtful whether that improve-
ment will be sustained.

One thing that I want to emphasisg'
is that our Government has not
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sufficiently impelled by a sense of ur-
gency about this matter. I remem-
ber early this year at the time of the
Budget discussion in answer to one of
the questions our new Finance
Minister was asked as to what effect
the recession in the United States was
having on our foreign trade and on
our economy in general and he replied
very boldly that ours is a develop-
mental economy and the U.S. recession
does not affect us. It is some satisfac-
tion that the hon. Minister of Com-
merce and Industry at least does not
take that view and is more realistic in
these matters,

I need not detail, because of short-
age of time, the seriousness of the
situation, but even then if we look at
the Ilong-term trends revealed over
the past one or two years the situation
is really alarming—much more alarm-
ing than the Government is prepared
to admit. Here in my hand is the
Reserve Bank of India Bulletin, Octo~
ber 1958. That is the latest available
namber that I could procure. Here
there is a table on page 1182 giving
us figures of India’s exports of prin-
cipal commodities. I am not taking
one er two commodities but those com-
modities on the export of which the
bluk of our volume of exports rests.

Here, in regard to Food, Drink and
Tobacco, I find that the figure for
January-June 1957 is Rs. 864 crores
In July-December, 1957 the export
was Rs. 105 crores. There is a slight
improvement. Then in January-June
1057 it wag Rs. 94'8 crores, There is
a decline in Tea which is included
in the same jtem. From Rs. 62°0
crores the figure has come down to
Rs. §7°8 crores in January-June 1858.

Similary, with regard to raw mate-
rials we find that from Rs. 88-8 crores
in January-June 1857 it has come down
to Rs. 344 crpres in January-June
1838. I am mistaken it has come down
to Rs. 72'6 crores in January-June
1988. With regard to articles wholly
or mainly manufactured I find the
figure has come down from Rs. 1412
c¢rores in Janusry-June 1987 to Rs.
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1187 crores in January-June 1838. In
jute manufactures, which is our big.
gest dollar earner, there is a decline of
Rs. 10 crores from Rs. 62'2 crores to
Rs. 527 crores. In regard to cotton
manufactures, of course, the position
is well known. Here we find that the
decline is from Rs. 433 crores to
Rs. 31°5 crores. This gives the over-
all picture in a nutshell.

I need not add to the detailed figures
which the hon. Minister has already
given, but even then to illustrate my
point it will be necessary to mention
that in cotton textiles the decline this
year has been Rs. 11'8 crores. The
causes for this are keen competition
from China, Russia, Japan and Hong
Kong in the eastern and western Asian
markets. In Tea export last year i.e.
from 1956 to 1957, the decline was to
the order of Rs. 30 crores. In UK
markets the decline was to the tune
of Rs. 27 crores and this year the
decline is Rs. 99 crores. Here the
main reason is detailed in this Bulletin
as reduced offtake in the United King-
dom. The United Kingdom has reduc-
ed its offtake of tea from India but it
has increased its offtake—I might
mention  incidentially—from  East
Africa, Kenya and Uganda side.

In jute exports the decline last year
was Rs. 8 crores. This year, e, 1n
1957-58 the decline has been Rs. 10
crores. Regarding vegetable oils I
have not been able to get the figures
for 1957-58 but in 1958-57 the decline
was Rs. 11 crores. In raw cotton the
decline was to the tune of Rs. 8 crores,

Now, are we satisfied and are the
Government satisfied that proper steps
are being taken? I am prepared to
believe the hon. Minister when he
says that he is making very sincere
efforts. We know that there are three
export promotion advisory councils.
We also know that there are eleven
export promotion councils and a num-
ber of commodity boards, but if I may
quote the hon, Minister against him-
self, I find that in this address to the
Central Advisory Council for Indus-
tries, he said this year only that he
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was shortly going to convene a big
eanlsrence.

“It is my idea”, he said then,
¢ that shortly the representatives of
each of our important industries
‘should be invited to Delhi for
discussions with the Director-
Qeneral of Foreign Trade and the
Ministry so that we may be able
to better appreciate the difficulty
that has to be resolved and what
further steps oould be taken for
increasing the exports for each
industry.”

1 do not know whether that has been
done.

Shri Lal Bahadur Shastri: It has
been done in the case of many indus-
tries.

Shri Tridib Kuamar Chaudhuri: 1
also find here, there are laid down
certain principles and I will very soon
show how those principles are being
observed in practice. Only a few days
ago, on the 28th of November, there
was a question put by several Members
of this House to which written answer
were given, wherein it was said that
Export Promtion Advisory Committees
in the three major ports were esta-
blished. What was their function? It
was, undertaking a detailed study of
export potentialities of various com-
modities in their respective regions and
to recommend specific steps for ex-
ploiting these potentialities. But, I
find from an answer given earlier
this year that the function of the Ex-
port Promotion Advisory Committees
in these three ports is somewhat diffe-
rent. Their activities have been de-
tailed with regard to all the three
ports. This was also given in gnswer
to a question put in the month of
August in this House. Here I find
that the major recommendations of
these committees concern the difficul-
ties that the exporters experience in
the ports in regard to the export of
their goods. 8o far as export poten-
tislities of particuler commodities, of
particular goods of the different re-
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gion are concerned, they hardly con-
cern themselves with that,

So far as Export Promotion Coun-~
cils are concerned, we are informed.
that there are 11 Export Promotion
Councils. Excepting the Council ap-
painted in regard ta cotton textiles,
I find that the other leading export
goods do not have any Export Pro-
motion Council. I am not against
diversification of exports. But, the Ex-
port Promotion Councils which have
been formed do not concern our most
important export goods industries.

I do not have the time to go into-
the other details. But, I generally
find that even in regard to incentives
promised, the hon, Minister detailed
the various types of incentives that
they had awarded. Here, I may men-
tion one. Some scheme for the grant
of rebate of railway freight has been
announced recently. What are the
goods in respect of export of which
these rebates have been announced?
Motor vehicle batteries, Dry cells and
batteries, Oil pressure lamps, Hurri-
cane lanterns, Steel files, Bicycles,
Textile machinery and parts, Wood
screws, Fruit and vegetable preserves.
Do the Government seriously want us
to belicve that they are really giving
more facilities and more concessions
to our export trade industries?

Lastly,~I must cut short my speech
—1 do not want to go into the de-
tails of my suggestions with regard to
the textile industry. But, I feel that
so far as the textile industry is con-
cerned, we must modernise our in-
dustry. Whether we like it or not, we
have to do it if we have to preserve
our position in the international mar-
ket. The steps taken by the Govern-
ment up till now have not been very
effective in that regard and I want
that all the interests concerned, that
is the employers, industrialists, the
Government and the workers alse
should sit together and find out what
sacrifices they can impose on them-
selves and find out what steps they
need concretely take to step up the
position and to improve the position
of our cotton textile export trade.
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I do not have the time to go into
the position of our principal export
markets. But, I find there is one tel-
ling instance which I cannot resist the
temptation to mention, The hon.
Minister mentioned about vegetable
oils. [ find here in a report about
Indo-Gernmian trade, that, in 1956-57,
so far as vegetable oils are concerned,
we supplied groundnut oil to Germany
to the tune of German Marks 698
million. But, in 1957, it was just
nothing. How can this sort of a thing
happen? How are the possibilities and
potentialities of export trade in the
different markets not properly explor-
ed and definite steps taken to improve
our position ther»” That is why
suggest a Committee. I have sug-
gested a Committee. But, it is not
just an addition of one more Com-
mittee to the spatc of committees that
we already have. I wast some sort
of a committee with executive powers,
which will take decisions and see that
those decisions would be carried
through and will not let those deci-
sions to be smothered under heaps of
files.

‘Mr. Deputy-Speaker: Four hon.
Members have just now written to me
that they will not be in Delhi tomor-
row and therefore I will try to ac-
commodate them first. Shri Morarka.

Shri Morarka: (Jhunjhunu): Mr.
Deputy-Speaker, we are very grateful
to the Minister of Commerce and In-
dustry  for making this statement
which is so assuring and so hopeful. I
say so particularly in the context of
a question which he answered only 2
few days ago. The question was
tabled by the hon. Member from
Dehra Dun, Shri Tyagi and in the
answer it was indicated that our ex-
ports this year might fall by Rs. 100
crores. The hon. Minister has given
many reasons why our export trade is
failing. But, I think, over and above
those, there are three main reasons
why our exports are not picking up
and unless you do something basical-
Iy, our export trade cannot pick up
notwithstanding the various steps the
Government may take and whatever
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official agency the Government may
organise and whatever new depart-
ments the Government may create.

The first thing is, our means of pro-
duction have become outmoded. Take,
for example, the textile industry.

This industry is completely worn out
by the strain of production imposed
on it during the war for increased
production.

Pandit J. P. Jyotishi (Sagar): But
how do these markets come there?

Shri Morarka: If you have some
patience, you will listen.

If we want to export goods to other
countries, we must have the capacity
to compete with all other countries.
If other countries have modern means
of production, labour saving devices,
if they can produce better goods and
cheaper goods, and if we cannot do
that then certainly the importing
countries would go to them; they will
not remain with India.

Whatever export trade we have in
textiles was developed during the war
and a few years after the war, Unfor-
tunately, we could not keep that mar-
ket. The reason was that even at the
time when India could export we
gave more importance, priority, to the
consumption at home. We did not
want our home needs to suffer. We
rather sacrificed the foreign market.
I remember that firm contracts had
been entered into for which letters of
credit had been opened, and suddenly
by one notification the Government
asked all the textile mills to cancel
those orders irrespective of the conse-
quences. True that was the emer-
gency of the home market and the
Government acted in the best interests
of the country, but certainly by that
action we scared the foreign pur-
chasers the result is if they can buy
the goods from any other country
today for the same price for price for
quality for quality they would not
come to us.

My point is that if we want to keep
our export markets, we must allow
not only rationalisation, not only the
rehabilitation of the textile industry,
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but we must take active steps to see
olté production 8 not sy
but il bettér in qslity.
For thét we may have even fo import
raw ootton from other couniries.
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The secorsd reason why I feel our
exports cunnot pick up is the rigidity
of oar cost structure. Whatever the

snd more rigid every day.

You would be surprised to
that this year the Government has
exported sugar to some countries st
a price of Rs. 33 per bag while the
price of sugar to the consumer 1n this
country is about Rs. 107 per bag. Just
congider the difference Our cost of
protuction today per bag of sugar is
much more than Rs 33 Today the
consumer m this country pays not less
than Ks. 107 and even Rs. 110 per bag.
‘The other day the Commerce and In-
dustry Minister, in answer to Shri
Tyagi, said that we cannot compete
with China because China has a con-
trolled economy, that the export price
of that country has no relation to the
cost of production. That 1s true, but in
the case of sugar the same thing
apphes to this country which applies
to the goods exported by China. Even
in the case of cement, the consumer
here has to pay more than what the
foreign importer has to pay. If in other
countries the cost of production of
sugar can be Rs 30 to Rs 33 per bag,
why can it not be less in our country?
These are the basic things which must
be examined. It is no use creating a
Government agency and blaming the
Government. The Government must
tackle this problem basically, must
go into' the root csuse of these things
and must know how the industry can
be made more sficient—whether it is
in the public sector or the private
sector is & small poimt in this context.

The hind rosdon withy I whilt o
point out is that for must of the indas-

3 DECEMBER 1058

in the Bxport Traxe 3062

tries in this country we have a secure
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ket. He always finds a ready-miife
market at home. The price which the
Indian consumer pays is dAlwxys more
than the price that the seRter ¢an got
by exporting the goods. So, he never
feels tife urge oOr the neeem;z of
going in search of markets. 1s
Quite happy, qurte content, and he gets

ful-—in my humble opinion they would
be only temporary. If the Govern-
ment wants to create a real export
potential for this country the Gowv-
ernment must make our industries
efficient, must create certain incentive
for the producers here to sell the
goods in foreign markets. The cost
structure must be made flexible, s0
that the industries can compete with
the countries of the world.

My one criticism against the Gov-
ernment 1s that the Government dpes
not regard, or has not organised, ex-
port promotion on an emergency basis,
on the same basis as it was organised
in England. I remember in 1948
when I went to England, it was facing
almost the same situdtion in foreign
exports which we are facing today.
There, :n the cold inter, Englund was
exporting eoal. The Englishmen
could not purchase any woollen clothes
which were of good quulity in Eng-
land. Everything was going for ex-

tion here. Last year there was a great
cry against exporting groundnut oft bé-
cause it was the poor man’s food, and
soon thereafter a ban was imposed on
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or importance we give to our exports,

I wonder how soon we can solve this
problem.

., Coming to incentives, there have
been many incentives given by the
Government. One incentive which
has worked very well is the incentive
of import quotas. That has been a
very good incentive. It really per-
suades people to export because they
export goods at a loss and that loss
they make up and earn more money
by importing against these quotas.

The Commerce and Industry Minis-
ter this afternoon told us that the ex-
port of artificial silk or such yarn, ete.,
is improving. That is only an artificial
improvement. That improvement is
not real. There is no demand for this
type of goods, and India cannot com-
pete in price. The exporters are in-
curring a loss, but they can afford to
incur a loss because the import quota
they get is much more lucrative.

This, in effect, means a selective de-
valuation of your currency. I must
congratulate the Government on
alfawing selective devaluation of cur-
rency rather than resorting to general
devaluation of currency. Our mport
pattern is so rigid that by devaluing
the currency, you would not be able
to cut down your imports. You have
your commitments for different pro-
jects, for machines, and for various
other things. You have no choice. You
are bound to import them, whatever
the cost may be, and therefore, in-
stead of devaluing the currency in
general and paying a higher price for
the same goods, it is much better to
give such import incentives allowing
people to export even at a loss and
make up that loss by importing other
goods.

In this conpection, I would make
the suggestion that Government should
fix a percentsge of import quota for
the foreign exchange that an exporter
can earn—10, 15 or 20 per cent, what-
ever it may be, ‘but let it be general
Do not tie one commodity with
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another. Whatever one may export,
allow him 10 per cent of foreign ex-
change for import, and let him import
whatever he likes. Even if he were to
make more momney, that profit would
only be temporary, because more im-

the price would adjust itself, and ulti-
mately only those commodities will
come here which are needed.

So, 1 suggest for the serious consi-
deration of Government whether they
could not evolve a method under which
imports may be allowed as a certain
percentage of the export earnings that
a person makes.

16 hrs.

I have one more criticism to make,
and that is that Government appoints
committees and commissions from
time to time, but they do not take
decisions on their reports quickly
Now, Government has appointed a
committee, and that committee sub-
mitted its report quite some time back.
The subject is quite urgent and emer-
gent, and yet Government take their
usual time in taking a decision on
those recommendations. I am refer-
ring to two committees. The first is
the Export Promotion Committee
which was appointed in early 1957,
which submitted its report some time
in August, 1957, and the other is the
Textile Enquiry Committee which
submitted its report also quite some
time back, but decision was taken
on it only recently, some time in the
middle of November.

If our export needs are so great—
and 1 have no doubt that they
are great—and the situation is a0
emergent, I think Government wmust
wake up to the needs of the day and
they must set up a special machinery
now to re-examine these recommenda-
tions and accept them or reject them.
They can take whatever decision they
like, surely, but they should not keep
things in suspense. The trade today
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Shri Lal Bahadur Shastyl: May I
inform the hon. Member that so far
ag the Report of the Textile Enquiry
Commitee is concerned, it was consi-
dered fairly quickly, and the resolu-
tion of Government was announced
swithin about three months’ time?

Shri Morarka: 1 am sorry my con-
ception of quickness differs from that
of the hon. Minister. According to the
hon. Minister, certainly it was pretty
quickly done, but I made the same
criticism even in one of the consulta-
tive committee meetings, and even
thereafter it took quite some time
betore the decision came. However,
that is a small point. I would only
suggest to Government to consider it,
and if they find it possible, Govern-
ment may accept 1t

I am sorry I have {o oppose the
amendment to the motion standing in
the name of Shri Tridib Kumar
Chaudhuri Among other things, the
amendment of the hon. Member says:

*

. the House 1s of the opinion
that all steps taken by the Gov-
ernment so far for export pro-
motion and for improving our
trade balances have proved a
complete failure.”

i for no other reasons, only on this
one ground, I should like to oppose it.
It 1s a very sweeping statement to
make that all steps taken by Govern-
ment have proved a complete failure
1 think but for the steps taken by
(iovernment, the position today would
have been much worse. Whatever
ymprovements we see, such as the
arrest in the falling of our exports of
textiles, and the improvement in the
exports of manganese and iron ore,
etc, are all meinly due to the incen-
tives provided by Government. So,
to say that Government policy has
proved a complete failure is too
sweeping a remark,

1 am grateful to you for having given
me this chance.
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Shri 8. M, Banerjee (Kanpur): 1
have carefully listened to the state-
ment of Shri Lal Bahadur Shastri. I
do not want to discuss all the points,
but I shall confine myself to the Report
of the Textile Enquiry Committee, and
especially, to the chapter on exports.
When we read the report, what do we
And? We find that the only way to
accelerate our exports is the immediate
jntroduction of automatic looms. As
explained to this House by the hon.
Minister, there is a recession in the
capitalist world, he has not used the
words ‘capitalist world’, but the words
‘international world’.

Previously, whenever this question
was raised, and any question was asked
whether this recession had any effect
on our economy, we were told in this
House unhesitatingly that ours was a
developing economy, and, therefore, it
had no effect. But now we have come
to the conclusion that this recession
in the capitalist world has had am
adverse effect on our country's
economy.

1 should lLike to read a few hlnes
froma the Textile Enquiry Committee’s
report. At page 25, we find: ®

“Jt has been suggested to us
with great force that exports can-
not be maintained even at their
present level and will continue te
fall steeply unless we export cloth
produced on automatic looms. The
reason stated is that the prefer-
ence in the markets abroad is
definitely for flaw-less ¢loth which
can be produced only on automatic
looms and other countries includ-
ing Japan and China have equip-
ped themselves extemsively with
automatic looms.”

I would like to draw the attention
of the hon. Minister to one other thing.
He has also said here in this House
that in 1950, our export figure was 1,100
million yards of cloth. Was it pro-
duced on automatic looms? I fail te
understand the reason. Was our cloth,
which was exported to the tune of
1,100 million yards in 1950 to foreign
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countries full of flaw, and
countries accept it at that ﬂme ukxng
into gecount pur dependence on them?
‘Was that cloth Il of flaws? Our
export figure in 1950 was the highest
according to the information given by
the hon. Minister. I do not know what
happened in 1948 or 1949, but the 1950
figure is available, and that is the
highest, and that indicates clearly that
our cloth was of good quality.

When we discuss about the intro-
duction of automatic looms, I realise
that India has to keep pace with the
world markets. India has to keep pace
with the expansion and modernisation
of the textile wmdustry as such with
the world. But are we 1n & position
to do s0? Why is there opposition
from the Ilabourers? The Textile
Enquiry Committee has also stated
that the labourers should be taken into
confidence in implementing this
scheme. But they have also stated
that there had been indirect introduc-
tion of rationalisation in various
textile mills. As you know, at the
time of the Fifteenth Labour Confer-
enke, certain agreements were reached
between the employers, Government,
and the employees’ representatives
regarding the introduction of rationali-
sation; and those conditions are very
well koown to this House and to the
hon. Minister. But without respecting
those decisions, those ‘agreements and
those conditions, there had been
indirect rationalisation in most of the
mills. That has been clearly admitted
by the Textile Enquiry Committee in
their report, and that has been re-
produced also in their report. I would
read out that particular portion. At
the bottom of page 25, they say:

“We have noticed, however, that
as in other forms of rationalisa-
tion of the industry including
modernisation, labour have been
progressively respopsive and we
have no dombt that in the Seld of
intpaduction of autommtic looms
alsg, they would respond wall”
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1 do not know when the labaumwess pnd
the workers responded well to this
indirect rationglisation. 1 come from
Kanpyr, and I know there was an
85-day old strike in Kanpur against
the introduction of power looms. Ulti-
mately a Committee was appointed
called the Bindubhasini Committee. It
submitted its report. It gave certain
suggestions. That particular report
has not yet been accepted. So the
suggestion that the workers accepted
introduction of rationalisation, even
through backdobr, is not correct.

Then I am surprised to see that this
particular Committee did not meet the
many labour organisations in the
country. It met only those who were
in favour of introduction of automatic
looms.

In the concluding remarks of the
Committee, they say:

“Our country is well set on
planned, progressive ‘economic
development. The demand for
cloth, must, therefore, inevitably
grow. In this total demand, the
textile industry is assured of a
steady and major share The indus-
try 18 also the best organised
among various sectors producing
cotton textiles”™

Yet my hon. friend, Shr1 Morarka, says
that the entire industry i1s worn out!
The Committee says that we have a
bright future, But the bright future
18 that today 34.000 workers are on
the street and about 34 miils are closed
and some more are partially closed—
I do not remember the exact number
stated by Shri Manubhai Shah.

So I say that the workers' organisa-
tions should be consulted. I feel that
there 1s internal market also. But
what did we do to modernise these
mills? Why did some mills produce
only coarse and medium cloth? They
were also interested in producing that
particular cloth because there was
redyction after reduction in excise
duty. When the market was full
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when there was stock, they said: ‘We
want a further decrease in the excise
ﬁil'fy.’ Certain impossible conditions
were placed on the Government by
saying ‘Either you accept or we close
our milis.’ I feel the closure of certain
milis has no reason behind it. Many
mills are likely to be closed because
of their pressure tactics on Govern-
ment., That is clear. They ask the
workers, ‘Either you accept retrench-
ment and starvation or agree to the
introduction of automatic looms or at
legst rationalisation through the back
door.” This is not fair.

My submission is that the problem
has to be considered from a different
angle.

The Minister of Commerce (Shri
Kanungo): What does the hon. Mem-
ber mean by ‘rationalisation by back-
door’?

Shri S. M. Banerjee: They were
never consulted about rationalisation.
It was introduced at the pistol point.
It came through the back-door. The
hon. Minister knows about it much
more than I do.

1 know that a section of the work-
ng class led by some organisations
want automatic looms to come. We
do not oppose it. But we want to
have a proper discussion on this. Are
we in a position to introduce automatic
looms in this country without having
any retrenchment? Will it not involve
tremendous retrenchment? Will it not
increase our number of unemployed

people?

They could not have rationalisation
introduced in the name of internal
market. Now they are trying to do
it by invoking the excuse of exports.

They say that if exports have to go-

up, automatic looms have to be install-
ed. They want to do it in the name
of shrinlmge of exports.

As stated by my hon. friend, Shri
Lal Bahadur Shastri, our future is not
0 bad. Even the figures of export
fram July, 1088, till November are
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encouraging. So let us analyse the
whole thing as to what is in the mind
of the millowners. What do they
actually want? In the name of ex-.
ports, they want to introduce auto-~
matic looms. In the name of exports,
they want to throw thousands of
workers on the streets and aggravate
the situation and make it impossible
for the Government and the working
class leaders to tackle the situation.
They want to create chaotic conditions
in the industry.

This particular Committee led by
Shri Joshi went to Kanpur and wanted
to consult some people Whom did
they consult? There are organisations
Jed by the LN.T.U.C, and the Soothi
Mill Mazdoor Sabha. They never con-
sulted them. They only consulted the
Kapada Committee. Only that Com-
mittee wag allowed to place 1ts views
before the Committec. What is
the Kapada Committee? They are the
selling agents of some millowners?
They were allowed to place their views
before the Committee; they were
allowed to present their memorandum.
Actually the workers were never con-
sulted. They were not allowed to
express their viewpoint before this
Committee which was actually appoint-
ed at the instance of the working
class It was appointed when this
matter was exhaustively discussed at
the Nainital Conference at which my
hon. friend, Shri Manubhai Shah, was
present. He was very helpful in
having this Committee appointed. But
what has happened 1s that the workers
were not allowed to place their views
before them.

Now when the question of export
comes, they say that there is shrinkage
in exports. So automatic looms will
have to be introduced. They say
‘either accept automatic locoms and
retrenchment or the foreign exchange
position will deteriorate’. This sort of
threatening will not work.

Let us discuss this entire guestion
with the workers’ represlelnt‘;:ves trl:i’
this regard, I am sure a cen
trade union organisations will be
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unanimous, though it said that the
Madhwa Pradesh textile organisation
.has expressed a different view. I do
not know whether it is the IN.T.U.C.
or some other body. It must be
LN.T.U.C. They say they have no ob-
Jjection to automatic looms and they
have already sacrificed 5,000 workers
from 1948. That stand cannot be taken
by us because we represent the
workers, not at the cost of the nation.
If there is something really wrong, on
‘behalf of the workers I assure you
I shall not back up their cause
But we cannot tolerate this kind
of coercive methods, trying to force
.on workers something which they
do not want, unless there is a
‘national emergency and the entire
economy of the nation is in jeopardy
and it becomes a matter of national
necessity. It has been clearly stated
in the Labour Conference that unless
there is a real national emergency,
rationalisation should not be imple-
mented.

As regards Kanpur, I am very much
indebted to Shri Lal Bahadur Shastri,
Shri Kanungo and Shri Manubhai
Shah. They are giving their constant
attention to the Kanpur problem. But
the Kanpur problem has become a
-cancer. It has been created by the
friends of the Government, and we
have to solve it. Nothing is accept-
able in Kanpur now. No scheme,
whether good, bad or indifferent, is
acceptable. The suggestions of the
Bindubhasini Committee are not
accepted. There the J.K.s, Birlas and
the notorious speculator, Mundhra anfl
others are interested in putting up a
common front against the workers.
“These millowners are robbing the
‘Government of their receipts. In reply
to an unstarred question of mine
wherein 1 had asked about the receipts
of income-tax realised from them and
the tofal of the amount yet to be
realised. The reply is: ‘Yes. Steps
are being taken under the Income Tax
Act. The total amount collected upto
Bist October, 1958, from the different
mills is Rs. 55,20.486. The amount to
be collected is Rs. 24,25,438." This is
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the income-tax arrears. Sales tax will
run to the tune of lakhs. The provi-
dent fund which they have not paid
amounts to Rs, 15,75,000. XKlectricity
charges come to Rs. 2 lakhs; water
charges Rs. 3 lakhs. They do not want
to pay anybody, not even the lay off
wages to the workers. This is what
is happening in Kanpur. I would
request that specially in Kanpur action
should be taken against these anti-
national and anti-social elements. He
should have enough power in the
hands of Government to take over
these mills. Otherwise, we will become
a sad spectator of this entire show.
I do not expect that our Government
should vecome 50 weak when it 13 a
question of Padampat Singhania or
Jaipuria and others. I am facing this
trouble . . . ..

Mr. Deputy-Speaker: When the hon.
Member says Kanpur, everybody is
covered. Why name individuals?

Shri S. M. Banerjee: Because I re-
present Kanpur and 1 have the privi-
lege of meeting these persons.

Mr. Deputy-Speaker: No need to
repeat individual names.

Shri S, M. Banerjee: I will rectify.

Shri Tangamani: The nam?2s are an
institution.

Shri S. M. Banerjee: I will only
request this House to take note of it.
The hon. Minister and the Govern-
ment may be honest about promoting
our cxport trade. But in the name of
export another swindling may not take
place and the speculators and sharks
may not take advantage of it and
slaughter thousands of workers. Today
there are 34,000 men-—and if we take
the families into account, at least 1}
lakhs of men, women and children—
on the streets. Let there be no slaught-
ering of the workers. .

With these words I request that this
matter be discussed at the highest
level. The workers' organisations
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should be invited and a full-fledged communist countries. Therefore, it is
discussion should take place. That is the duty of the industry and Govern-
may submission and 1 hope the hon. ment to meet these competitors in the
Minister will take note of the suffer- traditional markets which are the
ing and distress of the workers in Near East, the Middle East and UK.

Shrl Damanl (Jalore): Mr. Deputy-
8peaker, Sir, at the outset I want to
thank the hon, Minister of Commerce
and Industry for moving a motion on
the present trends in the export trade
of India and the state of the textile
industry which contributes materially
to that trade.

This has given an opportunity to the

hon. Members of this House to express .

their views on this vital subject. Our .

exports during the current year are
rather disappointing. According to the
estimates, our exports during
current year will be about Rs. 550
crores as against our export during
19586 of Rs. 613 crores and in 1957
of Rs. 605 crores. That means that
during the current year our exports
will be about Rs. 63 crores less than
what it was in 1956 and about Rs, 55
crores less than it was in 1957, last
year. When this fall is there at such
a critical moment when we want
foreign exchange and when in the next
{wo years we will require more of
foreign exchange, it is essential that
every effort should be made to aug-
ment our exports to the best of our
ability.

During the current year Govern-
ment have taken several measures to
augment our export trade. They have
reduced the export duty on several
items; they have also appointed several
advisory commitiees to augment ex-
poris. They have given several import
licences for raw materials in order to
augment our export trade. In every
way Government have tried their
level best to increase our exports. But
shorifall is experienced due to com-
petition from China, Japan and other

261(Ai) LSD—3.
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Our major exports are jute and
textile goods. Now, iron ore and
manganese ore are also coming up as
foreign exchange earners. Now, I take
the textiles.

During 1956, our export of the textile
goods was worth about Rs. 67 crores.
It amounted to 860 million yards. But
this year, according to the figures
available or estimates made, our ex-
ports will be only about 600 million
yards which would amount to Rs. 40
crores. Out of the total fall of about
Rs. 55 crores in our export eainings,
about Rs. 25 crores is attributable to
the fall in the exports of textile goods
alone. This fall is due to the keen
competition from Japan and China
and other communist countries in our
traditional markets. Previously we
had to compete with Japan only but
now China has come in. Their prices
are so low that it is very difficult for
the manufacturer here to compete
with them. So, it is essential that
some special incentives should Be
given to the textile industry to main-
tain the export trade. We export
mainly medium and coarse varieties
and it amounts to 92 per cent of the
total exports of textiles to the Middle-
East and Near-East countries. There
are some other reasons for the fall in
our exports, apart from the keen com-
petition. So. it is essential that we
should contribute more towards aug-
menting these exnorts and see how
the exvorts could increase. Recently
the Government has announced some
incentives for imvort of dyes, chemi-
cals and colours against our exports
and it has also formulated some
scheme for importing raw cotton
against the export of textile goods.
The scheme for import of raw cotton,
will, according to me, be o? “doubtful
benefit because most of the cloth
exported is of coarse and medium
counts and the coarse and medium
count cloth mills are already running
at a heavy loss. All these milis which
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have closed down were also manu-
facturing coarse and medium count
cloth and the foreign exchange earn-
ed by the export of cloth is maostly
by those mills. Therefore, I want to
suggest that against the export of
cloth, import of cotton should be
allowed on a percentage basis. Cer-
tain percentage should be fixed for
importing cotton against the exports.
That will be a proper incentive and
it will be helpful in augmenting our
exports to these countries. The per-
centage of import of cotton should be
fixed on the basis of textile exports.
Certain targets had been fixed. But
the percentage should be fixed on the
basis of exports as I explained.

We have to stand keen competition
in these countries. They have con-
trolled economy and modern machi-
nery. Therefore, it will not be possi-
ble to reduce our selling price without
sufficient incentives. Therefore, my
submission ia that this matter should
be considered by the hon. Minister
seriously and I think, if proper in-
centives are given. we would be in a
position to regain our exports
‘properly. I think, Sir, this is the pro-
per time when something should be
done immediately to augment our
export trade.

Br. Krishnaswami (Chingleput):
Mr. Deputy-Spesker, Sir, my hon.
{friend the Commerce Minister in the
resolution that has been moved states

that we should consider the present

trends in the export trade of India

and the state of the textile industry -
which contributes materially to that ;
trade. I should like, with your per- '
mission, Sir, to just present a few

figures which I have culled from
officia] statistics. They serve to
underline the seriousness of the
situation, and before one suggests
any prescriptions to be followed it
would be proper to have a correct
disgnosis. The total exports were of
the order of Rs. 584 crores in 1957-58
as compared to Rs. 637 crores in
1956-57 and Rs. 641 crorves in 1056-56.
It these exparts are compered with
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parlier years it will be found that in

1954-55 our exports were of the value
of Rs. 506 crores, in 1953-54¢ Ras. 839
crores and in 1952-53 Rs. 603 crores.
I exclude the year 1951-52 which
was the year of the Korean War when
we achieved a maximum export
trade of the value of Rs. 732 crores.

What is important to remember, —
and I think it is proper that I should
refer to this fact at the outset,—is
that while exports are currently
around the 1952-53 level, imports
have arisen from Rs. 833 crores in
1952-53 to Rs. 1,175 crores in 1957-58.
In fact, Government imports, apart
from food and defence, for almost en-
tirely for developmental purposes.
These have gone up from Rs. 190
crores in 1952-53, Rs. 130 crores in
1953-54 to about Rs. 493 crores in
1857-58 and probably currently, they
are running at a higher rate. In short,
while exports have remained around
the same levels, imports have very
nearly doubled.

This is reflected in the trade
balance, which has worsened over
the last five years. In 1052-53 the
adverse trade balance was Rs. 31
crores, whereas in 1957-58 it was
Rs. 580 crores. Let us realise that
we as a nation could afford this only
because we had accumulated savings
in the form of sterling balances. But
these have declined now from Rs. 746
crores in 1955-58 to about Rs 180
crores, and this decline is in spite of
the withdrawal of 200 million dollars
from the International Monetary
Fund and the accelerated repayment
of pension funds from the United
Kingdom under the Pension Resettle-
ment from the United Kingdom and
other miscellaneous aids.

Obviously this state of affairs can-
not continue. The alternatives would
be either to reduce imports and/or
increase exports and/or seek addi-
tional foreign aid. Alresdy we have
cut imports down to the bareat mini-
mum for the maintenance of our
economy. The stocks of consumer
goods and, even more, the stocks of
imported raw materials have . run
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down to dangerous levels. No fur-
ther curtailment is possible, and in
fact, any further increase in indus-
trial production would depend on the
sdditional raw wmaterials which we
can import from abroad. Our import
requirements are likely to increase
rather than diminish in the process
of industrial development which we
have embarked upon. It would be
futile to seek relief by a further cur-
tailment of imports. This leaves only
three courses open to us: either we
seek additional foreign assistance
and/or we export more, or else we
reduce the size of our developmental
effort with all its social and political
consequences which would be of a
serious nature.

Let us face the fact squarely, that
without a considerably larger volume
of exports our entire developmental
effort would remain tied up with the
availability or otherwise of foreign
aid. No doubt, Sir, foreign aid is
essential in the early stages of
development. But ultimately even
the quantum of foreign credits which
a country can receive is dependent
upon its own efforts in the fleld of
exports. The servicing of foreign
loans in the way of interest and re-
payment of capital would place a fur-
ther burden on our balance of pay-
ment in 1960 or roundabouts. By
the time the second Plan ends, we
would have an external liability of
over a thousand crores of rupees and
the very servicing of this loan would
entail a net burden of at least Rs. 50
crores to Rs. 60 crores on an average.
In some years it probably would be
much more. This provides the con-
text for a consideration of our export
policies. The problem to my mind is
not one of merely encouraging
exporta. It is really a problem of
either we export or we stagnate. For
some years to come, we will Dbe
exactly in the same position as the
United Kingdom in the immediate
post-war years was or Japan is even
today. We will have 10 live on
m snd our development

'ore., be conditioned by our
lu the promotion of exports.

Eéa
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In stark and rough terms this 1s our .
position. One-fifth of the value ol our
exports is obtained by exporting tea
Raw materials of all kinds constitute
one-fourth, and manufactures including
cotton and jute textiles constitute
torty per cent. Indeed, unlike a
number of other undeveloped coun-
tries we are not, fortunately for us,
dependent on a few primary com-
modities the prices of which fluctuate
widely. Malaya for instance can
have a justification for saymg that
becausc its exports of rubber declun-
ed in a particular year it had to face
a depression. But we have, no one
else to blame except ourselves for
our poor performance.

A part of our dechine 1 exports
has been up to now—and 1 do not
blame the present Commerce Minis-
ter but ourselves for what has hap-
pened—the result of our policies. The
classic example is of course the
export of vegetable oils. Because of
our restrictions on exports, our export
earnings declined from about Rs. 40
crores in 19855-56 to a mere bagatelle
of about Rs. 18 crores in 1937-38.

Shri Ranga: Much earlier 1t used
to be much better.

Dr. Krishnaswami: But [ am
narrating the story from 1955-36. By
the time we released vegetable oils
for exports, world prices had fallen;
other suppliers had captured our
traditional markets and in spite of
our removal of restrictions very little
business has been transacted.

In the case of tea we have lost and
we are fast losing our pre-eminence
as exporters. By persistently refus-
ing to lower export duties or remove
them, by encouraging excessive
wage demands and by allowing the
State Governments to impose all
kinds of sundry taxes, we have
created a new tea industry in BEast
Afyica. 1 wish the Government would
advert to some of the consequences of
their policies. The result hag been to
creute a new tea industry in East
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Africa whith is growing in strength
and which in the next three years
wil] bring our whole tea industry
into jeopardy.

1 want the Government of India
and 1 want the various State Govern-
ments to realize the seriousness of
this threat. It is in the context of
this threat that we will have to re-
think our labour policies, our systems
of taxation and the incentives that we
will have to offer to various export
industries. I know it will be sug-
gested that the State Governments
have the right to levy certain taxes
and that, therefore, they are availing
themselves of what is constitutional-
ly permitted. But I am  surprised
that in the National Development
Council, the threat to the existence
of an industry should not have been
brought to the notice of the various
State Governments, and the serious-
ness of the threat to the tea industry
in Assam and Bengal should not have
been brought to the notice of the
State Governments. Had the serious-
ness of this threat been brought to
their notice, I am sure that they
would have acted as patriotically as
any right thinking citizen would have
done that they would have been the
first to realize that some of these
taxes which they are levying are only
pennywise and pound-foolish.

The plain truth of the matter is
that in spite of the marginal conces-
sions and encouragements which my
hon. friend has given quite recently,
we still tend to accord exports only
a secondary place.

It is time we realised that exports
should be given a primary place; it is
time we realised this, because with-
out doing thus, all talk of having a
gigantic third Plan would be but
empty talk. 1 suggest to my hon
friend, the Commerce Minister, that
he should take special steps to bring
about a g-eater co-operative atmos-
phere not only as between Isbour
and capital, but also as between States
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and the Centre, and to remind the
States that the seriousness of the
threat has to be taken into account
by them. If the States do not act with
wisdom now, in another four or five
years, our tea industry will be a thing
of the past,

It is time we orientated the whole
complex of our policies towards ex-
port promotion. This would imply,
firstly, provision of special incentives
to those engaged in export trade and
those units manufacturing for export.
The Government has only recently
introduced certain concessions in the
shape of special facilities bill market,
which according to it would give a
valuable incentive to exporters. But
if we compare the concessions that
are given here in India with the con-
cessions given in the UK, it will be
found that the concessions provided
by the Reserve Bank are of a very
nominal character and do not ap-
preciably offord incentives to ex-
porters

Therefore, I suggest that the pro-
vision of additional facilities to the
export trade by way of concessional
finance should be taken in hand by the
hon the Commerce Minister. This is
a matter which has to be dealt with
immediately. I am aware that in the
Government of India, the rivalry
between the various departments is
much greater than the quarrels be-
tween different empires. But when
the problem in its full complexity,
faces us and the seriousness of it is ap-
parent, I am sure the hon Commerce
Minister will bring to bear his tact
and persuasion on other Ministers of
the Government and make them
realise that they can ill afforda to
adopt, a departmental approach that
there should be a comprehensive ap-
proach to these various problems.

In addition certain other steps will
have to be taken by the Ministry of
Commerce. My hon. friend referred

of the concessions that have bdeen
given by the Government. The
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recent concessions given to the textile
industry, valuable as they are, do not
wive the basic difficuities of that in-
dustry, We have not permitted the
textile industry to modernise its
gtructure and bring down its costs.
1 realise that in this matter, we are
faced with certain social difficulties.
1 realise the value of employment.
But surely, and this is a point of view
which I wish to put forward to those
who are interested in the welfare of
Isbour, it is time that we emphasised
the value of productivity. In the
history of many countries, it is with
the increase in productivity that there
has been an increase in employment
opportunities, and often—I do not say
that we should commit ourselves
always to it—we would have to strike
the balance in favour of producti-
vity.

Shrl Tangamani: Are you suggest-
ing that the productivity has fallen
now?

Dr. Krishnaswami: Yes, producti-
vity in the textile industry is low
compared to what it would have been
if the machinery had been modernis-
ed. I am certain that if automatic
looms had been installed there would
have been an increase in productivity,

Mr. Deputy-Speaker: The hon.
Member must continue addressing the
Chair.

Dr. Krishnaswami: 1 am addressing
them through you. I would not dream
of addressing them direct.

Mr, Deputy-Speaker: He is turn-
ing his face to that side.

Dr. Krishnaswami: I am certain that
when we are dealing with producti-
vity, we have also to take into con-
sideration the questions of employ-
ment. But it is possible to over-stress
this factor of unemployment It
6,000 or 7,000 people are unemployed
as a result of rationalisation, we
should find alternative achemes for
absarbing them in other employments.
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That is what we should do. Because
if there is a possibility of increasing
the productivity of the textile indus-
try, there is also a possibility of our
seeing to it that these 6000 or 7,000
unemployed are absorbed in alterna-
tive occupation, and for achieving this
our thought-process has not started
functioning, We must realise that
there will be many difficulties in our
exports increasing in different areas
of the world. We must realise that
there will be keen competition from
China. There is going to be keen
competition from Japan. Indeed, we
would have to meet these threats by
organising and putting our house in
order, by organising our industry in
a more efficient manner. It serves no
purpose to adopt a doctrinmaire ap-
proach

My hon. friend stressed the fact of
the State Trading Corporation having
played a notable part. Now, the State
Trading Corporation may have many
achievements to its credit, But cer-
tainly increasing the export trade of
our country is not one of its achieve-
ments. Indeed, when the time comes
for this House to have a discussion, of
the State Trading Corporation's ac-
tivities, I venture to think we will
have a lot to say on how that body °
can be improved upon and what steps
should be taken to give it a new life
and dynamism instead of making it
purely bureaucratic and all envelop-
ing in character.

But it is not s0 much the creation
of new bodies that is important. It is
the approach to this problem that is
important. I venture to think that the
Prime Minister, who has been sug-
gesting that those who want the Plan
to be curtailed are doing a disservice,
~I venture to think that the Prime
Minister should take a more intimate
interest in how these exports should
be promoted that he should see to
it that in the National Development
Council these matters are brought up
for consideration before the various
States representatives. The larger the
volume of our exports, the greater
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would it be possible for us to have a
larger Plan. Indeed, the real enemy
of the Plan is not this or that individu-
al but the atmosphere of stagnation
that threatens to creep and over-
whelm us today and which can be
transformed only by increasing our
exports,
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*MEDICAL STUDENTS

Shri Harish Chandra Mathur (Pali):
I am so grateful to you for allowing
this half an hour discussion which
raises a point of great concern to us
in Rajasthan in a particular part,
and which also raises an issue of great
national importance to my mind.

1 put a very simple question to the
hon. Minister asking him the number
of graduates in the medical colleges
who are taking their course at present
and our capacity for training in medi-
cal science. I also asked him what
was the expenditure which every
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student has got to incur. It was a
simple question, but it was really sur-
prising that the hon. Minister gave a
still simpler answer by saying that he
was collecting the information.

Knowing the hon, Minister to be
so capable as he is, I could never con-
«eive that he even did not know how
many students were there in our
medical colleges. We are developing,
we are having our plans and pro-
grammes, and if the hon. Minister
does not know even this much as to
what our capacity is, it only gives me
a surprise. He even does not know
what each student is supposed to spend
in getting this education, and his Min-
istry could not collect this informa-
tion even in one month's time. It is
really amazing that this blissful ig-
norance prevails, and I hope the hon.
Minister will take a little better care
to see that we get the information
which should, as a matter of fact, be
readily available.

In answer to certain supplementari-
es the hon, Minister stated that he
was committed to give a medical col-
lege to Rajasthan during the Second
Five Year Plan, but because there
was a dispute about the location,
because the Rajasthan Government
did not come in time, the money had
been giwven away to some other col-
leges, and he had not got the amount.
1 wish the hon. Minister now takes
note of the issue which I am raising,
and confines himself to it in his reply
without wandering away from the
issue.

Mr. Deputy-Speaker: He is taking
note of it.

The Minister of Health (Shri Kar.
sarkar): 1 will not wander any-
where.

Shri Marish Chandra Mathur: The
fon, Minister s2id that he had given
‘" commitment, that commitment was
there, but because the Rajasthan Gov-
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ernment had defauited and because
they did not come in time, he had
given away the money. I am particu-
larly now restricting myself, I wish
to ask the hon. Minister to note, t0
the assistance which he gives to all
places and the assistance particularly
inside of the non-recurring gramt. I
do not want to go to the recurring
grant at all which he gives to every
college.

The hon, Minister himself knows
that they themselves appointed a com-
mitteee which was called the Patel
Committee to examine where the col-
lege should be located. The Patel
Committee made an interim report.
Even before the final report came in,
the Rajasthan Government took an
mmediate decision and accepting
their recommendations, said that Bika-
ner will have a medical college. There
was dispute between Bikaner and
Jodhpur. Jodhpur has a very good
claim, but, mind you, the Rajasthan
Government never  hesitated, and
without a day's delay, they immedi-
ately announced that Bikaner was
going to have a medical college. In
spite of the fact that Jodhpur had
a good claim—!I wish to convey this
to this House—not even a little finger
was raised by anybody from Jodhpur
that this decision should not be given
effect to Nobody represented, and we
were quite happy that whatever might
be Jodhpur's claim, the college
would go to Bikaner. That was why
we never raised any controversy or
trouble about it.

The Rajasthan Government were
very quick in this matter. On the
basis of the definite undertaking given
not only by the hon, Minister dut
also his predecessor that they would
give them a medical college there In
the Second Plan, the Minister in
Rajasthan committed himself on the
floor of the Rajasthan legisiateure smd
told the Members of the Assembly
that they were going to have a seoond
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medical college. I have been an un-
spaying cfitic of the Rajasthan Gov-
ernment slways, but in this particuler
matter, I find that the Rajasthan Gov-
ermment have been quicker than 1
could even imagine or anticipate. Not
only did they take the earliest deci-
ston, but they even set up a commit-
tee 10 ralse donations so that they
might be able to find funds from their
own side also.

1 wish to convey this aiso to the
Minister, that a certain target was set
fer the Rajasthan Government for the
Second Plan, and they not only ful-
filled that target but they were given
2 revised target. You know that here
and there are complaints that the
targets have not been fulfilled in
many States. But the Rajasthan Gov-
ernment fulfilled that target by rais-
ng additional taxation. So, the Rajas-
than Government was given a revised
target. They fulfilled also that revised
target for additional taxation. See the
anxiety of the Rajasthan Government,
Tney have been approaching the
Minister from time to time, and they
get an asrurance from the Minister.
Then, the Patel Committee is appoint-
ed by the Central Government; even
their interim report is accepted, a de-
cision is given and announced, no one
ratses his finger against it, and the
Rajasthan Government goes all the
way out to set up a committee to raise
donation, and the Rajasthan Govern-
ment are determined to go and open a
college. In spite of this. my hon. friend
says that because there was a dispute,
because there was a conflict, or
hecause the Rajasthan Government
did not come in time, he had given
away the money. I do not understand
how this attitude could be justified.

1 thought the hon. Minster will
have a better understanding, particu-
larly, in respect of those areas which
sre under-developed. We all talk
glibly here about the under-developed
areas, and we give all sorts of wssur-
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ances. I expected a much better
understanding from the Minister,
pecause the Rajasthan Government
have not only done all that could
possibly be expected of any Govern-
ment in this particular matter, but
they have fulfilled their promise.

{ do hope even now that the hon.
Minister will take stock of the whole
situation and will realise the position
of the Rajasthan Government which
has committed itself in the Assem-
bly, and also realise what they have
got to do. I do not wish the hon.
Minister to plead inability, because
this commitment was, before the Patel
Committee was set up. Now, the
hon. Minister says, let them raise
donations and let them spend the
money, and by the time they spend
the money which they realise, he
would give them something. That
would be absolutely besides the
point, because my point is this. The
hon. Minister's contention is that the
Rajasthan Government did not come
in time and did not make the demand
in time, and, therefore, he has given
away the money. He must substantiate
that particular statement of his, afid
say what he is going to do now.

1 was still more shocked while ask-
ing other supplementary questions of
larger implications. I asked him
about the expenses which a student
had to incur. And he very approv-
ingly mentioned the instance of a
place where a medical college is being
opened, and where seats have been
reserved by the parents up to 1868,
meaning thereby that seats have
been booked for students who have
herdly passed their 8th or 8th or 10th
cless examinations. And for what
consideration? For a huge amount to
be peid, For those parents are in a
position to give Rs. 5,000 or 10,000
ay a donation—I will call it black
money. 1 will not call it a sort of
debased commercialised education.
ponations are entirely different. We
are raising donations. There s
no harm in that, in raising donations
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from people. But selling away seats
in a medical college in advance
right up to 1868 is something
most abominable which I could con-
ceive of. Is this our socialist pattern?
Is this how we are going to give
equal opportunity to all? Is it not a
clear case where merit goes to hell
and it is only money that counts?
Simply because we lack resources—
that is a temporary phase—are we
going to demoralise to this extent?
Are we going to commercialise edu-
cation to this extent?

You are talking of noble profession
of doctors. What kind of doctors are
you going to produce? The doctors
after they pass out would be concern-
ed about earning money and not in
serving the nation. What is the type
of education that the students will
have? Just because a student's
parents can afford to pay a sum—it
is not at all a donation. We are raising
donations and 1 would have no ob-
jection to them if they are dona-
tions— for admission, he gets admis-
sion. I would put it to the hon.Min-
ister that this policy raises a very
serious issue. I think it is against all
conception and I do not think we
should permit our education to be
commercialised to that extent, I do
not think we should sink to that level
and permit such sort of things.

When I mentioned this to the Min-
ister of Scientific Research regarding
the engineering colleges, he could not
believe it. He has now, as a matter
of fact, taken active steps to see that
in all the engineering colleges no do-
nations from students for admission
are accepted. There is a college in
Bangalore. I know he has seen that
the Government pay the expenses
of that college, Government takes all
the necessary steps {0 see that ad-
missions are on merit and no do-
nations are realised like this from
students. You may select students
who have got 70 or 80 per cent
That is a thing the hon. Minister
can look inte. Admission should
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be on consideration of merit.
That is a thing which I think the hon.
Minister should give serious thought
to. I wish he at least assures this
House that this sort of thing will not
be permitted. Not only that; for
those students who get 60 or 75 per
cent—whatever the limit he may fix
the facility of admission should be
given, So that students should be
taken on considerations of merit and
given free education. ‘

If you are talking about equality of
opportunity, if you mean really that
there should be belief in social values,
I do not think this sort of thing can
be permitted and our medical educa-
tion commercialised to this extent; I
do not think the noble profession of
doctors could be commercialised to
this extent.

I have in essence raised three
points. First is about the absolute
ignorance on the part of the
Minister even in such matters as
the number of students in colleges.
We know by heart, as a matter of fact,
how many engineering students are
there in the colleges. The Hon. Minis-
ter does not even know that informa-
tion.

Mr. Deputy-Speaker: He has said
that. Now he should leave as much
time for the Minister to reply.

Shri Harish Chandra Mathur: The
second point is that he says that the
Rajasthan Govermment did not come
in time and he has given away the
money. ‘The third point is the attitude
and policy regarding admissions to
colleges

Shri Karmarkar: Commercialised
education.

Shri Harish Chandra Mathur: It
should not be commercialised to that
extent.

Shrl D. C. Sharma: May I konow
how this question about a Rajasthan
medical college has become a
national issue?
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Mr, Deputy-Speaker: Order, order.
The hon. Members cannot decide
among themselves this matter in this
way.

Shri Harish Chandra Mathur: I was
Just explaining my position,

Shri J. R. Mehta (Jodhpur): After
having made a firm commitment as
conceded by the hon. Minister him-
self to give a second college to
Rajasthan, after having appointed a
committee to make recommendations
as to the location, after the Committee
had reported, and after the hon.
Minister had accepted its recommenda-
tion—which was to the effect that the
college may be located at Bikaner—
and after having approved this recom-
mendation and having passed this

Mr. Deputy-Speaker: Would it be a
resojution or a question?

Sbri J. R. Mehta: And after the
recommendation has been accepted in
its turn by the Rajasthan Govemn-
ment, and after they had made a
formal announcement to this effect—
which was done without any loss of
time. May ! know what were the
extraordinary reasons or circumstances
which led the hon Minister to divert
the money meant for this college to
other purposes, and to do so without
taking the Rajasthan Government or
this House into confidence?

Shri Harish Chandra Mathnr: At
least know from them.

Mr. Deputy-Smker: Shri Barupal.

Shri J. R. Mehta: I have not finished
my question, Sir.

Mr. Deputy-Speaker: If the other
questions be of the same length..... .

Shri J. R. Mehta: They are not as
long as this; they are not even half.

2. Whether the hon. Minister will be
good enough to rectify the position
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and devise ways and means or find
funds which would enable the
Rajasthan Govermment to proceed with
the establishment of the proposed
Medical College at Bikaner as early as
possible?

3. Whether the policy of making
admissions to some of our Medical
Colleges contingent on the payment of
a sum of money is not repugnant to
our Constitution and to the socialistic
pattern of society in so far as—

(a) it contravenes one of the most
valuable fundamental rights
embodied in the Constitution
—namely, equal opportunities
to all;

{b) it adds insult to injury so far
as the poorer sections of the
community are concerned, by
placing poor students under a
distinct and additional dis-
ability vis-avis moneyed
students.

An Hon. Member: Very good.

st o w0 wrenw  (Fer,
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FIIREa & N =R ™
ufwdg & faur uy fe qg g @)
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s Y T et | /i e
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Shri Karmarkar: Mr. Deputy-Chair-



-

9039  Medical Studensh,

Mr. Deputy-Speaker: In this House,
there is only the Deputy-Speaker and
not the Deputy Chairman.

Shri Karmarkar: Sir, I beg your
pardon. 1 am really grateful to my
hon. friend Shri Mathur for having
raised this question on the floor of the
House because this enables me to give
very useful information to the House
80 that other people who are in the
same situation may know better than
they already know.

There are three points and lest I
forget I will summarise them. Firstly,
about information. With regard to
answers to questions it is abvious that
our answers have to be precise and
not like the questions. If anybody
puts a question we have to give res-
pounsible answers. ...

Mr. Deputy-Speaker: Even ques-
tions are to be brief and precise. It
is not as if questions are vague and
answers are precise.

Shri Karmarkar: Sir, we have %o
ask the State Governments. There
are about 50 colleges in the country
and the information changes every
ydar because the number of admis-
sions is larger. 1 could have said that
roundabout 4,000 admissions are made
every year. But that would not have
satisfied myself. I get the figures
since then and the total number of
admissions, I find according to the
latest information, the number of
admisgion this year in all the colleges
in the country is 4,058—subject to
correction here and there.

1 find that the average expenses per
student per month vary from place to
place from Rs. 100 to Rs. 120 and Rs.
180. About the fees, the information
that I have with me is about the col-

India. The tuition fee proper—
Library 06, game and magazine fee
are all there—but the tuition fee in
Medical College at Pondicherry

£
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Hardinge Medical College, the fees
come to about Rs. 200 annually and
the sundries come to about Rs. 80.
Maulana Azad Medical College—the
tuition fees are Rs. 240. The All India
Institute of Medical Sciences is a post-
graduate institution in a sense. But
it has an under-graduate college also
and the tuition fees come to about
Rs. 300, apart from the gymkhana fee
and the laboratory fee. This informa-
tion 1is available with me today and I
am 1n a position to give definitely this
information because it arrived in time
for this discussion. Otherwise, you
can easily see the undesirability of
giving vague information in reply to
specific question.

The other point was about the
College of Bikaner. It has almost
been made to appear that the starting
of the college at Bikaner was our
responsibility. In this matter apart
from the fact that we give money, we
do not anywhere come into the
picture

Shri Harish Chandra Mathur: We
only want money.

Shri Karmarkar: I know. That is
the one thing that i1s missing betause
you are late. Now, it is the responsi-
bility of the State Government to
start the college; it is the responsible
agency to do everything They have
to get this approved by the Indian
Medical Council which is a statutory
body Therefore, any one can start
any college without our permission,
even without our knowledge if they
do not want our money. If they want
our money, of course the college has
to come to us for our money; it comes
to our knowledge. When my friend
Shri Mathur asked that question, I had
occasion to observe—and I am pre-
pared to stand by every single ward
of it today—and I spid:

“I do not think that there is any
outstanding promise so far as
Delhi is concerned.

Rajasthan, I think the State Gov-
emment—] am not quite sure—
was not able to arrive at the suit-
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able site. There was competition
between one place and another
and they were not able to make it
up. If they had come in time,
they wouid have got it.”

“It" means aid. Every word of it
stands justified.

The first time when this request was
made to us was at the meeting of the
State Health Ministers’ Conference in
June last year. The Minister for
Rajasthan—] will not say, timidly—
cautiously happened to mention about
the second college in Rajasthan. 1
made enquiries and said: “What is the
difficulty? Why do they not come for-
ward with the proposal?” It was then
that { learat thet thete was a very
serious controversy as between
Jodhpur and Bikaner. There was a
controversy between Jodhpur and
Bikaner. Which of these two places
should have the college? Jodhpur had
a hospital and Bikaner had a bigger
hospital, it seems. So, pleadings and
urgings were made. I would almost
use the word ‘pulls’. There was this
utilisation of all possible regional
influences on either side. This is what
1 mentioned and I did not want to go
into all these details at that time.
When I happened to know about this,
both the parties said to me: “Can you
find a solution”? They tried to have
my good-will for one of the two
places. Obviously, I cannot have my
good-will for both the places and I
told them that the Government of
India had no opinion in this matter
and whichever place the State Gov-
ernment chose, the State Government

they could not perhaps find out a
third party there, to suggest some per-
son or committee so that it could go
into the right and wrong of the matter
and make a suggestion. Obviously,
the choice for us was the President of
the Indian Medical Council and we
ted his name. And that Com-

appointed not by us—we
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Mr. Deputy-Speaker: 1 am always
...... (Interruptions).

Shyi Karmarkar: We said so to the
President of the Indian Medical
Council. That Committee was appoint-
ed by the Government of Rajasthan
and not by the Government of India.
We lent our good-will and our good-
offices in finding a person about whom
both the parties would feel objectively
satisfied. This Committee went into
the matter. That was in September,
1957.

That Committee went into the pros
and cons and visited the places. It did
not decide that one was more suitable
vhern the otbez. 1 1 semember ThghA,
it made a recommendation in a sense
satisfying both and said that Bikaner
may be taken up straightaway,
Jodhpur may be considered next yesr
or the year after that. Therefore, the
decision uiltimately came to this that
for immediate establishment of a
college Bikaner was the best situation.
Then the Rajasthan Government took
up the matter—round about-February
or March, I think. The Rajasthan
Government approached us for aid in
1958. Now, an amount of Rs’ 8}
crores was placed at our disposal by
the Planning Commission and the
Finance Ministry. Out of that amount,.
during the first two years, even before
this question came up, when the Com-
mittee was sitting and the Govern-
ment was considering and all that, &
commitment for seven colleges was
made. We could not wait till the end
of time. We had these colleges; one
at Kanpur, another at Ranchi, a third
at Jamnagar, one at Bhopal, one at
Jubbulpore, one at Hubli one iw
Kozikode and one at Kurnool by way
of part assistance. All this happened
even before the Rajasthan Govern-
ment was able to decide where the
venue should be. We also appointed
a committee to determine how much
assistance we should give. The Com-
mittee came to the conclusion that for
a college, to have proper buildings and
all that, Rs. 80 lakhs would be a pro-
per estimate for a college proper. We
do not give any aid for the hospitals
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that is for the State Government. Out
of this we were committed to give
‘three-fourths for the seven colleges
which had been newly started and for
which we had promised aid much
earlier than the Rajasthan Govern-
ent was able to make up its mind.

We promised them this aid and we
allowed each college up to an extent
of Rs. 60 lJakhs. We also kept a little
money for upgreding, for increasing
the number of students from 50 to
100, because we were technically ad-
vised that 100 students would be a
real unit of students which would
make a college economic.

Then we took a decision—that was
alsoc much earlier than the Rajasthan
Government was able to make up its
mind—to aid the colleges at Madurai,
Mysore, Agra, Kanpur, Dibrugarh,
‘Gwalior, Indore, Jaipur, Trivandrum,
Laheriasseri and Cuttack for upgrad-
ing themselves. We promised them
aid and the money that was with us
was over months before the Rajasthan
‘Government came to us for aid.

Still, Sir, I must say we did con-
gider Rajasthan as an area which
needed a college. What we did was,
by way of giving our token support
to the idea that Rajasthan should
really have a college we, perhaps.
went a little out of the way—not
wrongly, but rightly—and said that we
are agreeable to give recurring ex-
penditure for two years—normally we
give to a new college three-fourths of
the non-recurring expenditure and 50
per cent. of the recurring expenditure.
We addressed the Government of
Rajasthan in April, 1858 that we are
prepared to meet as a special case,
‘though they had come late—we did
not mention it in the letter. but we
had that in gur mind—because Rajas-
than had a rightful claim to have a
wollege, three years recurring expen-
diture. It seems, before the Patel
Committee a representation was made
that an amount of Rs. 50 lakhs would
be collected and given to the college.
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We thought that i officlal support was
given to the college it might coax the
donors to readily give money, because
they will be able to say that the Gov-
ernment of India have wiso supported
the idea of having a college to the
extent of two years recurring expendi-
ture. That was as far back as April
1988.

Shri Harish Chandra Mathur: Did
the Rajasthan Government say that
they will give Rs. 50 lakhs?

Shri Karmarkar: It was in the Patel
Committee’'s report. I do not know
whether it is good to divulge private
conversation, but I may say that in
private conversations even very res-
ponsible people like hon. Members of
this Parliament and Ministers bave
given me to understand that donations
would be coming up.

Shri M. D. Mathur (Nagaur): May
1 know the names of Members of
Parliament who promised donations?

Shri Karmarkar: They said that
donations would be forthcoming.
The Particular Member or Members I
itended might imagine for them-
selves; I do not want to raise any
controversy. I had every reason to
believe what they said

Shri M. D. Mathur rose—

Mr. Deputy-Speaker: Perhaps the
Minister can assure him that the hon.
Member is not the Member who is
being referred to.

Shri M. D. Mathur: I want to know
the basis for that. If he is not pre-
pared to show the name of the hon.
Member or any other person, I want
to know the basis for saying that
Rs. 50 lakhs would be forthcoming. I
want to know the basis for it and 1
want to know who promised Patel
that Rs. 50 lakhs would be forth-
coming.

Mr. Deputy-Speaker: That is an-
other question. v
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Shri Karmavkar: Yes, Sir. That is
another guestion anqd a subject for
another half-an-hour discussion on
the Patel Committee Report It 18
officially recorded m the Patel Com-
mittee Report that when they were
examuning this question, they were
assured that a donation of Rs 50
lakhe would be forthcoming

Shei M. D, Mathar: Who assured
Mr, Patel” We want to know that
thing The report 1s in the hands of
the Government of India

Mr. Deputy-Speaker. Order order
The Minister cannot tell who told Mr
Patel He cannot say that

Shri M. D. Mathur: The report 1s
there.

Shri Harish Chandra Mathur; It 1s
absolutely a very relevant material
required heie Even 1t 15 mentioned
in the Patel Commuittee Report, he has
to go by the commitment that the
Rajasthan Government males,—assur-
ing hum that Rs 50 lakh. would be
forthcoming

Shri Karmarkar: Therc was an
earber hope from whoeve: was there
in chaige of this, i1n the Rajasthan
Government that this  subscription
would be forthcoming And the
Minister himself told me that the
subscription might be comwng 1n
Later on he said donations are duffi-
cult to come by Nothing is lost now
Anqd we have nothing to gain by
depriving the Rajasthan Government
of a college God bless them Let
them have a college and collect sub-
scriptions In fact, mv object 1n men-
tioning these things 1s to ~nable my
hon. friends to go ahead with the
college and collect as much donation
as possible

Shri Harish Chandras Mathur roge-

Mr. Deputy-Spesker: He ought to
be in a greater co-operative mood if a
college 1s to be given
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Shri Harish Chandra Mathar: Co-
operation with no payment'

Shrl Karmarkar: Therc 15 also an-
other offer from Punmjab But that 1s
another matter That will come later
on As regards recurring expendi-
ture, on the basis of 40 admissions pe:
annum, we said m the official lettex
dated 1st April that 1t 1s estimated
that the Government of India would
be prepared to pay a grant-in-aid of
Rs 4,80,000 spread over a period of
threc years, and on the basis of 50
per cent, pav Rs 8,000 per annum per
student The Goveinment of Indwa
will be prepared to pay this amount
to the State Government for the es-
tabhishment of a medical college at
Bikaner That 15 a promise by which,
though late, we stand That 1is the
recurring expenditure

Now of course, if this House or the
Finance Mmustiy or the Planning
Commussion enables us to expand the
resourcts beyond Rs 6} crores—if my
hon friend from Rajasthan or other
hon Membeis are able to persuade
both the Finance Ministry and the
Planning Commuission—and if more
money 1s forthcoming, possibly that
might be the first commitment, since
we have agreed to pay the recurring
expenditure, and 1t will help the Gov-
etnment of Rajasthan and my friends
because we have agreed to pay this
recurtin,, expenditure Thereafter—

Mr. Deputy-Speaker: If he has much
more to say, he might lay a statement
on the Table of the House

Shri Karmarkar: 1 have nothing
more to say on this pont I wish
my hon friend, the Member from
Rajasthan as also the Rajasthan Gov-
ernment, if [ may say so without an)
offence take a little courage in both
hands and go sahead with the college

Shrl M. D, Mathur: We are going
ahead

Shyl Harish Chandra Mathur: |
assure the hon Mnister that we are
going ehead We want lus assistance
That is all
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Shri Karmarkar: I am very happy
about it. Those who go ahead deserve
support, whatever support is possible.
So much for the college proper.

Now, let me be very frank to this
House about this matter. We are
interested in having the number of
colleges increased, and personally
also, and my Ministry feels very
miserable that the amount at our dis-
posal is not larger. Really, wc should
have another 8 or 10 colleges in the
country because the neeq for medical
graduates is very, very great. There-
fore. I would give all possible sup-
port—material and moral—as the case
may be to the proposal from Rajas-
than. I am very happy to learn that
they are going ahead with the college

Only, controversial atmosphere here
and there sometimes creates difficul-
ties. There has been sufficient time
lost. If only the controversy had
been over by March, 1957, instead of
by March, 1958. the Rajasthan College
would have been in the list of aided
colleges. But the misfortune is that
the controversy ended in March, 1958
Any way, it is always good to wish
well and wish goodspeed to the Rajas-
than College. Our offer, to the ex-
tent that who have offered, does stand
in spite of the fact that there has been
delay and in spite of this discussion,
but this discussion does not affect the
aid that we have offered to give tc
the college.

There was one other point mention-
ed which is rather important. As 1
said, in the establishment of these
colleges, no one need inform the Gov-
ernment of India because we do not
come into the picture unless our money
is sought for. Now, it did happen and
my hon. friend end other colleague
was asking the question about the
colleges which are charging what
might be called a capitation fee. As
I said, and I repeat it again, wherever
a rightful effort is made in the sense
that affairs are conducted in as
normal, regular manner—subject to
this observation—we could help the
cause. I still maintain that it to-
morrow a rich society comes into

3 DECEMBER 1988

Medical Students 3048

existence and says. “We do not want
any aid from Government. —We
would start a college”, we say, “All
right. Go ehead”. There have been
two colleges, one in Manipal in
Mangalore and the other recently
startedq in Andhra Pradesh where
donations have been collected from
some donors who have been assured
one seat. With regard to that, both
myself and my Ministry gave a lot of
thought to this matter and we came
to the considered conclusion that
other things being right, in the pre-
sent predicament in which the coun-
try is placed, in view of the urgency
of the number of medical graduates
that are required by the country and
also in view of the fact that beyond
2 certain Lmit, Gauvernmant gre nat
able to give financial aid to these col-
leges, we should not stand in the way
of self-help colleges coming up.

With regard to the college in
Mangalore, the Chairman of as res-
ponsible a body as the Medical Coun-
cil of India found the staff to be first
class, the training course to be first
class and the management to be quite
adventurous. The students also were
not below the mark, because one of
the first rules of admission to the col-
lege is that no student shall be per-
mitted to be admitted to the college
unless he has secured the minimum
percentage fixed by the University,
because they have to be affiliated to the
University. 1 could have well under-
stood the objection if a normal student
sequires 50 per cent. marks in the
I.Sc. and the sons or sons-in-law of
the donors are admitted with 30 per
cent marks.

Shri Heda (Nizamabad): The mini-
mum is much less for the donors'
seats.

Shri Harish Chandra Mathur: Those
who get 70 per cent. marks are not
admitted, but those who get 40 per
cent. are admitted because of the
donation.

Shri Karmarkar: That is because
the donor has been promised one seat,
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provided the student satisfies the
minimum requirements laid down by
the university. So far as my infor-
mation goes, that is the system adopt-
ed in both the college. After giving
the fullest consideration to the ques-
tion, we came to the conclusion that
whereas such colleges will not come
under the pattern of our assistance,
there was absolutely no reason why
we should come in the way of such
coliege developing. If Government
does net itself start more colleges, and
if it prevents the coming up of such
colleges, we thought that it would be
wrong.

So far as the Government of India
are concerned, they come into the
picture only when they give aid.
Qtherwige, the Medical Council of
India, the university and the State
Government concerned are absolute
arbitrators with regard to the starting
of any medical college in this country.

Finally, my hon. friend said some-
thing «bout engineering colleges.
Perhaps it is his information that the
Minister of Education recently visit-
ed, laid the foundation-stone cor opeti-
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¢d a building for an engineering col-
lege in the Mangalore district precise-
ly started with this kind of donation.

3i:. DPeputy-Speaker: Half-an-hour
d.scussion should be confined to thirty
minutes.

Shri Harish Chandra Mathur: Not
the Minister of Education, but the
Minister of Scientific Research. He
told me last week in the Consultative
Committee.

sari Karmarkar: I do net want to
jcin iszue on a subject which does not
b o:tain to my Ministry.  About medi-
cul colleges, 1 have made the posi-
tion clear. With regard to requests
for aid to start new colleges, we shall
b2 very happy to consider them on
{h»ir own merits.

Mr. Deputy-Speaker: The House
stands adjourned till 11 A.M. tomorrow.

17.39 hrs.

The Lok Sabha then adjourned till
Elcven of the Clock on Thursday, the
4th December, 1958.
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‘The following papers were
laid on the Table :—
1) A copyof each of
()two HleYearly Ad-
ministrative  Reports
Central Silk
Board for the penod
from 1st October, 195~
todgxst March, 195>
and st April, 195%
to 3joth  Scptember,
1958 -

the owing  papers
under Sub-section  (2)
of Section 16 of the Tariff
Commission Act, 1951~—
(i) Report (19s8) of the
‘Taniff Commission on
the continuance of
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PAPERS LAID ON THE

TABLE-—contd.
tection to the
ustic Sods and
Bleaching  Powder
Industry . .

(ii) Government Re-
solution No. 32(2)-
T.R./s8 dated”  the
29th November, 1958

(iii) Report (1958) of
the ‘goarm‘ Commis-
sion on the conti-
nuance of protection
to the Electric Motor
Industry . .

tiv) Government Reso-
fution No. 11(1)-T.R.

1§8 dated the 29th
November, 19058 .

‘3) A copy of each of
the following Noufica-
tions under Sub-section
13} of Section 642 of
the Companies Act,
1956, making ccrtain
further amendments to
the Companies (Central
Government’s’ Central
Rules and Forms, 1956—
(i) G.S.R. No. 1026

dated the 1st Novem-
ber, 1958 . .
1) G.S.R. No. 11c8
dated the 22nd
November, 1958

REPORT OF COMMITTEF
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS PRESENTED.

Thirty-first Report  was
presented .

ELECTION TO COMMIT-

‘The Miuster of Works,
Housing and Supply (Shn
K.C. Reddy) moved for the
clection of one m=mber from
among the Members of Lok
Sabha to be a member of the
Rajghat Samadhi Committec.
The motion was adopted .

BILL PASSED .

Further clause-by-clausc
consideration of the Parlia-
ment (Preventicn of Disquali-
fication) Bill, as reported by
the Joint Committee, was
concluded. The Bill wass
passed as smended. . .
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BILL UNDER CONSIDERA-

TION

The Minister of State
in_ the Ministry of Home
Affairs (Shri Datar) moved
fthat the Himachal Pradesh
Legislative Assembly (Con-
stitution and Proceedings)
Validstion Bill be taken into
consideration. The discus-
sion was not concluded .

MOTION RE. FRESENT
TRENDS IN THE EX-
™ PORT TRADE .

The Mmister of Commerce
and Industry (Shri Lal
Bahadur Shastri) moved
for the consideration of the
present trends 1 the export
trade 1n India. The dis-
custion was no* concluded

[ DasLy Diczsr ]
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HALF-AN-HOUR
CUSSION

D1s-

Shrt  Harish Chaodra
Mathur raised a half-an-
hour discussion on pointsaris-
irg out of the answer given
on the 1%th November, 19s8
1o Starred Question No. 39
rcgardi:; Medical students.
The inister of Health
fShri Karmarkar) replied 10
the debate .

AGENDA FOR THURSDAY,
sTH DECF.MBER. 1948

Further discussi0a on the
Mottt {or the considera-
uon of the present trendsin
the export trade wn India.

3048
Cor.umMns

303050





